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~  

next da.y • 1976-78 

16 

TuBSDAY, 22l11'D MAROH, 
1938 ---«1IlId. 

The Control of Coasta.l 
Tra.ffic of India.n Bill-
Presentation of the Report 
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LEGISLATIVE ASSEMBLY. 

Sdh,Tday, 5th MaTch, 1988. 

The Assembly met· in ~ Assembly Chamber of the Council House at 
:Eleven of the Clock,Mr. President (The Honourable Sir Abdur Rahim) 
lin the Chair. 

~  ~  AND ANSWERS. 

(a) ORAL ANSWERS. 

MANUFACTURE OF ~~  . IN Dii. 

649. *Kr. '1'. S. AviDashjlingam Ohettiar: Will the Honourable 
Member for Communications state: 

(a) whether the news on page 2 of the Hindu of the 27th January, 
1988, that the first reroplane built in India by the Aeronauti-
cal Training Centre of India, will make its flight is true; 

(b) whether the manufacture has been successful from the point of 
view of cost and efficieney; 

(c) what is the annual amount spent in the purchase of reroplanes 
from foreign countries; and 

(d) how much of this is expected to be replaced by Indian machines? 

'1'he Honourable Sir. Thomas stewart: ( a) and (b).' The Honourable 
Member is referred to the reply given to question No. 88 by the Hon-
-ourable Raja Yuveraj Datta Singh in the Council of State on the 17th 
February, 1988. 

(c) No expense is incurred' by Government on the purchase of civil 
-aircraft. The figures of purchase by users of civil aircraft and parts 
during the years 1934, 1935 and 1936 are given on page 19 of the Report 
·on the Progress of Civil Aviation in India., 1936-371 

('d) None of these is eXl>ected to be replaced in the near future by 
'machines constructed in India. 

prof. N. G. Ranga: Are any reroplanes being. constructed in India? 

The Honourable Sir Thomas Stewart: Not, so far as I am aware. 

Kr. Abdul Q&iYum: Is it that the parts were assembled here or were 
the parts manufactured' here? 

The Honourable Sir Thomas Stewart: My infomlation is that it was 
:assembled here and-not manufactured. 

( 1507 ), A 
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Kr. "1". S. AviDuJdIj .... Obet •. : ~ (a) of the question: 
the Honourable Member ~ ~  'to an an'swer ttlat wal' given in the. 
Council of State in 1938. What· was the ansWl3r given in the Council. 
of State? 

The Honourable Sir "l"homu Stewa,n: My answer to parts (a) and (b), 
of the question was to refer the Honourable Member to the reply given 
to question No. 88 asked by the Honourable Raja Yuveraj ~ 

in the Council of State on the 11th. February, 1938. 

Kr. "1". S. AviD .... mDgam 0heW&r: It is a very recent question, of" 
which we have no information. Will the Honourable Member kindly 
read out the answer given in the CoUncil of State? 

1Ir. Presideat (The Honourable Sir Abdur Rahim) : Has it been pub-
lished? If it has not been published I think the Honourable Member-
shoUld repeat the answer that was given in the Council of State. 

fte HOIlOurableSir "1"bomaa Stewart: The answer was given by the. 
Honourable Mr. S. N. Roy and it ran as follows: 

"I presume the Honourable Memb8r refers to:the Miles type machine'. which under· 
went preliminary trials at the Delhi Aerodrome on the 28th .January. 1938. The machine-
was not, strictly speaking, constructed in India, but was assembled by the staff and 
students of the Aeronautical Training Centre of India, Ltd., from major components. 
imported from the manufacturers in England. The ~  has unofficially stated that 
the performance of the aircraft was WE'll up to the reqUIrements of this type of machinf',. 
but no 9fficial report has yet bE'en received." 

1Ir. "1". S. AvinubjJtDgam Chettiar: In view of the fact that the· 
major components are coming from England or elsewhere, what will be. 
the proportion of the same to the material used in India? 

The Honourable Sir Thomas Stewart: I am afraid I cannot Rive the 
Honourable Member any idea of what proportion of the material was 
available in India . 

. Mr. Abdul Q&iyum: Is it possible to manufacture these parts in India?' 

"!"he Honourable Sir Thomas Stewart: I understand that it is not .. 

Kr. "1". S. AvmasbiJjngam Ohettiq: Was there anv economv bv wav 
of costs, because it was assembled here? . .' .. 

!'hI Honourable Sir "l"hom&s Stewart: I can give no information. I' 
am not responsible for the administration of t.he Aeronautical Training· 
Centre. 

P&Ddft Krisb.n& bnt ][a1aviya: Are we to understand thAt the, 
materials necessary for the ·manufacture of ooroplanes are not available. 
in this country  or that mechanics are not available? 

TIle lIonOaiable SIr'l.'hOmaa Stewart: I understand that the technique. 
of reroplane construction has not sufficiently developed in India. 

Pandft XriIlhDa. Xu.t Kal&viya: Are we to understand that .we cannot 
even impart the necessary training to our mechanics. to ,manufacture 
parts here? Are they so dull or wanting in intelligence that they cannot-
understand the technique of the thing? 



STARRED QUESTIONS loW» 'ANSWERS. 

ftI KOItoarable Sir '1'Il8maa Itewart: I' am afraid ~~ answer 
the questiOn. We ~  'no exPerience of' -attempts' toU1e.nufacture, 
IIlroplanes in India. 

Pandit Krfshna Kant IJtalavtya: 'May I ask the Honourable Member-
whether gliders, which are a sort of reroplanes, cannot be started as 
cottage industries in this country? 

fte Hoaaarable Ifr 'lboDlllStiwart: I have no information. 

PaDdft 'DIsIma Kant Iblavlya: Will the Honourable Member kindly 
get the information and tell the House whether these gliders can be, 
manufactured in this country or not? 

The Honourable Sir !'Jlomaa Stewart: If the Honourable Member wilt 
inform me where gliders can possibly be made, I am quite prepared to-
make further enquiries. 

Pandit KrlsbDa Kant KalntJa: In every part of the country. 

iIr .•. ADaDthaAyanam Ayyegar: Are Government taking any' 
steps to get Indian students trained in aeronautical engineering? 

The Honoarable Sir '!'hom .. stewan: Yes. It is our endeavour to· 
secure suitable training for Indian personnel. 

J[r. Kana Subedar: Has any enquiry been set 'a foot in the Defence' 
Department to see what ~  be done in order to expedite the manu--
facture of IIlroplanes 'in this country? . 

The BOJlOI1l&ble Sir Thomas Stewart: The HOJlOurable Member should' 
address that question to 1ihe Defence Secretary. . 

~~ 

Kr. President (The Honourable, SizAhdur RabUn),: Next questioo. 

TRADING DISABILITIES OF INDIANS IN TO UNITED STATES OF AlILEBICA. 

650. *]IIr. T. S. Avinashilingam Chettiar: Will the Foreign Secretar,v 
state : 

(a) whether Indians in the United States of Ame?ca are subject to· 
any disabilities in matters of trade, and If so, whtlot dis-
abilities; 

(b) whether the Government of India have taken any steps in the' 
matter; and 

(c) if so, with what results? 

Sir Aubrey ]IIetc&lfe: (a) Yes. I place on the table a statement which 
outlines the principal disabilities under which Indians are labouring in: 
the United States of America. 

A2: 
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(b). and (c). 'l'he whole. ~  iIJ ~  ,··1!be ~  of;"..the 
Government of India inoonsultation with His Majesty's Government . 

.Di.abilities 'under whil!h Indian bullinellll. ~ ~  are labQJlrinu .i. the l[nited Sta(u of 
. . Americci.· :'., ,;'., '. . ". 

The United States of America Immigration Act of· 1924 placea restrictions OJ;I.. a¥eDa 
going to that country. Unless an Indian has',mtered the United States of America 
before 5th February, 1917, and is regarded as belonging to one of the following exempt 
c1a811e11, andhaa .maintained his exempt.; a1UiIiB, ~  .. ·u "i'eqded . ~  
permit: 

(1) ~ oflicials, :t.heir ~  ~  ~ ~  ~  

(2) Tourist or ~  visitor f.nr ~ ~~  or' ~  ,. ...' 

(3) One continuously transiting the United States of 4merica. " 

(4) One lawfully admitted to the United States who later goes iu transit from 
one point of tl,le United Stat.esto auother. thrpugp., foreign ~  
country. '  : .  . : -,,'..,:. '" ... ::',' .-, . ; .. :;..-1::·' .-.,,::t:.: :: .• :" 

(5) Bona fi,ti.e. alien Beaman temporarily entering the United' States' solely in 
pursuit of his calling as a seaman. . .. ;. . ., 

(6) One entitled to enter the United States solely to carl1 on trade under and in 
pursuance of emting treaty of CODIIIIetCB"'!I!bd ~  " 

2. Viaas are in practice granted for a period of six months only to Indians entering 
tlle United States and although renewals are ~  . without c!.itJiculty, In.diana 
engaged in busineh are' not permitted to remain indefinitely' in the -Unit.ed States of 
America. . , 

3. An immigration quota of 100 was fixed for the entry of Indians into the United 
States of America, but Indians, haviDJf now been declared by the Supreme Court of 
the Unilled States of America to be .ineligible to citizenship, are not entitled to a ~  

Mr. Kanu Subed&r: Have Govemment written to His Majesty's 
Government that in negotiating the trade treaty with the United Stateil 
of America they should insert a clause for the purpose of securing the 
redress of the disabilities of Indians trading in the United States? 

Sir Aubnf JletcalIe: No. The reason for that is that the law of 
the United States of America makes it clear that no such clause can be 
included in any trade agreement. . 

. Mr. '7.'. S. Avtnubfltnpm Ohetttar: May I know whether the negotia-
tions that are going on between Great Britain  and the United States 
of America, at present, are with regard to the removal of disabilities of 
Indians also? 

. Sir Aubrey JletcaUe: No. They are in ~  to a trad t 
m whill.h, as. I have already said, the law of the United ~ ~ ~ 
makes It qwte clear that no such clause or condition can be included. 

beeK!· JI,. Ante anthau? ,.anam Ayy'&IIg&r: How long have these disabilities n  m eXls nce 

Sir Aubrey ~  Since. various laws were passed in the United 
~~ ~ of ~  ~ cannot gIve the exact dates of the legislation but 
. ey ave een m eXIstence for a considerable number of years. ' 

~  ~  Ayyangar: What steps have Government 
. now ve any steps been taken by the G  . t 

to remove any of these disabilities? ovemmenso far 
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IUr Aubn)' M-'caIfe: It is not within the power of the Government 
of India to remove disabilities imposed by legislation in the United 
States of America. 

Mr. M. ADaD:Ula8&ya.aam Ayyangar: Have any negotiations been 
carried on with the American Government to the effect that these disJ. 
abilities or some of them at least· may be removed? 

Sir Aubrey Metcalfe: As I have already said, the matter is receiving 
attention and it would not be in the public interest for me to describe on 
the Boor of this House the exact stage of the negotiations. 

Mr. K. GhiasaddiD.: Will Government contemplate introducing 
retaliatory laws for the purpose of imposing· similar, disabiliti.ee . .Qll the 
Americans in this country? 

Sir Aubrey Metcalfe: No. 

JIr. M. GbJasudd1D.: Why not? 

JIr. President (The Honourable Sir Ab!ivr ~  The ~  
Member cannot have an argument. Next ~  This-m:attet ha!l'"been 
fully discussed. It was only the other day that it was done. 

ZONE TI{)KETS BETWEEN ~

RAILWAY. 

651. *Mr. Badri Dutt Pande: Will the Honourable Uember in charge 
of Railways be pleased to state if zone tickets are available during melaB 
or other days on the East Indian Railway between Bareilly, Lucknow, 
Allahabad, Benares, Ajodhia and vice verBa? If so, for how many days? 

The Honourable Sir Thomas Stewart: The East Indian Railway do 
not issue zone tickets. 

Mr. Badri Dutt Pande: Have these zone tickets been 8bolished? 

The Honourable Sir Thomas Stewart: I am informed that the East. 
Indian Railway do not issue zone tickets. 

Mr. Lalchand •• valr&i: Are there any such tickets on the North. 
Westem Railway? 

fte HOIlO1II'&ble Sir Thomas stewart: That does not arise. 

'Mr. Badri Dutt Pande: Is it the intention of the East Indian Railway 
to introduce zone tickets in their area? 

The Honourable Sir ftomaa stewa.rt.: I have no idea as to what is 
the intention of the East Indian Railway. 

Mr. Badrl Dutt Pande: Which are the railways that have got the-
zone ticket system? 

JIr. PresIdent (The Honourable Sir Abdur Rahim): That does not 
arise. 
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.  J 

652. *JIr. '1'. S. AviDaahilingam Ohettiar: Will the Honourable ~ 

lor Communications state: 

'(8) whether the extent of the use of ~ ~~  ~ ~ ~ ~  
recent times; . 

(b) whether the extent of foreign posts by ships have ~  88 
8 consequence; and . -.' '. 

( c) if so, whether this will ba considered in giving 'fresh oontnots· for 
foreign mails? 

'fte B:ODo1IIable ~ atewwt.(a) Yes. 

(b) No. 

(0) Does not arise. 
. !/ 

. Xl. '1'. S. A't'lijaabDma-' OheW&i: Am I to ~  the 
~  of mails carried by ships is continuing at present? 

'I!Ie JlOIIDIII'&b1e Btr 'rbDmu SHwarl: That is my information. 

RECOGNITION OF UNIONS BY RAILWAY ADMINISTRATIONS . 

. 653. *JIr. 't. S. AvtnMbiUDgam Ohettiar: Wilt the Honourable MelllbE'r 
::for Railways state: 

(a) what are the necessary requisites which will make a union of 
,,:orkers recognisable by the Hailway Administration; 

(b) how many Railway Administrations ~  recognised their tttlIons; 
and 

.. ~  

(0) whether South Indian Railway Administration have appliedfOl' 
the recognition of their union; if so, what has been the 
a.ttitude of the administration in thismatterl '.' .;.t. 

The Honourable Sir Thomaa StJwm; (a.) I .would ~  

Member to the reply given to starred question No. 978, asked by Mr. 
S. &tyamurti in this House on 6th ~  1936;. 1. would add· that the 
conditions on which a Company-managed. railway administration may lJe 
prepared to grant recognition to a Union is a matter entirely within the 
discretion of the railway ~  concerned. . c T 

(b) I lay on the table of the House a statenlent giving the ~  
information. .. " .'V 

'.. :. b! 

(0) Go"ernment understand that the South Indian ltaihvay Labour 
Union has recently applied for recognition to the Agent, South h!,diall 
Railway, and that the· matter is Under the cbnsiderati{jriof' that admi. 
nistration. : 



. ~  

1 

B., :$. ~  C.l:. 
.; . Ditto . 

'G. I. P. 

B.N. 

E.B. 

E.I. 

~  

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto , 

Ditl<o 

:.N. W .. 
Ditto 

Ditto 

'S'l'ARBED ,QUESTIONS ~ ~  ;lp13 
of,· • 

Names of ~  

2 

'The National Union of Railwaymen of India and Burma. Bombay. 
'The ~  Baroda. and Central India' :iiauway Employees 
AAAociation, Ahmedabad. 

National Union of Railwaymen of India and Burma. 

New Great IndiAn Peninsula. Railway Statf ~  

Great Indian Peninsula Railway Accounts ~ Union. 

'The Benga.l Nagpur Railwa.y Workers Welfare Association. 
The Bengal NagpUJ' Railway ~  .. UDion. .  . . 

Eastem Bengal Railway Indian Employees Association. 

, National Union of Railwaymen of India and Burma. 

Kanchrapara Railway ~ Union. 

The East Indian Railwaymen's Union, Lucknow. 

East India,n Railway Employees' Association. 

National Union of Ra.ilwaymen of India. and Burma. 

All India and Borma Covenanted non·Gazetted Railway Service 
Association. 

North Westem Railway Union. 

North Westem Railway Accounts Union. 

Association of Accountants North Westem Railway. 

. ]I[r. T. S . .A.viJ1NlbjUq&m. Ohewar: May 1 know whether Govenunent 
have sent any general ideas as to what requisites are to be satisfied by the 
Unions before they can be recognised. 

The Honourable Sir Thomas Stewart: If the Honourable Member will 
refer to the reply given to Mr. Satyamurti's question, he will get the 
information. 

(At this stage several Honourable :Members rose to put supplementar.Y 
-questions, including Mr. Abdul Qaiyum) . 

.lIl'. Abdul Q&iyum: ~  I know ... 

.... President (The Honourable Sir Abdur Rahim): I must ask the 
'Honourable Member to resume his sea.t. (Mr. Qaiyum remained standing). 
He ought to know this elementary principle that when the President 
rises in his Chair to address the Assembly, no Honourable Member 
should remain standing. 

::Mr. Abdul Qaiyum.: I sat down when you got up. 

]I[r. President (The Honourable Sir Abdur Hahim): I must point out 
to ~  on my left (Congress Members) that it i& becoming impossible 
for the Chair io conduct the proceedings properly when inore·than one 
Mem'berof the Party rises at the same time to put supplementar! 
q'1ltlstions.· . 
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lIr. AbdUl Qaiyum: On a point of explanation 

Mr. President (The Honourable Sir Abdur R.ahim): I do not want any-
explanation from the Honourable Member. 

1Ir. A.bdul Qaiyum: Surel), Sir, I have got a right to say something: 
on ..... 

1Ir. PreSideDt (The Honourable Sir Abdur Rahim): Orde:r, orde:r. I. 
do not want 81!-Y explanation. 

1Ir. Abdul Q&lyum! I want to explain my position. 

1Ir. M. ADantb.aB&yanamATI,&'!JII,U.: I ~  sitting in one of the front 
Benches and my friends are sitting behind me. When I rise to put a 
supplementary question, how can. I be expected to know who is standing 
behind me? Weare certainly agreeable to the adoption of a procedUre by 
which only those who catch the eye of the Chair will be allowed' to put 
supplementary ·questions· but surely we cannot be prevented from standing 
up. We have certainly no objection to the Chair calling anyone of us. 

1Ir. President .(The HQnourable Sir ~  R.ahim): I am very glad 
that the Honourable Member desires that no one is to put supplementary 
questions unless he catches the. eye ()f the Chair. If it is ~~  to. 
the rest of the House, I will enforce·the Standing Order. ,., 

Mr. M. Ananthasayanam ATlanga.r: It is agreeable to us. 

1Ir. K • .A.BaI Ali: I want to say something ..... . 

1Ir. President (The Honourable Sir Abdur Rahim): Order, order. [f 
that is agreeable to the entire House, I shall enforce that practice. 

1Ir. M. AIa.t Ali: We want to explain our positiohbefore you give· 
your decision. It is extremely difficult for us to carry on the proceedings. 
of this House if every time we get up to say something we are called to 
order. We do not object to the procedure you suggest. We are alwaYR: 
willing to bow to the Chair. We have always been respectful to the-
Chair and we will continue this conduct but at the same time it is perfectly 
clear that we have no intention of annoying or embarrassing you. 

IP'. President (The Honourable Sir Abdur Rahim): That is not the-
question. 

1Ir. M • .A.Ia.f Ali: At the same ~  I spoke to the Members of my 
Party and they have been observing this rule as carefully &8 possible but 
now and again it does happtm that more than one Member gets up. That: 
ought not to be a cause for annoyance. 



STARRED QUUTIONS AND' A1f5WERS. 1615 

Mr. PrtItdellt (The Honourable Sir Abdur Rahim): If it happened only 
now and then, I would have overlooked it but "it is happeni.n@" every day 
and very frequently. If the Honourable Members of the Congress Party do. 
not really wish me to enforce the Standing Order that no person ~ 
put a supplementary question unless he catches the eye ~ the .Chalr" 
then I must expect them to have some sort of arrangement 10 thell' own-
Party, so that one Member, at a time, will get up' to put supplementary 
questions. This is quite ~  and it is for them to take the necessary 
step, 

Mr. Abdul Q&iyum: I have not put a single supplementary question 
yet ..... 

Mr. President (The Honourable Sir Abdur Rahim): I will Dot allow 
~  more discussion to go on. Next ~  

COMMUNAL CoMPOSITION OF ApPRENTICES TAKEN FOR TRAINING IN THE" 

WORKSHOPS,'-oF CERT.AINRAlLW A YS. 

+004. *Jlaulv1 Kuhammad Abdul Ghani: Will the Honourable .Member-
for Railways please state the toial Dumber of apprentices and: the number 
of Hindus, Christians and Mualim apprentices-. taken during the pel'ied 
1934--37 for training in workshops under the Loco. departments and also' 
under the Engineering Departments of the following Railways. 

(a) Bengal and NorthWestern Railway; 

(b) ~  and K'umaon Railway; 
(c) Great Indian Peninsula Railway; 

(d) East Indian Railway; 

(e) Eastern Bengal Railway; 

(f) Bombay, Baroda and Central India Railway; 

(g) North Western RailwaJ; 

(h) Bengal Nagpur Railway; 

(i) Madras and Southern Mahratta Railway; 

(j) South Indian Railway; and 

(k) Assam Bengal Railway? 

The Honourable Sir Thomas Stewart: So far as the State-managed 
~  ~  ~  ~ lay on. the table of the House a atatement show-
mg 'the informatIOn ava.llable With Government regarding the number of 

~  mechanics and trade apprentices engaged on the Great Indian 
Penmsula, Eastern Bengal, North Western and East Indian Railways 
during 1935 to 1937. . 

As regards aPI!rentices engaged for the Engineering Department of the 
Stilts-managed railways, I am obtaining mformation and will lav a replY 
on the table of the House in due course. •• 

. As ~  the railways other than State-managed railways mentioned 
m the questIOn, Government have no information. 

tAn8wer to thiB queBtion laid on the table, the' questioner being absent. 
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STARRED QQEaTI9NS ~ ~~  

~  OFFIOEB AT JAlU.Ll'UR AND REPRUITMlllNT. OF MI1!"ISTERUL 
. .'. OFFICERS.' . . , ' 

+655: '*J[aul'fi ][ullammld Abdul GbaDi: Will the Honourable Member 
lfor Railways be pleased to state: 

(a) the na;me of the present ~  at Jamalpur, East 
. Indian Railway, and all!<> the name of the ofticer whem he 
succeeded; 

(b) the total number of Ministerial Offieers in various .bra.n.chesat 
Jamalpur till 31st :December, 1987, and the total number of 
Muslims, Christians. Beharis and Bengalees; 

(c) the number of Ministerial Officers employed during the peri·ld 
1984--37 and the number of Muslims, Beharis, ~ ~  

and Christians including Anglo-Indians and EUfOpeans; aud 

(d) whether any Beharee or Muslimhai! ever been appointed as 
Employment Officer at Jamalpur? 

'J.'Iae.J[oIIoq1'ab1e Sir TbomIa Stewart: (a) Mr. K. N. Banerjee is the 
present Employment Officer at Jamalpur. He succeeded RBi Bahbdur 
H. N. Banerjee. . 

(b) Government are informed that the total mtrriber· of ministerial staff 
at Jamalpur on the Slst December, 1937, was 258, comprising 149 Beharis 
of whom S4 are Muslims, 98 Bengalees of whom 29 are domiciled in Bihar, 
eight Christians and three other classes 

{c) The information is not readily available. Government consider that 
the amount of time and labour involved in its collection will not be justi-
fied by the results. 

(d) Government are informed that 1l.a.i Bahadur lI. N. Banerjee refer-
red to in pari (a) ~ property in ~  and was resident in Bihar for 
over 20 years. 

CO:N8TRUCTION OF QUARTERS FO:R 'THE STAFF OF AND PROMOTIONS IN THE 

RAILWAY CLEARING ACCOUNTS Ol!'FICE. . . 

+656. *Kaulvi :Muhammad Abdul Ghani.:. (a) Will the Honourable 
::Member for Railways be pleased to state if it. is a fact that about, 800 derks 
of the Railway Clearing' Accounts Office submitted a memorial to His 
Excellency the Viceroy of India for the construction of residential quarters 
:for the staff of the Railwa.y Clearing Accounts Office during August ~  

If so, what action has been or is proposed to be· taken thereon? If not, 
'Why not? 

. (b) Who is the pr-esent Superintendent of Establiilhment Branch of ~ 

.Railway Stores Department? 

(c) Is it a fact that since the date he took ~ the charge as Superin-
tendent Establishment, there are. ~ .. ~  and irreg-ularities in 
the matter of promotions etc. ?Will the ~  Coirimi8sioner.RaiI-
ways, please make independent enquiries and deal with the party at fatilt? 

tAnIWel' to this queltionIaid ali the table,ihe queationer being abMnt. 
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(d) 18 it a fact that representations from the statJand even from the 
recognised class I Association of the Railway Clearing Accounts Office 
are ~  ~ ~  on flimsy grounds although ,theS· are· addressed 
to the hIgher authoritIes? . 

'!'he JIoD.our&ble Sli Thomas 8\e",&11: (a) About 650 clerks of the 
Railway Clearing Accounts Office submitted a petition on the subject some· 
time last year. The Director returned the petition and asked the peti-
tioners to expunge the manifest exaggerations and. ~ contained 
iii it. The petition has not been resubmitted so far. 

(b) I presume the question relates to the Railway Clearing Accounts 
Offiee; if so the Superintendent of the. ,Establishment Branch is Mr. 
La! ChaDd. 
(c) No. Promotions,etc., in the Railway Clearing Accounts Office are 

made per.BQnaUy by the' Director and the Financial Commissioner sees no 
need for any enquiry. 

(d) No. 

LBNGTH OF SERVICE OF mE SumINTENbE'NT 'OF :T.am-emoB'fii< T.: 
PosriusTBB GENBBAL, BIlIAR AND ORISSA. 

t657. *Ka1llvt Kahammad Abdul Ghani: (a) Will the Honourable 
Member for Communications be pleQ.8ed to state the total length of service 
of the Superintend.ent of the Office of .the • Postmaster General, "Bihar {',na 
Orissa at Patna? . 

(b) Since when is the presen.t· Superintendent thEll'e and how man,\-
extensions has he been granted? ' 

The Honourable Sir Thomas Stewan: 35 veal's. 
o • '. ~ • 

(b) The Superintendent has held his present post since 1922. He has 
been retained in service after attaining the age of 55 years for periods 
of six months at a time since 1st Julv, 1936, under Fundamental Rule 
56{b) which lays down that a ministerial servant should· ordinarily be 
retained in service, if he continues to be efficient, up to the age of 00 
yeal'8. 

CERTAIN RESTRICTIONS IMPOSED ON THE STAFF OF THE SoUTH INDIAN 

RAILWAY. 

658. *Kr. O. If. Kuthuranga KudaUar: (a) Will the Honourable 
Member for Railways please state whether it is a fact that the South Indian 
Railway imposed (i) short time, (ii) cut in salaries, and (iii) ~  of 
grade to grade promotions on their staff 88 a temporary measure in 1931? 

(b) How man:v of these restrictions have heen removed? If all l.nve 
not been removed, what are the reasons for not doing so? 

. 1'he Honourable Sir Thomas 8tewart: Government are ~  
follows: 

tADawer to tlHaqaeltion laid on the table" the qoestioner being abaent. 

as 
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(&) ,(i) Short time W88 resorted to for vlIl'Ying periods between 1931 
. . and 1935, and a.gain between 3rd October, 1936, and 16th 

April, 1937, for all the .Gops. All shops are now working on 
full time. 

(ii) Cuts in salaries were resorted to from 1st December, 1931, and 
, were in force to the 31st March, 1935. There are no cuts 
in salary in, force now .. 

(iii) The stoppage of grade td gradepromotioil was not a'temporary 
measurl'l of economy but was ~ ~  the ,need to 
a.djust the, ~  ..in' ,each grade to acyual: requirements. 

(b) in view of the ,reply to part ' (a) above, this dOEls not arise. 

Mr. T. S. Av:inasb.i1ingam. Ohettlar: What is the object of, the intro-
duction of short time? 

The Honourable Sir Thomas Stewart: ~  
, 

Mr. T. S. AvinpabjJjngam Ohettiar: It will be econoIDy onl,Y jf the 
pay is given according' to the time. 

)Ir. X. Santhanam.: Is there a complete stoppage of promotion from 
oOne gr$de to the Qther? 

The Honourable Sir Thomas Stewart: That is not the substance of 
my reply. 

Mr. O. Jr. J[uthuranga J[udali&r: What is the disparity between the 
pay and emoluments of employees in the South Indian Railway and those 
'Of the State Railways? 

The Honourable Sir Thomas Stewart: I want notice of that question. 

RESTRICTIONS ON INDIAN TRADERS IN AFGHANISTAN. 

t659. *Sardar Saat Singh: Will the Secretary for External Mairs 
state: 

(a) the number of Afghan subjects trading and residing in India; 

(b) the number of Indians trading and residing in Afghanistan; 

(c) whether it is a fact that an Indian trade, intending to leave 
Afghanistan has to find an Afghan surety to vouch for the 
fact that he does not own any debt in the country and that 
Indians are not allowed to leave Afghe.nistan until they have 
paid all their debts; 

(d) whether it is a fact that an Indian trader is not allowed to trade 
in Afghanistan, unless he gives a surety to the State; 

(e) whether it is a fact' that all these rastrictions are ~  

only to Indians and not to other foreigners residing and trading 
in Afghanistan; and 

t Answer to this question laid on the table, the questioner being absent. 
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('f)_bether atiy ~  ,are Jdaced on the ~  ~~  t)f 
Aifgha1'l' money.}enders Il1ld ~ tradet8.lD; India; ~ .not .. 
whether Govornment 'fWOpQBe to 'Impose SImIlar restnctl'lI1S 
on Afghan subjects trading and residing in InGia? 

Sir &.-, .itca1fe: (a) Aooording'to the census which· was held in 
1931 the number of Afghan subjects then residing in India was about 
al;OOO. No otSer statistics are available. 

(b) No figurelil ~  available regarding the total numher of Indiana; 
residing in Afghahistan, fudian brokers and merChaIits are reported to-
number 140 but this figure probably does not include petty traders. 

(c) Yes. '" 
(d) Yes. 
(e) No, the restrictions so far as Government are aware are applicable· 

to all foreigners. 

(f) The answer to both portions is 'No'. 

~  INDIAN VISITORs AND ~ •. 

t660. *Sardar Sant Singh: Will the Secretary for External Affairs be· 
pleased to state:. . '. ~  , , 

(a) whether any restrictions are imposed by tbp. A.fgbimGovemment, 
on Indian visitors and businessmen entering Afghanistan; 

{b) if so, what thoserestrlctions are; . . ' .. '.'... ,'. 

(c) whether Indian visitors and traders to Afghanistan have to. 
report their \\hereabouts to the police, . and that :p.o .,(lther-
foreigIier is' subjected to this regulation; : .. . '.. . .' 

(d) whether Indians are allowed to stay in Afghanistan for 15 days, 
only and have to acquire special licences from the Foreign 

~  for a longer stay for business purposes; and . ' 

(e) whether it is a fact that no Indum can r>cquire any ~~  
property in Afghanistan? 

Sir Aubrey Ketcalfe : (a) and (b). All foreigneta ·entering· Afgk6nistan: 
have to comply with the provisions of the Afghan Visa Code. Tbese 
include a provision for the taking of security in certain cases before a visa. 
is granted. 

(c) All foreigners have to report their whereabouts to the police. 

(d) and (e). Yes, but these restrictions apply to all foreigners. 

Am-CONDITIONED SALOON PROVIDED 1!'OR THE AGENT, EAST INDIAN 

RAILWAY. 

661. *lIIr. Sri Prakasa: Will the Honourable Member for Railways-
state: 

(a) if it is a fact that an air-condit.ioned saloon is placed at the dis-
posal of the Agent of the East Indian RaiJ.wsy; 

(b) what is the cost of this saloon; 

(c) whatp$ssengers besides himself he can take ill this saloon free-
of cOst; 

t Answer to t.hiB quest.ion laid on t.he table, tbe q_tiOilBr being absent.. 
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'(d) :if . Agents' of other railways have' alae -&imil8t' .aIoons at .. c&heir 
disposal; and 

(e) if the Agent of one railway can ~  ~  other rail'ways(Jf' the. 
same gauge in his own saloon free. of cost? 

The BDnourable Sir Thomu Stewart: (a) No. 

(b) and (c).-Do not arise. 

(d) No. 
(e) Yes, provided he is in possession of a pass. 

CANOELLATION OF ABBANGDIDTS FOB BltoADOA8'1'ING THE PROCEEDINGS 

OF THE INDIAN N,ATlONAL CONGRESS. 

662. ·Sardar ¥augaJ Singh: Will the Honourable Member for Com-
munications please state: 

(a) whether it is a fact that arrangements were made by the All-. 
India Radio to broadcast the proceedings of the Indian 
National Congress this year; ~ 

(b) whether these arrangements were cancelled after tihe miniBt-erial 
crisis in the United Provinces and Bihar and consequent' 
poiitical tension between the ~  and the Government 
of India? . 

The Honourable Sir Thomas Stewart: (a) Arrangements were announc-
ed in the Indian Listener for a commentary of half an hour on the Haripura . 
Session and a resume of the proceedings of a similar length. 

(b) No, Sir. The cancellation of the arrangements had nothing what-
ever to do with the ministerial crisis in the United Provinces and Bihar. 

Sardar JIang" Singh: May I know the date on which the arrangement 
was cancelled? 

The Honourable Sir Thomu Stewart: I cannot tell the Honow'able 
Member the precise date but as far as my recollection goes, the decision 
not to broadcast was taken three or four days before there was any news 
of the ministerial crisis. 

Kr. JlanuSubedar: By which officer was the decision taken? 

The HonoarableSir ThOmu Stewart: By myself. 

Mr. Manu SUbedar: For what reasons? 

The Honourable Sir Thomu Stewart: The answer to that question 
involves a question of policy rather than of faot, and if I am to give a con-
sidered reply I must ask for notice. 

Mr. Manu Subedar: Will the Honourable Me:nber make a statement 
on that subject at an early date? 

The Honourable Sir Thomu Stewart: The Honourable Member had , 
beUer put down a question. 
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JIr. 1'. S. AvblNbiJlapm ~  Will you accept abort notioe? 

The BDDo.-,b1e Sir ~ '\ew&rt: I see &0 necessity for it. 

Mr. Kohan Lal Smena: When was the public statement made that 
the proceedings will not be broadca"ted.? . 

The Honourable Sir Thomas Stewart: I do not remember. 

S&rdar Kan.gal Singh: May I know whether the ~~  decision .was 
taken with your consent? 

(Noanswet; l 
(Some ~ ~ ~ 'rose t.o put questions). 

.. . 

Kr. President (The Honourable Sir ~ ~  <;,. ~~  ~  

Pro! .•• G. Ra.nga: Sit, there are very few questions and, tberefore, 
there is plenty of time, I submit, to put supplemEintary questions. .  . 

Mr. President (The Honourable Sir Abdur Rahim): ~  hour 
is allotted for answering questions for obtaining information on matters of 
public concern, and I must see that the time is not taken up by a debate 
011 particular questions in which an Honourable Member may be interested ? 
I must put down sternly any attempt to raise a debate. 

Prof. •• G. BaDga: Sir, are you satisfied that the question was satis-
factorily answered? 

Mr. President (The Honourable Sir Abdur Rahim): I am not here to 
.answer a question Jike that. 

Prof ••• G. BaDga: We should not be stifled like this, I submit. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
:Merilber must withdraw those words. 

Prof ••• G. ltanga: I withdraw it, hut yet the grievance remainS. 

JIr. President (The Honourable Sir Abdur Rahim): I cannot allow 
that sort of withdrawal. If there is any grievance on the part of a.ny 
Member, there are other ways of bringing it to my notice, but the expres-
sion being a reflection on the conduct of the Chair, the HonoUrable 
Member must withdraw it unreservedly. 

Prof ••• G. BaDga: I have already withdrawn it, Sir. 

NON-RESERVATION OF FIRsT AND SECOND CLAss uDms rOMPARTMENTS 

ON CERTAIN SECTIONS OF THE EASTERN BENGAL RAILWAY. 

663. *Kaulvi Sikandar Ali Ohoudhury: Will the Honourable Member 
:for Railways be pleased to state: 

(a) if he is aware that in certain sections of the Eastern Bengal 
Railway there are no first anrl second qlass compartments for 
ladies in certain trains, and that this cBuses great hardship to 
pUTdahnashin ladies; and 
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(b)"whether the Honourable Member is prepared to see that the 
grievance is redressed at an early date? 

The lloJlo1ir&b1e 'ft !"biomaa ~ (a) aDd (b).: Firat and second 
clasS compartments-for 'ladiell are provided on the Darjeeling, AsaaDl, 
Ohittagong and ])seca Mails oBly. Similar accommodation on other trains, 
(except local trains, branch trliins and for journeys of less than fifty mUes). 
can be alTangedby giving not less than 24 hours notice to the station 
master of the station at which the journey will' be commenced. 

lIr. Lalchand X.vallal: May I know why there is no suchaiTangement 
on these other trains? 

, fte KcmoarabIe Sir fto.mll Btewazt: ' I take it that it is the expe-
rience of the Railway Administration that it is unnecessary to provide such 

~  

lIr. Lalchand XavaJrail Will ,the Honourabl£l' Member investigate into 
it and come to a conclusion whether there are ~  ladies to occupy those 
compartments? 

The Booourable Sir Thomas Stewart: I would refer the Honourable 
Member to the census report of Assam. 

NON·IsSUE OF RBTUlUT TIOKETS F!OB SHORT DISTANCES ON THE ASSAM 

BENGAL RAILWAY. 

664, *J(aulvi Sika.ndar Ali Ohoudhury: Will the Honourable Member 
for Railways be pleased to state: 

(a) whether he is aware that no return tickets are available for first, 
second and intermediate class, passengers (from, Chandpw to 
Comilla and vice versa and other short distant places) on the 
AS\l8m Bengal Railway,; and 

~ if the answer to part (a) be in the affirmative, whether he pro-
, poses to ask this Railway t.o issue return tickets? 

The Bono1l1'able Sir Thomas Stewart: (a) The extent to which first 
e:Jass, return tiQkets are issued on tbe Assam Bengal Railway is indicated 
in paragraph 26, page 84 of the Assam Bengal Railway's current time 
table, These include certain short distance journeys, but not between 
Cbandpur '. and ,Comilla, ~ information in ~  to intermediate 
~  tickets is given in paragrapbs , 17 and 20, pages 82 and 83 of t;he 
time table. These include certain short distance journeys, as also week-
end tickets for distances over 15 miles which would include journeys 
between Chandpur and Comilla., ~  class ancommodation is, "not 
Pfovided ,on the Assam Bengal Railway. 

(b) I shall corivey the Honourable Member's suggestion to the Agent 
of the Assam Bengal Railway for his consideration. 

REPRESENTATION OF l\lusLI1\Is IN CERTAIN TRAFFIC ApPOINTMDTS ,ON 
, THE EASTERN BENGAL'RAILWAY. ' 

,665. *Jlaulvi Sika.ndar .Ali OI1oudhury: WiII the Honourable Member 
for Railways be pleased to state: 

(a) what is t.he actual number of BengRli;: in general and Muslims 
in particular, holding such ~  as District Traffic ,SuPerin-
tendent 'and :Assistartt Traffic SupeI'intendetlt on the Eastern 
Bengal RailwaY;Rnd ' 

B 
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(b)' what is the policy being pursutldby ~  the matter 
of ~  of Muslims in connection therewith? 

, fte JIDDoualdeSIr J'l'hOIDU ~ JM·1 ~ ~  ~~ ~
able Member 00 the ~  list .of ,State-Railway ~  ~  !Us, 
tribu1lion1 tetum' ~ ,establishment: ~ all railways ~  ~  31st, 
Deeember.: 1936! and to :-the· History of sefVices ot the officers. ot.the, 
Indian Staiie Railways corrected up to ] st July, 1937, which contain th,e, 
information available with Government. .Oopies of ~ publieatioIlS;are 
in the Librarvof the House. 

" 'I' ,' ..... ' . ,'" 

(b) The policy of Government on this question isJ8id down in the 
Hame ~  No.'· ~ ~  .dat.d'he ~ .J,uly, 

~  a:Qopyo( which is.in the ~  ~~ ~ .'; 
L " • I ." 

PRoPOSAL FOB A RAILWAY LINE BETWEEN KBULNA, BABISAL AND MAriABIPUB 
. BY THE EASTERN BENGAL RA.n>'W-.A:"::·< :,. ~ :".'.!."{ 

666. ~  Ali Ohoudhury: Will the Honourable Member 
for Railways be pleased to state: 

~  ta) if he is aware that ~~ ~~  ~ ~ ~~ ~ ~  ~  
opening of a branch line between }{hulna, Barisal and 
'Msdaripur b:v the Eastern Bengal Railway; . 

(b) whether Government are prepared to give practical shape to the 
proposal at an early date; and' " '. 

(c) if not, why not? 

fte Honourable Sir Thomas S\ewart: (a) The Khulna-Barissl project 
was abandoned iiI 1916; The Bengsl Government condemned it, as likely 
to be a standing menace to the general health of· the population by inter-
fering with the natural flow of the drainage of the country traversed. The 
Barisal-Madripur (Faridpur) broad gauge project was abandoned in 1927 
as it was unremunerative. 

(b) and (c). Not unless it is supported by the Provincial Government 
who will have to guarantee it. 

, ,'.' JIr. L&lchaDcI lfaftlrai: Wil.! the Honourable' Member consult til1. 
Provincial Government now as to whether their opinion has'·changed, and 
also lI'ehther t.he.circumstanceshave changed? " 

'The :mmo1uable' Sir TIloblaa .. Wart: No, Sir. If there is a demand 
on the part of the inhabitants of these' districts for railway facilities that 
demand. should be brought to our notice through the Local ~  
concerned. 

1Ir. E. Ahmed: Sir, is the opinion of the Government just the same 
and the same principle is laid down, in regard to the railways which ~ 
be?n already ~  and there are admittedly reports saying the same 
thmg,-that IS to say, the flow of water' was stopped and cultivation and 
other. things were impeded. .  . 

JIr ... Asaf AU: On a point of order, Bir,-the Honourable the 
Finance Member seems to be reading a llewspaper ·in the House. 
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». 'PrelideJlt (The ~  S'ir Abdur Rahim) ~ ~  

The Bonourable Sir Thomas Stewart: If the ~ ~ ~~~  
Mr. K. Ahmed, will bring to my notice any specific instances, I shall look 
into ,them. . 

i 

POSTING OF MUSLIM OFFiCERS TO CERTAIN BRANCHES ON THE NORTH 

WESTERN RAIL:WAY. 

667. ·.auIana Zafar Ali ][han: Will the Honourable the ltail;Vay 
Member please state: 

(8) whether it is a 'faet ~  is no Muslim ~~  
,. , 'Ofticeron the'''wh6Ie:of the North Western Railway system; 

(b) whether it is also a fact that there is no Muslim Office ~  

tendent on the whole of the North Western Railw.av; , 

.;(c)!.whether·it is ~~~ ~ ~ ~  ~ ~~ ~ oflioo;iri"\he 
: Works, ~  and Commercial and, Accounts branch of 

. ;the ~ ~  -North Western Railway, Lahote; 
and 

;,',(d) if the "ply ~  ,tbe abQ-ve.-be ·in tne affirmative, ~ ~

ment propose to conlli!ier, ~  ~  ,of posting suitable 
Muslim officers in the said branches? 

.;. , I .. ~  

The ~  Sir Thomas Stewart: (a) Yes. I ~  ho;'sVer, 
mention that the Deputy Agent, Personnel, on the North Western Railway 
Is a Muslim. 

(bjN'o. 

(c) No. 
I, 

(d) Does not arise. 

PBoPOSAL TOOHABGE LIeENCE FEB FROM VENDORS AND INDIAN REFRESH-
MENT ROOM CONTBAcrORS ON THE NORTH WESTERN RAILWAY. 

668. *JlauIana Zafar ~ Kban: Will the Honourable the I\ailway 
Member please state: 

(8) whether it is a ~  that the North Western RaiJway Adminis-
tration intends to charge a licence fee from all station vendors 
and Indian refreshment room contractors: 

(b) whether it is a fact that no such licence fed is proposed to be 
charged from ice and rerated water ~  in spite of 
the fact that their sales and earnings far exceed those of 
sweetmeat and bread vendors at' stations; and· 

(c) if the reply to the above be in the affirmative, the reasons for 
making such 8 distinction? 

fte lIonourable Sir Thomas Stewart: (a) Certain proposals to levy 
licence fees on vending and catering contracts were recently under exami, 
nation, but the matter is not ~ proceeded with for th"! present. 

(b) and (c). Do not arise. 
.1 
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: 1Il.-: Manu SabeUr: Is the object of-introducing a licensing, ~ 
the raising of the prices of these articles to the public, or is there any other-
~  .> 

The Honourable Sir Thomas Stewart: The Honourable Member' .. 
question, I submit, does not arise out of my reply. 

1Ir. lIanu Subedar: With all respect, I say that it relates to a pro-
posal for licensing traders. .  . 

1Ir •. PruldeDt. (The Honourable Sir Abdur Rahim): All that is wanted 
is information 8S to· whettter it is a fact that.Acenees are issued for certain 
purposes. 

1Ir.lI&nu Sllbea&t: Sir, such licences are issued on other Railways 
and: the Railway Board are ooQsidering the general policy -and I am asking 
whether the levying of such licences 'will, or will not; have the result of 
raising the prices, and whether ~  have 'oonsidi*ed ·this question. 

'XI'. Preaident (The HonourabJe Sir Abdur Rahim):' If the Honourable 
M-ember is in a position to answer that, he can do it. 

The HODourable Sir Thomas Stewart: I have said that the proposal is. 
in ab.eyance. . -, .. ~ .. ~  ". r' .. ~ 

CoNTRACT FOR ICE AND AERATED WATERS ON THE NOBTlI ~ 

RAILWAY. 

669. *lIaulana Zalar Ali Khan: wm the Hononrahlp. t.he ~  
Member please state: 

.. ,. 

(8) whether it is a fact that out of the three ice and rerated water 
contractOrs on the North Western-Railway, 'none is :sMllMln; 

(b) whether it is also a fact. that several representations' from the 
~  -communit:y in the Punjab and the Front.ierProvince 
have from time to time been made to the Railway ~ 

tration for the appointment, of a Muslim ice and rel'8ted water 
ccintractor ; 

(c) if the reply to parts (a) and (b) be in the affirm$tive, whether 
Government will please state what action has ,been or is pro-
posed to be taken on the representations of the Mu!';1ims; 

.(d) whether it is fI fact that Ku,lwar Deep Chand. one of the ice 
and rerated water contractors has no ice and rerated water 
factory of his own, except a small machine which he has 
placed at the Delhi Railway Station and which cannot possibly 
tml1 out a sufficient supply for such a ~ section of the line· 
Hnd thnt he has to purchase supply of inferior quality from 
. other sources ~ and " ., •. 

(0\ if the replv to the above be in the affit'Inaiive. whether GoVe1n! 
ment will consider the advisability of goiving iC£l and lirated 
water contract to firms of standing who O'\IVD ice and rerated 
water fnctories? .. . , ... ; I 
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The Honourable Sir TJaomas Stewart: (a) ~  

(b) The Agent, North W estern;Railway, states that he rec.¢ved two 
.representations from the Muslim community, viz., one from the Ndrth-
West Frontier Province in December, 1935, and the other from the ~  

iIi ~  1987. '. . . 

(c) These contracts are not given on a communal basis, but to sucili,;. 
firms as, in the opinion of the Railway Administration, are best able to give 
a good service to the public. The Administration do not consider \bat 
.any change in the existing arrangement is called' for at present. 

(d) Kanwar Deep Chand has !lon aerated water factory, but not an ice 
factory. The terms of his ~  permit. him tG obtain, if required, 
aerated waters from other factories which are inspected by the medical 
.authorities of the Railway to ensure that the quality is up to the ~ 

st.andard. 

(e) Government do not consider . that their interference in this matter 
is called for. 

Kaul&Da Zafar Ali Kh&n: . May I ask in this connection whether ·the 
Railway Board are infatlibJe like the Pope of Rome? 

Mr. President (The Honourable Sir Abdur Rahim): That question 
need not be answered. 

Dr. Sir ZiauddiD Ahmad: Is it not a fact that there has been a re-
peated demand. on the floor of the House that the contract should be given 
.not for the whole line but only for a portion of the line? Are the Goyem-
ment considering this proposal?' . 

fte HOnourable Sir 'thomaa Stewart: I mentioned on the floor of the 
House that the question of catering contracts was under our consideration. 

Seth Bali Sir Abd.oola Baroon: May I ask the procedure that is 
followed by the Railway Board or the Railway Agents in giving these 
~ ~ ~  contracts 'I Do tp.ey ~  these contracts and ask for applica-

~ or do they give' these' contrlict's to whomsoever they like? 

The Bonourable Sir Tbomaa Stewart: The contracts have been fixed 
by. private negotiation. When satisfactory service has been given, then 
tDe contract is renewed from time to time. 

. Seth Haai Sir Abdoola Karoon: May I ask the Honourabie Member 
whether in the beginning they advertise the fact that they want to give 
such and sucb contract and then the Agent of the North Western Railway 
receives Borne :applications or whether they simply call upon one or two 
contractol'B ·Itt their sweet will and t.hen negotiate with them? 

'TILe JIonoQrable Sir Thomas Stewart: M \' information is that no 
PllQIic tender is issued. . 

! Seth Bali Sir Abdoola JIaroon: Why should they not issue a public 
tender? The mere fact that they do not issue a tender show!! that only the 
favourites of Government are getting the contracts. 

(No answer.) 



LEGISLATIVE A-8SBl\IBLY •. 

Dr. Sir Ziauddin Ab!Dld: Whofix.es·thecpriOes?,· 

fte Honour&b!,Sir ThomiaStewart : The' Railway Administration. 

Ueut-Ooloilel Sir Henry Gidney: Will the ~  Member. state 
whether or not it is the Government policy and also the promise of the 
Railway Department to advertise these eontraets? . 

. :. '-lfIle Honourable Sir ftomas Stewart: I mn not at the moment aware-
of that promise. 

Dr. Sir Ziaaddin.Ahm&d: ·WiIl the Railway. Administration consider 
the application of a pe1'son who, is prepared to ~  the same articles of th&-
same qualit\· at half the price? 

'The KoaourableSir Thomas Stewart:· Sir, if any such proposition were 
put before the Administration, I presume they would certainly Mnsider it"" 

< ·1Ir. President (The Honourable Sir Abdur Rahim): . Order; order: 
Short notice questions. Prof. Ranga. 

SHORT NOTICE QUESTIONS AND ANSWERS . 
. : "., , . 

WORKERS 'STRIKE IN T'fIE BYRY.A MILLS, DELHI. 

Prof. N. G. Ranga: Will the Labour Secretary be pleased to state: 

(a) if he is aware of the fact that:'On thesuggestiOJl of the kical Sub-
Judge, the Birla Mill Secretary had agreed to 'see the ~ 

presentatives of the strikers to !liscnss a settlement; 

(b) whether, in pursuance of that ~  representatives -mfit 
the Secretary. of the Mill. on the 23rd ~  in'i tP. 
Hindustan Times office and were told that the Mill authoriu. 
were not prepared to discuss the demands of the workerS 
unless they go back to wOl'kuncondit.ionally;·· 

(c) whether his answer to Mr. Sri Prakasa's question No.' ~ 

stating that more than half the workers have gone back u,' 
. work is based on wrong information; '. 

(d) u'ht:ther it is not a fact that e,;en now; more than ~ 
. of workers are 'still on strike; , . 

(e) ~  it is nota fact tiwt even the few hundreds of worke&'& 
who are taken into the Mill for work are confined in the ·Mill 
compound for 24 hours of the day; 

<f) whether it is not a factthat::thecontinuea ~
ment to intervene in the strike is undermining the strength 
of the strikers; 

(g) wbether any Government officer has so far iD .. ~  the 'Mill 
authorities and ascertained, how far they are prepared • to. 
concede the demand of workers; and 

(h) if 80, which officer and on what· occasions, and what the offera. 
made by the Mill authorities were? 
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lb. ~ CI.'Olow: (8)1 understand thatdhe' SubOlfdinate1J1 ~  who 
acts 11.8 the Authority under the Puyment of Wages Act in Delhi; and is 
now hearing a case under that Act to which the Birla Cotton Spinning and 
Weaving Mills, Ltd., and some of the strikers are ~  a sUgges-
tion in ~  the parliesshould come tOB Rettlement. ' 

(b) J 'believe that' ~  of Bome kind occurred 'at ~  office df the 
Hindustan Times on the 23rd February, but' I naturally have no official 
information as to the course  or nature of the discussion. 

(c) There is no foundation for this suggestion. ~ ~ thiS', 
~  on the 25th February the'Mill was working: :t,,·o shifts ana: well 
over 2,000 men were eniploy,ed. " " " "', , 

~ ;:. :j.! ," i i ~  • •. -'.: ':. ': \'. • '.' • ~ , ... ' • 

(d) N'o. The number now at work is ~  2,500 and I 
~ ~ ~ ~  ~  JettJming' today. -, : "" ;,(' .. ,'; A . ~ 

(e) I understand that the men at work are permitted to stay within 
the Mill, but I have no reason for supposing that anyone is confined 
against his will, nor does the Factories Act require'that'imen Dot at work 
~  the 'compound. 

(f) It is a matter of opinioh rather: than -of fact. 

(g) Yes. ~  , ... 

(h) The Chief Commissioner 'and the SuperinttlIldent;:oi :Industries' have 
'both Been the Mill authorities on  several occasions, the ,last occasion being 
on the 3rd March when the Secretary of the Mill sa,,'the. Chief Commis-
sioner and undertook to publish u full statement of the views  of the 
Iflanagement. This has ~  appeared in the press. ". 

Prof. If. G. B&nga: Had the Chief Commissioner communicated the 
views .of, the Mill authorities ,to the workers ortheit representat[yed 

Kr. A. G. Olow: I have no information on that point. 'rhe Mill 
authorities have themselves communicated their views, ryissuing a state-
ment to tl1e press. " . 

Prof. If. G. B&n.a: Am I to understand that Government lire satisfied 
with the statemeni! made by the. Mill authorities in regard to their position? 

1Ir. A,;, CI.-CJlow:, I do not think it is a question of,GoTerriinent'being 
satisfied with the statement issued hv the l\lill Ilutborit,ies, hut I gather 
that most of the men are satisfied :with it. 

lIY. If ••. 10lh1: May I ask whether th.e GC'vernment of India ha\'e 
appointed any Conciliation Officer for Delhi? 

Kr. A. G. Olow: No, Sir. 



I 

.. ,[5TH MARCH 1938. 

··IIr ....... lOllb1!M.y I ask whether.the ~ ~  India pr.opose 
to do so? 

JIr. A. G. Olaw: 'rhe Bill which provides for the appointment. of Oon-
ciliation Officers is ·before the HouB(, an4 has not yet been passed. 

Mr. Jr ••• loahi:M80Y I ask if for the appointment of a Oonciliation 
OfIieer any Act is necessary? 

JIr. A. G. 010w: It is not necessary but it is desirable. 

~  G. Banga: May Task whethertbe. terms offer:ed to the Cbief 
OomInissioner by the Mill authorities are ~  ~~  as ~  at'e 
published in the HinduBtan TimeB or whether they were more or less? . 

1Ir. A. G. Olaw: I have not got, the details of what.the MillauthOl;ities 
have. stated to the Chief Commissioner, but, 80 far as my information goes, 
lihey are practically the same. 

. ~ r 

. Pm!. ' •. G. :&au.p: Is it not a fact that the suggestion was made by 
~  Mill aut,horities that they would be willing to concede the demand of 
the workers for the restoration of the 21 per cent. cut that was made in 
the wages paid to the weavers in the weaving ·section.? 

JIr. A. G. Olow: I do not know. 

Kr. Sri Piaka.Ba: Are the Government ~  that the terms under 
which the workers have gone back to the· Mill are based on equity· and 
have not bOOn accepted simply because of their helplessness? . 

Mr. A. G. 01ow: 1 think the question whether any particular terms arc 
equitable must bea matter of opinion. 

:Mr. Sri Prakua: What I want to know is wheiher the Govemmentare 
satisfied that the terms are equitable and not such to which the workers 
submitted because they were helpless? 

Mr. A. G. Olow: The ~ Member is asking :r.ne .to say whet4er 
the terms are equitable or not. I say that is apparently a ~  of 
opinion. 

WORKERS' STRIKE IN THE BIRLA MILLS, DELHI . 

. Prof. Ii; ·G. ltlllg&: Will the Labour Secretary be: ~  lid stUll: 

(a) if the workers of the Birls Mills, or the Textile Labour Union 
representing tbem, have petitioned the Chief Commissioner 
of Delhi, asking for thea,ppointment of ~  ;Qoat'd 
'under the Trade Dispute!! Act of 1929' to. <se'ttIe.',tpeir· gtfHie; 

(b) if so, when this application was received; 



SHORT ~ ·QUBSTIONS AMP ANSWERS •. 

(e) whether it is not a fact that when ~  ~  ~ a 
prooe&sion wanted to interview the. Ohief Commi$sioner, the 
police prevented their entry into the: compound of the Chief 
CommiBSioner's bungalow, and mQde a lathi charge on the 
worker. and dispersed them; 

(d) whether it was the ~  of Goyernment to prevent workers 
from making their representation to the Local Government; 
and 

(e) if 'not, whether the Chief Commissioner has given adequate 
opportunities thereafter for worke18 to make their. represent-

., ~  ~  for his ' gopd, offices'? . 

lIl. A. G. Olow: (a) and (b). A reprc@cntation asking the Chief 
Commismoner to appoint a Court of Enquiry or Board. of COnciHation 
under the Trade Disputes Act was made by Mr. Fazle Karim, who described 
himself as the General Secretary of the Textile Labour Union, Delhi, on 

~  Febru8ry, 1988, and received. by the ChiefCommissi9Der 911 the 
'aame day. ~  .. .' . 

~  ~  o( the strikers on one occasioD ~  of 
going to the Chief Commissioner's house in procession. They- wj¥'e 
persuaded by the Police to abandon this intention; no charge was made by 
the police, nor were lathi. used on the occasion. 

(d) No. The intent·ion was to prevent a disQrderly demonstration. 

(e) The only application received by the Chief CoIDIniasioner other than 
that mentioned under (a) and (b) above, and subsequent letters connected 
therewith was one received on the 26th February, purporting to be from 
nve of the strikers. The Chief Commissioner asked the Deputy Commie-
eioner ,to see these ~  

. PIof. If. G. KaDga: What was the nature of the persuasion used in order 
~ see that the workers did not go there in procession? 

lIl. A. G. Olow: I am afraid I cannot follow the question. They were 
;:&inlplypersuaded. 

'Prot. If. G. ltaI1ga: Is it not a fact that they were persuacied-by the 
use of lathi. and force at the gate of the Chief Commissioner's bungalow? 

lIr. A. G. Olow: I am assured thllt lathi. were not used. 

Prof. If .• :B.aaga: Wag ilny other kind of force used against the 
workers? ' , . 

lIl. A. G. Olow: I would refer the Honourable Membe.r to the answer 
I gave to his question. 



; '[5TH .I.lABOH 1988 . 

........ Q • ~ ~  Government aware oi the i&cl; that this conti-
nued refusal of the CHief Commissioner to USe his discrtltion under the 
Trade Disputes Act ~  to use his good offices to bring 'ahout a settle-
ment was partly l'espolisible in forcing the workers to ; go' back to work 
unconditionally after having been on st,Hke f01' mOl'fl than 00 days? 

Jir. A. Q. mow: T have already said that it is a matter of opinion. 
rather than of fact, of the effect ito·had. 

. Prof. If. Q. B.a.nga: Is it not a fact tl.Rt in reply to the lat.est request 
made by the ,workers to the Chief CommissioTl:er that he should be willing 
to see them' anq' hear their grievances, he re'fused 'to have anything to do 
with them on some e:l: pane evidence plac8cf hem him in regard ~ the 
conduct of those workers? 

:.' . ~~ ~  ~ ~ 

Xl. A. G. O1ow: I would refer the HQllOurable Member to the answer 
I .gave to part (e) of his queltion. 

Prof .... Q. ltaDga: Why is it that the Chief Commissioner' continually 
refused to see the workers? 

Kr. 'President (The HoIi6urable Sir AbdurRahim): 'fhe Honourable 
Member is arguing. 

~ ...... ; .. ;. ': 

STATEMENTS LAID ON THE TABLE. 

Information promised in r-eply to starred q'ueriion No. 206 asked by Mr. Sri 
. Prakl/oBu on the 31st August, 1937 . 

. 
~  CaORDSFITTED IN THE COMPARTMENTS OF TRAINS RUNNING 

BETWEEX BUAGALPUR .um BERARI ox ~ BENGAl. AND NORTH WBSTBBN 
RAILWAY. 

(a) The trains running .between Bhagalpur and Bel"ari ~~  ~~~~  ~ the 
Bengal and North Western Railway are exempt from the rule relative to the provision 
of means of communication between passengers and railway staff incharge of the train. 

(ob) arid (c). The Honourable Member is' re!el·red to ~ ~  94' '01 the 
Indian Railways .",-ct. 1890, and to rule 111 of the General Rules' for All Open Linu 
of Railways in British India, the application of which to the Bengal and North 
:Western .Railway was notified in the Railway Department's ~  •. ~  .• 
dated ·the 2l:st:-\ugust, 1929. .  . . . . ... .  .  . ~

(d)' No case of default has come to the notice of the' Government. 

~  promi8ed in reply to unstarred qU68tion ~  a&ked.b, Mr. 
. lIfohan Lal 8aksena on the 2nd October, 1987. 

PURClIASE AND MANL"FACTURE OF WAGONS .. 

A 'tItat.ement, showing particulars of wagons provided by Railways during 1936-3T, 
i. laid on the table. 
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STATEMENTS' LXID ONTBB' 'I'-ABLE . 

. --.-.-.. I."""" "- .--.-....... -.-- -'. -
Information promiBed in reply to queBtion No. 261 aBked",' Mr.O. It 

Muthuranga Mudaliar on the 15th February, 1988. 

INADEQUACY OF 'THE POLICE ARRANGEMENTS AND TIlE MUNICIPAL SlmlllCES 

DURING SUMMER SEASONS AT NEW DELHI. 

(a) No j but electric and water connections are cut off in houses which remain vacant. 

(b) Roait lighting is reduced to half the normal seale on some of the roads which are 
aDinlla bi ted. 

(0) and (d). A st!&tement is placed on the table. The Honourable Member will 
appNeate the fact that the New Delhi police are required to protect several square-
miles (If uooeeupied pungalow4I and quarters; he will see that the figures for 1937 sl1pw 

~  ~ ~~  those for the two preceding years . 

. >(e} I do not think ~ any further measures are realIy needed, though it may b&. 
lleeedary iii tie ~  to ooMider ~  increase in the strength of the p<ilice. 

Statement. 

Year. No. of 
thefts. 

IIJII511Bt.May 77 
1936 to· 67 
1937 30th September 52 

No. where propety 
was recovered. 

13 
17 
24 

Information promiBed ~  ~  to starred queition No. 286 aBked by. Mr. 
Sham' Lal On. the 15th February, 1988. 

B.-\zAR 'COMMITTEES CONSTITUTED IN CANTONMENTS. 

(CJ) 
: 

'. l 

Bazar Committ.{'e. 
',l/ 

(6) (c) (d) 

Constituted. Not 
.. 

·const.itlJ,ted. 

, 
" 

Ferozepore .. 
~  The delegation of , .....• . ... , . 

powers under .'. 
section 44 (1)(2) , 
of th!' Canton-

" ments Act, 1924 
is entirely at .the 
discretiori of 
the Board and 
varies in , 
different Can .. , 
tonments . . 

Jullundur Do. Do. 
Lahore Do. Do. 
Multan Do. Do. 
Rawalpindi 

\ Do. Do. 
Sialkot } function- Do. Hyderabad Not 
(Sindj. ing as the 

powers ~
.'. gated have not 

yet been pub-
lished by the 
Pro v incial 
Government . 

---... _- . +--_. _._ .•. "---' .-....• --. ,,-- -----, ~ ~ -- .. -"---. --.. _. 



" 
o ! ,:(Q).: .. 1 .. _ 
Bazar eommittee.' , .. ', 

Constituted. 

BaJ'eilly 

Benares 

Not 
constituted. 

and Jhansl. ~ ~ } 
~ "0 •• 

Cawnpore 

.Dinapore 

Ji'yzabad 

Lansdowne 

Belgaum 

Ranikhet 
Deolali 
Jubbulpore 
Kamptee 
Nasirabad 
Pachmarhi 
8augor 

Ambala 

[OTH ~  1938. 

(b) 

" , 

,\ (0) 

Not 'fuDcti<in· 
ing ar 'the 
powers dele' 
. gated halve'nat 
y.et ~  . 
Usbed. by ~  '.' 
Provinoial 
Government. 

Start function-
iugwith ~  
froIl). lBt 

" .)larCh 1938, 

......... 

.' I. 

Elections have 
not been held 
by the Provin-
cial Govern-
ment. 

Functioning 

.'N6t function-
ing 8s regti!a. 
tions under 
iIOOtion 44 (1) 

, --{8) havtfnotyet' 
~  appro"ed 
by the Provin-
ciail GOVE!rn-
manto . 
i ._. --.-----. 

FuJctioning 

Not function-" 
iI18 as regula-
tions have not 
been published 
by'the Provin-
oiao'! Govern-
ment. 

Do. 

Functioning 

Do. 

Do. 
Do. 
Do. 
Du. 
Do. 
Do 
Do' 

(d) 

The delegation of 
powers ' midtlr 
seotion 44(1)-(:1, 
of·the OImton .. 
JllE!Ilts Act. leU 
if entirely at tIa& 
diaoretion 01 
the Board and 
varies in 
different Can-
tonments. 

Do. 

Do, 

Do . 

1)0. 

Do. 

Do. 

Do. 

Do. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
.... 

. 



; ! 

(b) Jc) 

CloDstituted. Not constituted. 

Kasauli Ras only ,recent- .... 
It been declared 
a Class n Can-

~  as a 
resJllt of a 
special QePSUS, 
and elections 
have not Jret 
been .. I1eI4 by 
the Provincial 
Govel'llJDfint. 

Nowahera Member. have 
only ~ 

elected and 
have not yet 
met. 

Peshawar Owing· to the 
delay in hold-
ing elections 
by the Provin-
cial Govern-
ment. 

Karachi . There is no 
bazar area in 
this Canton-
ment. 

Agra The elected 
members have 
refused to serve 
on the bazar 
committee. In 
this connection 
attention. is 
invited to the 
reply fven to 
sta.rre ques-
tion No. 462 
on the 23rd 

Delhi 
February· 1938. 
Owing to the 
delay in hold-
ing elections. 

DehraDun There is no 
hazar area in 
this Canton. 
·ment. 

Fategarh Do. 
LliOknow and The regulations 
. Meerut. under IIElction 

44 (1) (e) have 
not yet been 
published by 
the Provincial 
Government. 

Shillong The regulations 

I 
under section 
44 (1) (e) are 
in course of 
preparation. 



'LlIGfSLATIVE ASSEMBLY. 

(0) 
Buar Committee. 

\ 

CoDatitut.ed. Not oonstituted. 

KU-kee 

Ahmednagar 

Poona 

St. Thom&ll Mt. 

Wellington 

(b) 

The Dames df-
eleeted memo 
bera'h&w not 
)/8t been Doti· 
fied .... the 
Provin-;'ial GOV 
ernment. 
Olringto the 
delay in ~  

ing 'elections 
by the PrOviD'· 
cia) Govern. I 
ment. 

The new Board" , 
has not.yet 'I 
come mto 
being, elections 
having been 
postponed by 
the 'Provincial 
Government. 
Owing to delay 
in the pU:blica. 
tiOD of the 
election rules 
by the Provin-
cial Govem.' 
merit; elected 
boa.Tdha8 Dot" 
yet been CoM-
tituted. 
The Cantonment 
Board under 
section 1'3 luis 
not yet peen 
constitutA-d &II 
the question of 
dividing the 
cantonment . 
into wards 'is' 
pending with 
the Pnn-incial 
Government. 

[6TH M.DOH 1988". 

(4)-

i:l ~  I 

Information promi8ed in reply to 8tsrred q1teBtion ~ d8ked fly Mf'. 
D. K. Lahin Chaudhury on ~ 15th Februil.;.y', 1988. 

~  ON PARKIXG OF CARS ON THE &AD JOINING THE BABAKHAIIBA 

ROAD AXD CURZON ROAD IN ~  DEI.HI. 

.' 1 < ... : 
(a) and (b). The parking of cars opposite the entrance to the office of the Statesman 

hall been ~  by the SeniorSupermtendent' of Police on a representation made 
by the Manager of the paper. The reason for this 'prohibition is that access to the 
office of the paper was mut)h impeded by the iCKra. ,No order of the :kind hall been 

• 



ELEcnON 0],' !IlElIIBEUS TO. 'l'!lE STANDING COMMITTEE FOR ROADS . 

. made in regard to the office 01 Burmah-Shell. As the ~ ~ .. en ~  the centre of 
·the street was ~  difficult, the Senior Superintendent of Police arl'anged for. cars to 
be parked on the grass near the ~  office and on the opposite side of the street 
and the New Delhi Municipal Committee has been asked to provide ramps to facilitate 
PMking. . 

(c) 1 ,understand that no complaint has been received ~  any of the ~  I)r 
shopkeepers of the Bombay Life Building. Such inconvenience as' has been CSIJBI8d 
appeM8 to be due to delay in ~  ramps referred to above. .': 

(d) Government see no ~~ to interfere with the orders issued by bhe SeuiOr 
Superintendent of Police in this case. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
.' ROADS. . • ' 

JIr. President (The Honourable Sir Abdur Rahim): I have to inform 
·the Assembly that upto 12 Noon on.Tuesday, the 1st March, 11)38, the 
time fixed for receiving nominati.ODs for the Standing Committee for 
Roads ten nominations were received; since when t.he candidature of four 
Members has been withdrawn: As the number of candidates is now 
equal to the number of vacancies, I declare the following Members to be 
.duly elected, namely: 

1. Seth Haji Sir Abdoola Raroon; 

2. Sardar Bahadur Captain Dalpat Singh; 

.3. Syed Ghulam Bhik Nairang; 

4. Babu Kailash Behari Lal; 

.5. Mr. Sham LaI; and 

6· Mr· J. Ramsay Scott. 

TRE GENERAL BUDGET-LIST 01<' DEMANDS. 

SECOND STAGB. 

JIr. President (The Honourable Sir Abdur. Rahim): Demands for 
Grants: 

DEMAND No. 1-CUSTOMS. 

'l'he Honourable Sir .James Grigg (J?inance Member): Sir, I move: 

"That a sum not exceeding Rs. 79,22,000, be granted to the Governor General in 
Council to defray th>!l charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Customs'." 

IIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That II sum not exceeding Rs. 79,22,000, be granted to the Governor General 111 

Council to defray the charges which will come jn .coarse of payment during the year 
-ending the 31st day of March. 1939, in respect of· 'C'iistomll'."· -\ . 
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The Assembly divided:. 

• o\bdul Hamid, Khan Bahadur Sir. 
Aikman, Mr_ A. 
Ayyar, Mr. N .•. 
Bajpai, Sir Girja Shanka.r_ 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
Busa, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Clow, Mr. A. G. 
C-onran-Smith, Mr. E. 

AYB8--46. 

I Kamaluddin Ahmed, ShaJll8-ul-Ulemii . 
. Knshalpal Singh, Raja Babadur_ 
Lloyd, Mr. A. H. 
Mackeown, Mr. J. A. 
Mani, Mr. B. S. 
Menon. Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Saujiva. 
Scott, Mr. J. Ramaay. 
Sen, Rai Bahadur N. C. Craik, The Honourable Sir Henry. 

Dalal, Dr. B. D. 
Dalpat Singh,. Sardar Babadur C.pain. 

Sher Muhammad Khan, Cap¥n ~  
Sir. . 

Dow, Mr. H. 
Fazl-i-Haq Piraeb, 
Shaikh. 

Fa.zl-i-Ilahi, KhaD. Sahib Shaikh. 
Ghulam Muhammad, Mr. 

Bahadur i 
j 

Singh! .. Maharaja Babadur Bam Ran 
Vljai PraSad. 

Sircar, The Honourable Bir Nripendra. 
Sivaraj, Rao Sahib N. 
8la.de, Mr. M. 

Gidney, LieukColonel Sir Henry. 
Griffiths, Mr. P. 3. 

I Smith, Lieut.-Colonel B. C. 
Spence, Mr. G. H: Grigg, The Honourable Sir James. 

Highet, Mr. J. C. Stewart, The Honourable Sir Thomas_ 
James, Mr. F. E. 8 d M V S 
Jawahar Singh, Sardar Bahadur Sardar' un aram, r. .  . 
Sir. Walker, Mr. G. D. 

Abdoola Haroon, Seth Haji Sir. 
• o\bdul Ghani, Manlvi Muhammad. 
Abdul Qaiymn, Mr. 
Abdul Wajid, Mauhi. 
Ahmed, Mr. K. 

~  Mr. M. S. 
Asa.f Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
Azhar Ali, Mr. Muhammad. 
Bajoria, Babu .Baijnath. 
Baollerjea, Dr. P. N. 
Bhagavan Du, Dr. 
Bhagchand Soni, Rai Bahadur Beth. 
Chaliha, Mr. Kuladhar. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Datta. Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, !>T. G. V. 
Deshmukh, Mr. Govind V .. 
Essak Sait. Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Ghulam Bhik Nairang. Syed. 
Gupta., Mr. K. S. 
Hans Raj, Raizada. 
Jedhe. Mr. K. M. 
Jehanj:ir. Sir Cowasji. 
JOjlt'!Idra Singh. Sirdar. 

The motion was negatived. 

NOE8-64. 

Joshi, Mr. K. M. 
Kailash Behari Lal, Babu . 
Lalchand Naya.lrai. Mr. 
Malaviya. Pandit Krishna Kant. 
Misra., Pandit Shambhu DayaJ. 
Mody, Sir H. P. 
Mudaliar. ~  C. N. Muthuranga.. 
~  Sahib Bahadur, Maulvi Syed_ 
Nauman, Mr. Muhammad. 
Pande, Mr. Badri Dutt. 
Parma Nand, Bha.i. 
Raghubir Narayan Singb. Choudhri. 
Rajah, Raja Sir Vasudeva. 

~  Prasa.d, Mr. 
Ranga. Prof. N. G. 
Rao. Mr. Thirumala. 
Saksena, Mr. Mohan Lal. 
Sant Singh. Sa.rdar. 
Santha.nam, Mr. K. 
Shahban. Mr. Ghulam Kadir Muhammad. 
Sham La!. Mr. 
Shaukat AlL Maulana. '_" . 
S!ddique Ali Khan, Khan Sahib N a.wab. 
~  Ali Choudhury, Maulvi. 
Smgh, Mr. Gauri Shankar. 
Sinha. Mr. Satya Naravan. 
Sri Prakasa, Mr. . 
Bubedar, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Zafa.rAIi Khan, Maulana. 



THE GENERAl, JJUDGET ......... LJS'f OF DEMAXDS. _IMl 

' .. DEMAND No. 2---(}ENTRAL EXCISE DUTIES. 

The Honourable Sir .Tames Grigg: Sir, I beg to move: 

"'I'hat a SUll. not exceeding Rs. 10,50,000, be granted t{) the Governor General in 
Council to defray the charges which will come in course of payment d!lring the year 
ending the 31st day of Marcli, 1939, in respect of 'Central Excise Duties'." 

JIr.President (The H,0nourable Sir Abdur Rahim): The question is: 
.J2NOON. 

"That a SUIL DOt exceeding Rs. 10,60,000, be granted .to the Governor General in 
Council to defray the charges ~  will come in course of payment during the year 
ending the 31st day of March, 'lm9, in respect of 'Central Excise Dnties'." . 

The Assembly divided: 

AYES-46. 

Abdul Hamid, Khan Bahadur Sir. 

Aikman, Mr. A. 

Ayyar, Mr. N. M. 

Bajpai, Sir Girja Shanku-. 

Bewoor, Mr. G. V. 

Boyle, Mr. J. D. 

Buss, Mr. L. C. 

Chanda, Mr. A. K. 

Chapman-Mortimer, Mr. T.' 

Clow, Mr. A. G. 

Conran-Smith, Mr. E. I 
Craik, The Honourable Sir Henry. I 

Dalal, Dr. R. n. / 
Dalpat Singh, Sardar Bahadur Captain. 

Dow, Mr. H. 

Fazl-i-Haq 
Shaikh. 

Piracha, Khan Bahadur I 

'Fazl-i-Ilahi, Khan Sahib Shaikh. 

Ghulam Muhammad, Mr. 

Gidney, Lieut. -Colonel Sir Henry. 

Griffiths, Mr. F. J. 

Grigg, The Honourable Sir James. 

lIighet, Mr. J. C. 

James, Mr. F. E. 

Jawa.har Singh, Sardar ~  Sardar 
Sir. 

I 

Kamaluddin Ahmed, Shams-ul-mema_ 

Knshalpal Singh, Raja Bahadur. 

Lloyd, Mr. A. H. 

Mackeown, Mr. J. A. 

llani, Mr. R. S. 

Menon, Mr. P. A. 

Metcalfe, Sir Aubrey. 

Miller, Mr. C.  C. 

Rahman, Lieut.-Col. M. A. 

Row, Mr. K. Salljiva. 

Scott, Mr. J. Ramsay. 

Sen, Rai Bahadnr N. C. 

Sher Muhammad Khall Captain Sarda!" 
Sir. ' 

Singh, Maharaja Bahadur Ram Ran 
Vijai Prasad. 

Sircar, The HODOul'able Sir Nripendra. 

Sivaraj, Rao Sahib K. 

Slade, Mr. M. 

Smith, Lieut.-Colonel H. C. 

Spence, Mr. G. H. 

Stewart, The Honourable Sir Thomas_ 

Sundaram, Mr. V. S. 

"Talker, Mr. G. D. 

c 2 
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.Abdoola Haroon, Seth Haji Sir. 

_-\bdul Ghani, Maulvi Muhammad. 

AbIlul QaiYUl!l: Mr. 

_o\bdul Wajid;:.llh,tiivi. 

Ahmed, Mr. K. 

~  , 
If 

k,Jollhi, 1ol1'.N .,)t. ,-', 
.\ Ka. ilash Behari Lal, Babu. 
LaIchand NIWalrai, Mr .. 

l'Malaviya, Pan<\i,t X:i-is¥a Kant. 

,.,1 

i Misra, F"andit Shambhu Dayal. 

! ~ ~~  3;. ~  ~~  
_-\ney, Mt·. M. S. 
Asa.f Ali, Mr. M. 

Ayyangar, Mr. M. Ananthasayanam. il Murluza Sahib Bahadllr, M.a1ilVi Syed. 
A21bar Ali, Mr. Muhammad.' " ~ Mr. :.taha._ad. 

Bajoria, ~  ~ ~ ~  putt, 
Banerjea, Dr. P. N. I Parma Nand, Bhai. 

Bhagavan Das, Dr. Raghubir Na1'8yab Singh;, Cboudhri. 
Bhagchand Soni, Rai Bahadur Seth. Rajah, Ra.ja Sir Vaandeva. 

Chaliha, Mr. Kuladhar. . 'Bamavan Prasa.d Mr . 'j" ,. 
Chattopadhyaya, Mr. Amarendra Nath: Ranga, F'rof. N. G. 

(Jhaudhury, ~  ,Brojeucira N .... yan. &0, Mr. ThirumtJa. 
(Jhettiar, Mr. T. S.Avinashiling&m., 

(;hetty, Mr. Bami ~  ' 

Chunder, Mr. N. C. 

Das, Mr. B. 

Da6, Pandit N ilakantha .. 

Datta, Mr. Akhil Chandra. 

Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 

Deshmukh, Mr. Govind V. 

Essak Bait, Mr. H. A. Sathar H. 

Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Gupta., Mr. K. S. 
Hans Raj, Raizada. 
..Jedhe, Mr. K. M. 
.Jehangir, Sir Cowasji. 
.Jogendl'a Singh, Birdar. 

The motion was negatived. 

Baksena, Mr. Mohan Lal., 

Sant Singh, S8Il'dar. 

Santhanam, Mr. :It. 
Shahban, Mr. Ghulam Kadir Muhammad. 

Sham Lal, Mr. 

Shaukat Ali, Maulana. 

Siddique .Ali Khan, Khan Sahib N a.wab. 

Sikandar Ali Choudhury, Ma1ilri. 

Singh, Mr. GaDri Shankar. 

Sinha, Mr. Satya ~ 

Sri Prakasa., Mr. 

Bubedar, Mr. Manu. 

Umar .Aly ~  Mr. 

Varma, Mr. B. B . 
Yamin Khan, Sir Muhammad . 

Zaf8ll' Ali Khan, Manlana; 

DEMAND No. 3--TAXES ON INOOME INCLUDING CORPORATION TAX. 

The Honourable Sir James GriU: Sir, I move: 

"That a sum not exceeding Rs. 78,26,000, be granted to the Go';ernor General in 
Council to defray the charges which will come in course of paymept during the year 
ending the 31st day of ~  1939, in ~  of 'Taxes on Income including Corpora-
tion Tax'." 

lIr. President (The Honourable Sir Abdur Rahim): Thequesti9ll is: 

"That a sum not exceeding Rs. 78,28,000, be grant,ei)to the Governor' GenerallD 
Council to defray the charges which will come in course of payment during the year 

~ the 31st day of March. 1939, in respect of 'Taxes on Income including Cl)rpOr<l-
tion Tax'." 
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The ~  divided: 

A.YE8--45. 

AIJdul Hamid, Khan Bahadur Sir. 
Aikman, Mr. A. 
Ayyar, Mr. N. M. 
Bajpai, Sir Gi!"ja Shankar. 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Clow, Mr. A. G. 
Conran"Smith, Mr. E. 
Craik, The Honourable Sir Heon'., 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 
Dow, Mr. H.· 
Fazl·i-Dahi, Khan Sahib Shaikh. 
Ghulam Muhammad, Mr. 
Gidney, Lieut.-Colonel Sir Henry. 
Griffiths, Mr. F. J. 
Grigg, The Honourable Sir James. 
Highet, Mr. J. C. 
James, Mr. F. E. , 
Jawabar Singh, Sardar Bahadul" Sardar 
Sir. 

~  Ahmed, Shams-ul:Ulema. 
KushaJpal Singh, Raja Bahadur. 
Lloyd, Mr. A. H. 
Mackeown, Mr. J. A. 
Mani, Mr. R. S. 
Menon, Mr. P. A. 
Metcalfe, Sir .Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr; C. M. G. 
Rahman, Lieut.-Col. M. A. 
Row" Mr. K. Sanjiva. 
Scott, MI'. J.Ramsay. 
Sen, Rai Bahadur N. C_ 
Sher Muhammad Khan, Captain Sardar 
Sir. 

Sircar, The Honourable Sir Nripendra. 
Sivaraj, Rao Sahib N. 
Blade, Mr. M. 
Smith, Lieut.-Colonel H. C. 
Spence, Mr. G. H. 
Stewart, The Honourable Sir Thomas. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 

~  

Abdoola Haroon, Seth Haji Sir. 
Abdul Ghani. Mauh'i Muhammad. 
Abdul Qaiyuin. Mr. 
Abdul Wajid, Maulvi. 
Ahmed, Mr. K. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
Azhar Ali, Mr. Muhammad. 
Bajoria, Babu Baijnath. 
Bauerjea, Dr. P. N. 
Bhagavan Das, Dr. ' 
Bhagchand Boni, Rai Bahadur Seth. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, ~ Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinasbilingam, 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Pandit Nilakautha. 
Datta. Mr. A.khilChandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Ghulam Bhik N airang, ~  
Gupta, Mr. K. S. 

Hans Raj, Raizada. 
Jedhe, Mr. K. M. 

Th£' motion was 'negatived. 

Jehangir, Sir Cowaaji .. 
Jogendra Singh, Sirdar. 
Joshi, Mr. N. M. 
Kallash Behari Lal. Habu. 
Lalchand Nava.J.rai, Mr. 
MaIaviya, ,Pandit Krishna Kant. 
Misra, F'andit Shambhu Dayal. 
Mody, Sir H. P. . 
Mudaliar, Mr. C. N. Muthuranga. 
Murtuza Sahib Bahadur, Maulvi Bved 
Paude, Mr. Badri Dutt. . 
Parma Nand, Bha-i. 
Raghubir Narayan SiDgh, Choudhri, 
Rajah, Raja Sir V &Budeva. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. Thirumala. 
Saksena, Mr. Mohan. Lal. 
Sant Singh, Sa.rdar 
Santhanam, Mr. K 
Shahban, M.r. GhuJam Kadir ?Iuhammad. 
Sham Lal, Mr. 
Shankat Ali, Maulana. 
Siddique Ali Khan, Khan Sahib N .. wab_ 
Sikandar Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar. 
Sinha, Mr. Sat.ya Narayan. 
Sri ~ Mr. 
Subedar, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sil' Muhammad. 
Zafaa· Ali Khan. Maulana. 
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.1 
DEMAND No. 4.-SALT. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Re. b4,'l2,OOO, be granted to the GovernO! General in 
Conncil to defray the charges which will come in course of payment dunng the year 
~  the 31st day of March, 19319, in respect of ·Salt'." 

:Mr. President (The Honourable Sir Abdur Rahim): The questiouis: 

"That a 8um not exceeding Rs. 64,72,000. be granted to the Governor General in 
Conncil to defray the charges which will come in colll'llii' of payment during the year 
ending the 31st day of March, 1939, in respect of ·Salt'." . 

The Assembly divided: 

. AYES-45. 

Abdul Hamid, Khan Bahadur Sir. 

Aikman, Mr. A. 

1i.yyar, Mr. N. M. 

Bajpai, Sir Girja. Shankar. 

Bewoor, Mr. G. V. 

Boyle, Mr. J. D. 

Buss, Mr. L. C. 

Chanda, Mr. A. K. 

Chapman·llort..iaer, Mr. T. 

Clow, Mr. A. G. 

Conra.Il-Smith, Mr. B. 

Craik, The Honourable Sir Henry. 

Dalal, Dr. R. D. 

Da.lpat Singh, Sa.rda.r Bahadur Captain. 

Dow, Mr. H. 

Fazl·i-Ilahi, Khan Ba.hib Shaikh. 

Ghulam Muhammad, Mr. 

Gidney, Lieut.-Colonel Sir Henry. 

Griffiths, Mr. P. J. 

Grigg, The Honolira.ble Sir James. 

Highet, Mr. J. C. 

James. Mr. F. E. 

.1awahsr Singh, Sardar Bahadur Sardar 
Bir. 

Kamaluddin Ahmed., ShamB-ul-UIema.. 

Kushalpa.l Singh, Raja Bahadllr_ 

Lloyd, Mr. .A. H. 

M,llkeowni, Mr. J. A. 

Mani, Mr. R. S. 

Menon, Mr. P. A. 

Metca.lfe, Sir Aubrey. 

Miller, Mr. C. C. 

Ogilvie, Mr. C. M. G. 

Rahmau, Lieut.-Col. M. A. 

Row, Mr. K. 8a.njiva. 

~ Mr.J. ~  

Sen, . Rai Babad-ar -N. C. 

Sher Muhammad Khan Ca.ptaln Se.rdar 
Sir. ' 

Sircar, The Honourable Sir Nripendra. 

Sivaraj, Rao Sahib N. 

Slade, . Mr. M. 

Smith, Lieut.-Colonel H. C. 

Speuce, Mr. G. H. 

Stewart, The Honourable Sir '.thomaa .. 

Sundaram, Mr. V. S . 

Walker, Mr. G. D. 



· T.HE GEXERAL BUDGET-LIST. OF DEMANDS. 164& 

NOES--66. 

Abdoola Haroon, Seth Haji Sir. 

Abdul Ghani, Maul"j Muhammad. 

Abdul Qalyum, Mr. 

Abdul Wajid, Ma,ulvi. 

Ahmed, Mr. K. 

Aney, Mr. M. S. 

Asa.i Ali, Mr. M. 

Ayyangar, Mr. ~  Allallthasayanam. 

Azhar· Ali, Mr. Muhammad. 
Bajoria, Babu Baijnath. 

Banerjea, Dr. P. N. 

Bhaga.van Das, Dr. 

Bhagchand SOM, Rai Bahadnr Seth. 

Chaliha, Mr. Kuladhar. 

Chattopadhyaya, Mr. Amarendra Xath. 

Chaudhury, Mr. &-ojendra Na.rayan. 

Chettiar, Mr. T. S. Avinashilingam. 

Chetty, Mr. Sami Vencatacfiela.m. 

Chunder, Mr. N. C. 

Das, Mr. B. 

Das, Pandit Nilakantha. 

Datta, Mr. Akhil Chandra. 

Desa.i, Mr. Bhulabbai J. 

Desbmukh. Dr. G. V. 

Deshmukh, Mr. Govind V. 
Essak Sait, Mr .. H. A. Sathar H. 
Gadgil, Mr. N. V. 

Ghiasuddin, Mr. M. 

Ghulam Bhik N airlWlg, Byed. 

Gupta, Mr. K. S. 
Hans RaIj, Raizada.. 

Jedhe, Mr. K. M. 
.Jehangir, Sir Cowasji. 

The motion was negatived. 

Jogelldl'a Singh. Sirdar. 

Joshi, Mr. N. M. 

Kaila-sh Behari Lal, Babu. 

Lalchand Navalrai, Mr. 

Malaviya, Pandit Kl'ipbna Kant. 

Misra, Pandit Shambhu Dayal. 

Mody, Sir H. P. 

):ludaliar, Mr. C. K. Muthuranga. 

Murtaza Sahib Bahadur, Maulvi Syed. 

Pande, Mr. Badri Dutt. 

Parma Nand, Bhai. 

RaghubiL' Narayan Singh, Choudhri. 

Rajah, Raja Sir Vasudeva. 

Ramayan Prasad, Mr. 

Ranga, Prof. N. G. 

Rao, Mr. Thirumala. 

Saksena, Mr. Mohan LaI. 

Sant· Singh, Sa.rdar. 

SSllthanam, Mr. K. 

Shahban, Mr. Ghulam Kadir Muha.mmad. 

Sham Lal, Mr. 

Shaukat Ali, Maulana. 
Siddique Ali Khan, Khan Sahib Nawab. 

Sikaooa.r Ali Cho!Udhury, Maulvi. 

Singh, Mr. Gauri Shaukar. 

Sinha, Mr. Satya Narayan. 

80m, Mr. Suryya Kumar. 

Sri Prakas8, Mr. 

Subedar, Mr. Manu. 

Umar Aly Shah, Mr. 

Varma, Mr. B. B. 
Yamin Khan, SIr Muhammad . 

Zafar Ali· Khan, Maulana. 

DEMAND No. 5.-0PIlDl. 

The Honourable Sir James Grigg: (Orie'S of "Resign" and "Go back"): 
Sir, I roo,e: 

"That a sum not exceeding Rs. 24.37,000 be granted tJ the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939. in respect of 'Opium'." 

Mr. President (The Honourable Sir Abdul' Rahim): The question is: 

"That a Bum not exceeding Rs. 24,37,000 be granted to the Governor General in 
Council to defray the chargee which will come in course .of payment during the' year 
.ending the 31st day of March, 1939, in respect of 'Opium'." . 
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TbA Assembly divided: 

AYES-44. 

Abdul Hamid, Khan Bahadur Sir. 
Aikman, Mr. A. 
Ayyaz, ~  N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
BU88, Mr. L. C. 
Chanda, Mr. A. K. 
Clow, Mr. A. G. 
Conran-Smith, Mr. E. 
Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Baha.dur CaptaiJi. 
Dow, Mr. H. 
Fazl-i-Ilahi. Khan Sahib Shaikh. 
Ghulam Muhammad, Mr. 
Gidney, Lieut.-Colonel Sir Henry. 
Griffiths, Mr. P. J. 
Grigg, The Honourable Sir Jamea. 
Highet, Mr. J. C. 
James, Mr. F. E. 
Jawabar Singh, Sazdar Bahadur Sardar 
Sir. 

Kamdnddin Ahmed., ~  

KUshalpaJ Singh. Raja Bahadur .. 
Lloyd, Mr. A. H. 
Mackeown, Mr. J. A. 
Mani, Mr. R. S. 
Menon. Mr. P. A. 
Metcalfe,. Sir Aubrey. 
Miller, Mr. C. C. 
Ogih'ie, Mr. C. M. (}. 
Rahman, Lieut.-Col. M. A. 
Row. Mr. K. Sanjiva. 
Scott, Mr. J. Ramsay. 
Sen, Rai Bahadur N. C. 
Sher Muhammad Khan, Captain Sardar-
Sir. 

Sircar, The Honourable Sir Nripendra. 
Sivuaj, Rao Ba.b.ih N. 
Slade, Mr. M. 
Smith, Lieut.-Colonel H. C. 
Spence Mr. G. H. 
Stewart, The Honourahle Sir Thorn ... 
Sundaram, Mr. V. S. 
Walkt'r, Mr. G. D. 

NOES---6b. 

Abdoola. Haroon, Seth Haji S"11". 
Abdul Ghani, Maulvi 'Mulnunmad. 
Abdul Qaiyum, Kr. 
Abdul Wajid, Maulvi. 
Ahmed, Mr. K. 
Aney, Mr. M. S. 
Assf Ali, Mr. M. 
Ayyangar, Mr. M. Anantbasayanam. 
Azhar Ali, Mr. Muhammad. 

~ Babn &ijnath. 
Banerjea, Dr. P. N. 
Bhagavan Das, Dr. 
Bhagchand 8oni, Rai Bahadnr Seth. 
Chaliha, Mr. K'Uladhar. 
Chattopadhyaya., Mr. .Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Vt'Dcataehelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Pandit Nilaks.ntha. 
Datta, Mr. Akhil Chandra. 
Deeai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Gadgil. Mr. N. V. 
Gbiaauddin, Mr. M. 
Gbulam Bhik Nairang, Syed. 
Gupta., Mr. K. S. 
Hans Raj, ~  

Jedhe, Mr. K. M. 
J='r, Sir Cowasji. 
J Singh, Sirdar. 

The motion was negatived. 

Joshi, Mr. N. M. 
Kailash Behari Lal, Bahn. 
Lalchand Navalrai, Mr. 
MuJaviya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Misra, Pandit Shambhu Dayal. 
Mody, Sir H. P. 
MudaIiar, Mr. C. N. MuthuraDia. 
Muhammad Ahmad Kazmi, Qazi. 
Mnrtuza Ss.hib Bahadur, Maulvi Syed. 
Pande, Mr. Badri D.uU. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri. 
Rajah, Raja Sir Yasude\·a. . 
RamaYlln Prasad. Mr. 
Rang!'" Prof. N. G. 
Bao, Mr. Tbirumala. 
Saksena, Mr. MohaIi Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Bhahban, Mr. Ghuls.m Kadir Muhammad. 
Sham Lal, Mr. 
Shaukat Ali, Maulana. 
Siddique Ali Khan, Khan Sahib Nawab. 
Sikandar Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar. 
Sinha, Mr. Batya Narayan. 
Bom, Mr. Suryya Kumar. 
Sri Prakasa, M.r. 
Bubeds.r, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B... . 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, Maulana. 



THE GENERAJ. BUDGET--UST OF DEMANDS. 

DEMAXD XO. 6.-PROYINCIAL EXCISE. 

The Honourable Sir .T&mes Grigg: Sir, 1 move: 

"That a sunl not exceeding Its. 4,97,000, oe granted to the Governor General ill 
Council to defray the charges which will come in COW-Be of payment during the year' 
ending the 31st day of March, 1939, ill respect of 'Provincial Excise'." 

)(r. President (The Honourable Sir Abdul' Rahim): The question ie: 

"That a suBi not· exceeding ~  4,97,000, be granted to the Governor General in 
Council to defray the charges wnich will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Provincial Excise'." 

The Assembly divided: 

AYES-45. 

Abdul Hamid, Khan Bahadur Sir. 

Ahmad Na.waz Khan, Major Nawab Sir. 

Aikman, Mr. A. 

Ayyar, Mr. N. M. 

Bajpai, Sir Girja Shank&r. 

Bewoor, Mr. G. V 

Boyle, Mr. J. D. 

BUII5, Mr. L. C. 

Chanda, Mr. A. K. 

Chapman·}lortimer, Mr. T. 

Clow, MI'. A. G. 

~  Mr. E. 

Dalal, Dr. R. D. 

Dalpat Singh, Sardar Ba.hadur Captain. 

Dow, Ml. H. 

Fazl-i-Ilahi, Khan Sahib Shaikh. 

Ghulam Muhammad, Mr. 

Gidney, Lieut.-Colonel Sir Henry. 

Griffiths, Mr. P. J. 

Grigg, the HODO!l11'able Sir James. 

Highet, Mr. J. C. 

James, Mr. F. E. 

Jawahar Singh, Sardu-Bahadur 8&rdar 
Sir. 

Kama.\uddin Ahmed, 8hama-ul· Ulema-

Kuahalpal Singh, Raja Bahadur. 

Lloyd, Mr. A. H. 

Mackeown, Mr. J. A. 

Mani, Mr. R. S. 

Menon, :Mr. P. A. 

Metcalfe, Sir Aubrey. 

Miller, Mr. C. C. 

Ogilvie, Mr. C. M. G. 

Rahman, Lieut.·Col. M.· A. 

Row. Mr. K. SNljiva. 

Scott, Mr. J. Ramsay. 

Sen, Rai Bahadur N. C. 

Sher ~ Khan, Captain Sardar 
Sir. 

Sircar, ThO! Hononrable Sir Nripendra 

Sivaraj, ReD Sahib N. 

Slade, Mr. M. 

Smith, Lieut .• Colonel H. C. 

Spence, Mr. G. B. 

~  The HOllOurable Sil' Thoma.. 
~  lolr. V. S. 

Walker, Mr. G. D. 
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~  I 

Abdul Ghani Maulvi Muhammad. 
Abdul Qaiyuin, Mr. 
Abdul Wajid, Maulvi. 
Ahmed, Mr. K. 
Alley, Mr. M. 8. 
Asaf .Ali, Mr. M. 
Ayyangar, Mr. :.t. ~  

Azhar .Ali, Mr. Mohammad. 
Bajoria, Babu Baijnath. 
Banerjea, Dr. P. N. 
Bhagavan Daa, Dr. 
Bhagcha.nd Soni, Rai Bahadur Seth. 
Chaliha, "fr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra ~ 

Chaudhury, Mr. Brojendra Narayan. 
'Chett.i.ar, Mr. T. So Avinashilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh. Dr. G. V. 
Deshmukh, Mr. Govind V. 
EsslI.k Sait, Mr. H. A. Sathar H. 
. Gadgil, Mr; N. V. 
'Ghia&1lddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
·Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Jedhe, Mr. K. M. 
. Jehangir, Sir Cowaaji. 
. Jogendra Singh, Sirdar. 

The motion was negatived. 

.Joshi, Mr. N. M. 
Kailash Behari Lal. llabu. 
41chand Navalrai,' Mr. 
Ma:iaviya., Pandit Krishna. Kant. 
Mangal Singh, Sardar. 
Misra. Pandit Shambhu Daya.l. 
Mody, Sir H. P. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahma.d Kazmi, Qazi. 
Murtuza Sahib Bahadur, Maulvi Byed 
Pande, Mr. Badri Dutt. 
Raghubir NarayaD Singh, Choudhri. 
Rajah, Ra.ja Sir Vasudeva. 
Ramayan Prasad, Mr. 
Ranga, Prof: N. G. 
Rao, Mr. Thirumala. 
SlI.ksena, Mr. Mohan Lal. 
Sant Singh, ~  

Santhanam, Mr. K. 
Shahban, Mr. Ghulam Kadir Muha.mmad. 
Sham Lal, )t:r. 
Shaukat Ali, !.:Iaulana. 
Siddique .Ali KhIlD, Khan Sahib Nawab. 
Sikandar Ali Choudhury, Mauivi. 
Singh, Mr. Gauri Shanker . 
Sinha, Mr. Satya Narayan. 
$om, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Subedar, Mr. Manu. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B . 
Yamin Khan, Sir Muhammad . 
Zafar Ali Khan, Maulana. 

DEMAND No. 7.-STAMPS. 

The Honourable Sir .James Grigg: Sir, I move: 
"That a sum not exceeding Re. 16,'19,000, be granted to the Govemol' General in 

-Council to defray the charges which will come in COUl'He of payment during the year 
-ending the 31st day of March, 1939, in respect of 'Stamps'." 

Kr. ~ (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding RB. 16,79,000, be granted to the Governol'General iD 

-Council to defray the charges which will come in course of payment during the year 
.ending the 31st day of :March, 1939, in respect of 'Stamps'." . 

(While the Division Bell' was ringing.) 

Kr. LalchaDd :Ravalrai (Sind: Non-Muhammadan Rural): Sir, I rise 
to a point of order. 

Kr. President. (The Honourable Sir Abdur Hnhim): There can be no 
point of order regarding the question I am putting, 

JIr. Lalchand :Rava1rai: I am raising a point of order regarding these 
. divisions. I admit that every Member has got a right to ask for divisions 
but I would like to know when the Finance Member knows that these divi-
sions are being conducted in the House in same manner adversely to his 
side aud he knows the particular attitude of the House, will it be bona fide 
to ask for divisions' .. 

JIr. Pre8ldent. (The HonoUrable Sir Abdur Rahim): That is not a paint 
.of order at all. 
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The question is: . 
"That a sum not exceeding Rs. 16,79,000, ue granted to the Governor Genliera.l In 

<:ouucil to defray the charges which .will comE" in course of payment during, t e.{ear 
-ending the 31st day of March, 1939, III respect of 'Stamps'." . ' " 

The .\ssembly divided: 
AYES-45. 

Abdul Hauiid, Khan B&hadur Sir. 
Ahmad Nawa.z Khan, Major Nawa.b Sir. 
Aikman, Mr. A. 
Ayyar, Mr. N. M. 
Bajpa.i. Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
Buss, Mr. L. C. 
'Chanda, Mr. A. K. 
'Chapman-Mortimer, Mr. T. 
·Clow, Mr. A. G. 
('onran·Smith, Mr. E. 
Dalal, Dr. R. D. 
DaJpat Sing, Sardar Bahadur Captain. 
Dow. Mr. H. 
Fazl-i-Ila.hi. Khan Sahib Shaikh. 
Ghulam'Muhammad, Mr. 
Gidney, Lieut.-Colonel Sir Ht'nry. 
'Griffiths, Mr. P. J. 
Grigg. The Honourable Sir James. 
Highet. Mr. J. C. . 
.James, Mr. F. E. 
. Jawahar Singh, Bardar Bahadur Sardar 
Sir. 

Kama.luddin Ahmed, Shama-nl-Ulema.. 
Kushalpal Singh, Raja Bahadur. 
Lloyd, Mr. A. H. 
Mackeown, MI'. J. A. 
Mani, Mr. R. S. 
Menon, Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr.C. M. G. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Sanjiva. 
Scott, Mr. J. Ramsay. 
Sen, Rai Be.hadur N. C. 
Sher Muhammad Khan, Captain Sardar 
Sir. 

Sircar. The Honourable Sir Nripendra. 
Sivaraj, Rao Sahib N. 
Slade, Mr. M. 
Smith, Lieut.-Colonel H. C. 
Spence. Mr. G. H. 
Stewart, The Honourable Sir 'l'hom9JI. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D . 

XOES-66 . 
_-\.hdoola Haroon, Seth Ha.ji Sir. 
_<\bdnl Ghani, Maulvi Muhammad. 
Abdul Qaiyum, Mr. 
.Abdul Wajid, Maulvi. 
Ahmed, Mr. K. 
_-\.ney, Mr. M. S. 
Asaf .Ali, Mr. M. 
Ayyangar, Mr. M. Ariantha.sa.yanam. 
Azhal' Ali. Mr. Muhammad. 
Bajoria, Babu Bai,inath. 
Banerjea., Dr. P. N. 
Bhagavan Das, Dr. 
Bhagchand Soni, RB.i Bahadur Seth. 
'Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amaren.dra Nath. 
'Chaucibury, Mr. Brojendra Narayan. 
CheM-iar, Mr. T. B. Avina.lhilingam. 
~  Mr. Sami Vencatachelam. 
'Chunder. Mr. N. C. 
Das. Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukb, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar B. 
Gadgil, Mr. N. V. . 
Ghiasuddin, Mr. M. 
Ghnlam Bhik'Nairang, Syed. 
Gupta, Mr. K. S. 
Hana Raj, Baizada,' 
.Jedhe, ~  K. M. 
.Jehangir, Sir Cowaaji.· 

The motion was negatived. 

. Jogendra Singh, Sirdar. 
Joshi, Mr. N. M. 
Kailash Behari LsJ, Babu. 
Lalchand Navalrai, Mr . 
Ma.la.viya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Mi&l'a, ~  Shambhu Dayal. 
l\1ody. Sir H. P. 
Mudaliar, Mr. C. N. Mnthuranga. 
Muhammad Ahmad Kumi, Qazi. 
Murtuza Sahib Bahadur, Mawvi Syed. 
Pande, Mr. Badri Dntt. 
Raghubir Nara,ya.n Singh, Choudhri. 
Rajah, Raja Sir Vasudeva. 
Rama.yan Prasad, Yr. 
Ranga, Prof. N. G. 
Rao, Mr. Thirumala. 
Sa.ksena, Mr. Mohan Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Sha.m Lal, Mr. 
Shankat Ali, )faulall&. 
Siddique Ali Khan, Khan Sahib Nawab. 
SikllJldar Ali Choudhnry, Maulvi. 
Singh, Mr. Gauri Shankar. 
Sinha, Mr. Satya Narayan. 
Som, Mr. Buryya Kumar. 
Sri Prakas:J.. Mr. 
'Subedar Mr. Mann. 
Umar _.\ly Shah, Mr. 
Vanna, Mr. B. B . 
Yamin Khan. Sir Muhammad • 
Zafar Ali Khan, Maulana. 
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DEMAND Nc,. S.-FOREST. 

The Honourable Sir .James Grigg: .t;ir, 1 mO\'e: 
1 P.II. 

"That a sum not exceeding R8. 6,02,000, be granted to the Governor GeDeral in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March. 1939, in respect of 'Forest'." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That a swn not exceeding RI;. 6,02,000, be gr8llted to the Gowrnor General m 
Council to defray the charges which will come in course of payment duriDg the year 
ending the 31st day of Much, Im9, ill respect of 'Forest'." 

The Assembly divided: 

AYES-45. 

Abdul Hamid, Khan Bahadur Sir. 

Ahmad NaW8% Khau, Major Nawab Sir. 

Aikman, Mr. A. 

Ayyar, Mr. N. M. 

Bajpai, Sir Girja Shankar. 

Bewoor, Mr. G. V. 

Boyle, Mr. J. D. 

Buss, Mr. L. C. 

Chanda, Mr. A. K. 

Chapman-MortiJoer, Mr. T. 

Clow, Mr. A. G. 

Conran-Smith, Mr. E. 

Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 

Dow, Mr H. 

Fazl-i-Ilahi, Khan Sahib Shaikh. 

Ghu1a.m Muhammad, Mr. 

Gidney, Liaat.-Colonel Sir Henry. 

Griffiths, Mr. P. J. 
Grigg, The HononraBle Sir James. 

Highet, Mr. J. C. 

James, Mr. F. E. 

Jawahar Singh, Sardar Bahadur Sardar 
Sir. 

Kamaluddin Ahmed, Shams-ul-UJeme. 
Kushalpal Singh, Raja Bahadar. 

Lloyd, Mr. A. H. 

Mackeown, Mr. J. A. 

Mani, Mr. R. S. 

Menon, Mr. P. A. 

Metcalfe, Sir Aubrey. 

Miller, Mr. C. C. 

Ogilvie, Mr. C. M. G. 

Rahman, Lieut.·CoI. M. A. 

R{)w, Mr. K. Sanjiva. 

Scott, Mr. J. Ramsay. 
Sen, Rai Ba.hadur N: C. 

Sher MIIlhalllmad Khan, Captain Bardal' 
Bir. 

Sircar, The Honourable Sir Nripendra. 
Sivaraj, Rao Sahib N. 

Slade, Mr. M. 

Smith, Lieut .• Colonel H. C. 

Spence, Mr. G. H. 
, 

Stewart, The Honourable. Sir 'l'homa.& 

Sundaram, Mr. V. S. 

Walker, Mr. G. D. 
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XOES--65. 

Abdul Ghani, Maulvi Mul1ammad. 
Abdul Qaiyum, Mr. 
Ahdul Wajid, Maulvi. 
Ahmed, Mr. K. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyantgar. Mr. M. ~  

Azhar ~ Mr, Muhammad. 
Bajoria, Habu Baijnatll. 
Banerjea, Dr. P. N. 
Bhagavan Das, Dr. 
Bhagchand Soni, Rai Bahadur Seth. 
<Jhaliha, Mr. Kula.dhar. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avina.shilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder. Mr. N. C. 
Das, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
Essak S9.it, Mr. H. A. Sathal' R. 
Gadgil, Mr. N. V. 
GhiaBuddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Gupta. Mr. K. S. 
HallS Raj, Raizada. 
JI'dhe, Mr. K. M. 
Jehangir, Sir Cowasji. 
Jogendra. Singh, Sirdar. 

The motion was negatived. 

Joshi, Mr. ~  M. 
Kailash Behari LaJ, Babu. 
Lalchand Navalrai, Mr. 
Malaviya, Pandit Krishna Kant. 
Mall'gal Singh, Sardar. 
Misra. Ps.ndit Shambhu Dayal. 
Modv Sir H p. 
Mud8.iiar, Mr. C. N. ~ ~  
Muhammad ~  Kazmi, ~ 

Murtuza Sahib Bahadur, Maulvi Syed. 
Pande, Mr. Baill'i Dutt. .' ,.' '.' 
Raghubir Nara,yan Singh, 'Choudhri. 
Rajah, Raja Sir Vasudeva. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. Thirumala. 
Sa.kaena, Mr. Mohan Lal. 
Sant ~  Sardar. 
Santhanam, Mr. K. 
Sham Lal, Mr. 
Shaukat Ali, Maulana. 
Siddique Ali Khan, Khan Sahib Nawab. 
Sik3.l1dar Ali Chondhury,Maulvi. 
Singh, Mr. Gauri Shankar. 
Sinha, Mr. Satya Narayan. 
Som. ~  Suryya Kumar. 
Sri Prakasa. Mr. 
Rubedar Mr. Manu. 
Umar Aly Shall, Mr. 
Va.rma., Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, Maulana. 

-nEMAND No. 9-hmIGATION {I!'CLUDING WORKING EXPENSES), NAVIGATION, 

EMBANKMENT AND DRAINAGE WORKS. 

The Honourable Sir James Grigg: Sir, I beg to move: 

~  a Bum not exceeding Rs. ~  be. granted to the Goveruot; General in 
Council to ~ the charges which WIll come m course of payment dunng the year 
-6lding the 31st day of March 1M9. in respect of 'Irrigation (including Working 
Expenses), Navigation, ~ and Drainage Works'." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

~  a sum not exceeding Rs. 2,09,000, be granted to the ~ General in 
Council to defray the charges which will come in COW'S? ~ ~ ~  ~  the ~  
ending the 31st day of March. 1939 in respect of Irrlgatlo'l (mcluding WorkIng 
Expenses), Navigation, Embankment' and Drainage Works'." 

The motion was negatived. 

DEMAND No'. 1000lNDIAN POSTS A.ND TELEGRAPHS DEPARTMENT (mOLUDING 

WORKING EXPENSES). 

The Honourable Sir James Grigg: Sir, I beg to move: 

"That a sum not exceeding Rs. 10,86,66,000, be granted to the Govemo.r General ill 
Council to tiefray the charges which v:ill come III ~  .of payment ~ the year 
endin ... the 31st day of March, 1939, In respect of Indian Posts and Telegraphs 
Department (including Working Expenses)'." 
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JIr. President (The Honourable Sir Abdur Rahim): The question is: 

LEGISI.ATIYE ASSEMBLY. 

"That a sum not exceeding Rs. 10.86,66.000 be granted to the Gpvernor General iOl 
Council to defray the charges which will come in course of payment during tht" yt'lll" 
ending the· 3111t day of March, 1939. in respect of 'I ndiall Pold;s and Telegraph •. 
Department (including Working Expt"nses)'." 

The motion was negatived. 

D!nlUD No. ll-INTBBEST ON DDT AND OTHER OBLIOA'1'IONS AID'; 
REDUCTION OR AVOIDANCE OF DEBT. 

'.l'h. Honourable Sir Jam .. Grigg: Sir, I beg to mpve: 

"That a sum not exceeding Re. 95,44,000, be grantt"d to the GovernOT General in, 
Council to defray the charges which will come in course of payment during the ,.ear 
ending the 31st day of Karch, 1939. in respect of 'Interest on Debt and other Obliga. 
tions and Reduction or Avoidanet> of Dt"bt'!' 

1Ir. President (The Honourable Sir Abdur Rahim): The queatioll is: 
"That a sum not exceeding Rs. 95.44,000, be gl'antt"d to the Governor General ill' 

Council to defray the charges which will come in course of payment during the yeal 
ending the 31st day of March, 1939, in respt"ct of 'Interest on Debt and other Obliga-. 
iions and Reduction or Avoidance of Debt'!' 

The motion was negatived. 

DEMAND No, 12-EXECUTIVE COUNCIL. 

'.l'h6 Honourable Sir Jame. Grigg: Sir, I beg to mow: 
"That a sum not exceeding Rs. 1,28.000. ht" granted to thl' Govel'nor General iI)' 

Council to defray thl' charges which will come in COUl'So> of payment during tbt" year 
ending the 31st day of March, 1939. in respect of 'Executive Council'," 

Kr. President (The HonoUl'R'ble Sir Abdur Rahim): Motion moved: 
"That a sum not exceeding Rs. 1.28,000, hr granted to the Govel'llor General in. 

Council to defray the charges which will CQ.me in course of payment during .. the Y"." 
ending the 31st day of March, 1939, in respect of 'Executivt' Council'." 

Li8Ut.-OOlonel Sir Henry Gidney (Nominated ~  Sir, after' 
the exhibition we have witnessed this morning of a vocal Congress lobby 
divide and, I suppose, a certificated rule, and, after the Congress lion has 
roared, might I, as ari Anglo-Indian lamb' on this side, say a word? -1 
take advantage of this Demand because Government have stated that we 
can refer to defence matters of which the Executive Council has some 
control, and I hope my remarks will call forth a reply from the Honourable-
Member in charge of the Defence Department. " 

Kr. President (The Honourable Sir Abdul' Rahim): The Honourable 
Member can continue his speech after Lunch. 

The Assembly then adjourned for Lunch till Half Past l'wo of the 
Clock. 

The Assembly re-assembled a'ffer Lnnch at HaH Past Two'of the Clock, 
Mr, Deputy President (Mr, Akhil Chaudra Datta) in the Chair. 

Lieut.-Oolonel Sir Remy Gidney: Sir, when the House rose before 
lunch, I said that mv remarks would be mainly confined to the Defence· 
,Departmel1t imd, in particular, to the M:edicai Branch of that Depart-
ment .... 
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Mr. II. S . .Aney (Berar: Non-Muhammadan): Is there a quorum, Sir? 

Mr. D6puty President (Mr. Akhil Chandra Datta): There is a quorum. 

Lieut.-Oolcmel Sir Henry Gidney: If one looks at the blue books sup-
plied to us .... 

JIr. Deputy President (Mr. Akhil Chandra Datta): There is no quorum 
now. 

(The bells were rung.) 

JIr. Depu\y President (Mr. Akhil Chandra Datta): The Honourable 
Member can proceed now. 

Lieut.-Colonel Sir Henry Gidney: Sir, if one looks at the Defence 
estimates he will find it comes to EM total ~ Rs. 45 crores: out of this 
Rs. Ii crores is devoted to the maintenance of the military Medical De-
partment; and of this amount about Rs. 70 lakhs is devoted to the pay 
of officers, the balance for other purposes. I desire to deal briefly with 
two or three aspects of· this expenditure. 

First and foremost I desire to deal with an establishment called the 
RoY8'1 Army Medical Corps (other ranks). The total personnel of this 
establishment is 400, and their cost is Rs. 7 lakhs-I find there is an 
increase of about Rs. t lakh over last year's cost. This Royal Army Medi-
cal Corps (other ranks) consists of soldiers recruited from England and 
hrought out to this country as ~  hospital nurses. These soldier-
nurses perform the dnties which should ordinarily be performed, in all 
Hospitals, by nu!"Ses: yet, in addition, we have nurses in British Military 
Hospitals who are paid very high salaries indeed and who are exclusively 
recruited from England. I cannot conceive why British Military Hospitals 
in India require 400 male nurses when they have about 300 proper nurses, 
and why the Army Department is prepared, year 8'fter year, to expend 
the sum of Rs. 7 lakhs on this luxury of male nurses, if I may can it. so, 
from a professional point of view. I have always looked upon thie; as a 
relic of the late Major General Sir Charles Burchell, at one time Director 
of Medical Services in India; but why it should be continued I cannot under-
stand. I ask, is it necessary for the Army Department to incur thi" 
extraordinary expenditure on the training of these men in England, their 
passages here and passages back and the high salaries they receive, when 
there are hundreds of splendid young men in the Euro,ean Rchools .:>f this 
country who would make excellent hospital orderlies if given a chance? 
t put it to the Army Member, if the Armv is seriouslv disDosed to econo-
mise, why indulge in this, professionally speaking, medical frill; and, if the 
Army feels it must have this frill, why do they no4.i employ recruits from 
our European Schools in India at cheaper rates and more efficient men? 
If he gives me an opportunity, I will be able to ropply the Army over a 
thousand of the finest young men from the European schools in India 
to fill those jobs and so reduce the Defence Estimates by 8' few lakhs. 

I next come to the hospital nurses who fmm the Queen Alexandra 
Nursing Service and who come out to this country to treat British troops 
in the British MiIitarv Hospitals. I see from the details of the Defence Budget 
that there are 812 'nurses and matrons-consisting of 269 nurses and 43 
matrons-in other words every six nurses require one matron. These· 
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~  Sir ~  .Uidm:y .1.":' i, ~  >" .. t': 
nurses are recruited from a class of. ladies who are ~  nurses in 
England, and I am sure tAe Army Member Will not e6ntradiCtme when 1 
say that the usual pay of these nurses in England rallges. ~  ~ £70 
to £100· a year. These nurses who :o6H1e 'out bere are pa'id. ~  
to India and back and besides this are entitled to allowances and prIvileges 
outside their salaries which brings their pay to nearly ~ a year. R.ather 
.8 big jump from£70to.£300 a year, and the ~ ~ ie1'!asked 
to pay over 300 nurses at this extravagant rate, when IndIa has a plentiful 
supply of nurses rea.dy to. ~~  UJl these apppintments. . During the ~  
war, when the ~  Aiiriy ~  more ~ ~  ~~  s:,:!pph,:d 
them and they dId very weUmdeed. The laEtt'time· I meBtionett thIS 
matter, I was told that there was a shortage of nurses·in India and it was 
also said that the right type of nurses could not ~  for these ap-
pointments. I call that all nonsense.'· '!l'tr:h1y' ~  :tbe,"eftief reason why 
. the Armv wants to recruit t.hese nurses from England is because they 
want 8 ~  nurse for a white soldier. I have heard of white nurses 
being brought out to India to give white milk to white ~  but· \Vhy 
do you want a white nurse to give white milk to a white soldier? -Why 
should the Indian taxpayer be called upon to pay for this luxury? It is a 
costly luxury. I have nothing to say against these nurses in their profes-
sional capacity but what does their work consist of? Nothing much except 
when serious cases are being nursed in hospitals. But the Royal Army 
Medical Corps (other ranks) do the ordinary nursing. I still without fear 
of contradiction think India can supply the right type of nurses if the 
opportunity is given to the women of this country. Let me here strike a 
personal note. I refer to the members of the domiciled European and 
Anglo-Indian community in India. There is no doubt that this community 
ha'S been supplying the largest number of nurses in this country. The 
Simon Commission paid a glowing tribute to the services rendered to India 
by these nurses. But the Army Department prefer to observe what I 
",ould call a white policy and still insists on bringing these ladies out to 
this country. at these extravagant rates of pay. I submit this is financial 
profligacy. If nurses are needed, India can supply the proper type of 
nurses; and if the Army Member will only allow me and the Association 
",hich I have the honour to represent, we would, within a short while, 
supply him with more than enough of the correct type of women from the 
. correct type of families. It is said that the nurses who come out from 
England are all supposed to be ladies: surely the women of this country are 
also ladies. Lady nurses are not confined to England and the white com-
plexion. Surely there can be no difference socially, except what t,he Army 
and these ladies want to manufacture. But, Sir, it is entirely a question 
of colour which stands in the way. I submit it is nothing else but colour 
prejudice; and who are the biggest offenders in this respect? The R. A.M. C. 
officers themselves who think they cannot do .without white nurses to 
sit and talk with them and go about the wards and help them to work. 
The Indian Army Nursing Service, I believe, have rendered excellent 
service in nursing the Indian Army and are ladies in every sense of the 
tenn. and I challenge the Honourable Memher to denv it. But mav be 
their defect is their complexion?- If that is not so.' why does not ~ 
Arlny Department, if they wish to economise, recruit mom women from 
~  count!" ~ ~ ~ ~ in British Military Hospitals? After all, what 
IS ~  In ~  hospitals in India today? . Civil hospitals in India 
are rapldly ·recl'Ultmg more Indian nllrses and rightly so. The result is 



that what was once a monopoly of ~ ~  ~ . .EJ1J:qpeaD 
Dl,lrses is going the . same way as have the railways and other Government 
departm:eilts . and we. are being elbowed out· of a· profession· we_' have built 
up. I put it :-to-the Government of India t6eonsider this. aSIiect ssfar as 
my community is ~  out of civilhospitBls and' not wanted 
in British Military Hospitals-a tragedy! These are two of the points 
which are necessary for Government's urgent consideration and IsubriJ:it, 
if the Army Dep8Ttmtmt are true and honest economists. they will no ~ ~ 

waste the Indian taxpayers' money on such an ~  Army Nursmg 
Service when more suitable and efficient nurses are procurable in sUfficient 
numbers in India from the Anglo-Indian and Domiciled European Com-
munity. - . . 

Now, Sir, I come to another point, and that is the superfluity Of dental 
surgeons attached to the Army. in Iildia. There are about 26 dental sur-
.geons attached to whom are 4OR.· A. M. C. (other ranks). In days -gone-
by when soldiers suffered from· bad -teeth, there were no Dental Cbrps 
Surgeons. During the war, Assistant Surgeons who had specialised in 
dentistry performed this work very efficiently, so why this extravagance?' 
Therefore, I ask why have a Corps of Dental Surgeons and swell the Army 
Budget when there are so Iilany efficient Civil Dental Surgeons all over-
India? . 

Then, Sir, another point is the policy of the Army Department in the-
North-West Frontier. There seems to be 8'Il obsession in the Army De-
partment that we should retain on the frontier the army that we have 
today, i.e., one-third of the tot,al British forces. We know that the 
frontier policy today demands a different orientation. We know that the-
old Russian menace-the one time bogey of India-does not exist today 
8'Ild, _ therefore, there is no need for such a huge collection of troops as 
we have today on the North-West Frontier. In my opinion we should 
concentrate and focus our attention on a more vulnerable frontier of Iildia, 
i.e., the naval defenoo of this country. We are told that we must-have 8 
~  number of troops on the frontier. I am not going to put myself 
against the views of an expert like H. E.. The Commander-in-Chief. . But 
this obsession of the North-West Frontier recalls to my mind a riddle of 
many years ago. What is the difference between Russia's policy in the 
Pamir Steppes on the North-West. Frontier and a -cook hunbing for-
black beetles? The answer is: One is (H)encroaching while the other is 
cockroaching! .. 

The naval defence of this country calls for serious thought and atten-
tion on the part of the Defence Department. ~ all, what is really 
'the strength of the naval defence of-this country? We have been given a 
gift which we accepted with great gratitude from the British Government-
a gift of a hundred thousand pounds which was our 8'Ilnual tribute to the 
British Government towards India's naval defence. But, in return, the-
Indian Government is asked to maintain a fleet of six modern esco", vessels 
~  help the Royal Navy. But what is the use of these vessels even if they 
be of the type of the Indus and the Hindustan? What use are they for 
the defence of our main ports in India? Absoktely none. What use are 
they to prevent enemies from attacking the naval coast line of Iildia? 
None. What use are they to prevent our ports from being raided by 
enemy ships? Absolutely none. We urgently need vessels for anti-
submarine work and· mine sweeping which in turn -neoossitate 8 naval 

• 
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~ ~ ~ ~ ~  And. ~  ~ ~  to, ~ u'p ~ ~~  
t;le8J:l. .light torpedo crafts, 9fthe ~  boat variety:. Why, ~  ,The per-
~  of the Roy$! Indi/Pl Navy' is not enough to man ~  auxiliary 
Ships. We want more than !lix ~  vessels. W ~ have, ~  got. ,a proper 
naval reserve no!" ,have we got enough men. Truly, this' ~ a: scnndalQus 
state. Sureiy the' ~  of India: and the' Army Depari;ment rea.Use 
that. tbenav.al defence of this country does. need more attention ,than is 
given to 'it today . Sir, t desire to briqg this serious state to the notice of 
the Defence Secretary, because, I do consi!Ier that the llaval defence of 
Iridia, if we are ever to be . given the' right to defend our own coast line, 
should be put on a sounder footing than is the case today. I would, there-
f(ft), ask the Honourable the Deienee Secretary to give this matter his 
~  Russia is too tUreBtened on both her flanks to be a 
serious menace to India--so let us look elsewhere ror potential enemies, 
and the more we look the more obvious is our nav8;1 defence. 

The next ~  to which I should like to refer is that part of the speech 
of the lIonourable the Fillaace MeIQber which appears on page 4: of his 
Budget speech,-"Payments by Indian States". This is a matter with 
which I think this House should become more closely familiar. The pay-
ment from Indian States consists of subsidies which are paid to the Gov-
.ernment of India, some large amounw, some smail 'amounts. 'Let me 
centre my remarks mainly on the tribute paid by the Mysore Durb8'l' to 
the Government of India. TIle Mys<ll!e Durbar sinee the year 1801 has 
been paying the Government of India an &1lJ1 .... tribute Gf about 25 lakhs. 
The total amouotpaid to the Govermnent of India by the Mysore Darb .. , 
up to date, comes to nearly 40 'erores, and, yet, that tribute is being con-
tinued and the FinaDee Member of the Government of Inciia does nol; seem 
to have any desire to reduee it though 1'ep6&tedly uked to do BO. Sir, 
India is on the eve of grave constitutional ell/_Rea. We know that if 
the Federation does beeome a j/Jitaocompli, the Prinees of Wia will play 
an important part. But how can the Govemment of India expect the 
Priaces of India witbeq1lUlimity to aecept Federation on equat terms with 
themselves and the Provinees when they are forced to pay these tributes? 
How ean they with justice and equity extract· a tnoute as they do today 
from the Mysore State and still ask it to join the Federatiort? May be 
the Mysore State is prepared to federate. But I know if I were the MysOTe 
State I should not like to federate unless I had a remission of this in-
iquitous ~ loot of over a century old! Mysore isa very pro-
gressive State and it needs a1'1 her money. Why extract this tribute? 
Similarly, Sir, there are many other States in this position. For instance, 
the Travancore State is called upon to pay about ten lakh& for the upkeep 
of two British regiments which left the Travancore State over sixty years 
_RQ! I consider this absolutely unjustifiable-a relic of John ~  
days-40r the Government of India to expect Indian States to join t,he 
Federation and at the same time' to fetter them financially in this way. 
MYsore will I!'OOn have a part of the Ci.vil 9,nd Military station of Bangalore 
retroceded to it. For this it must have more monev and yet the Finance 
Member is ready to I'pitfer" twenty odd lakhs from the'Mvsore Durbar 
for se!"ces ~ ~ a century ago 1 I. consider ~  policy' is wholly wrong 
8Dd, If Fedet'8tion 1& to become a fait accomp1.l. the llRvrnent nf trihlltes 
by Indian Sta'bes must be redressed and at once. The Finance Member is 
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prepared to aclwowledge the justice of. the re.commendations of the Iu.dian 
States Enquiry Committee of 1932, yet is unable to implement it .. Truly 
;8 Lee loot repeated and perpetrated on the loyal Princes of India. 

;..." . ;,", . 

There .are one or twq other points I should like to 4,iscuss; ~  of them 
refers to the Air Defence policy of India. It)s .evident that> India is. not 
.adequately air-minded, or I might SMY that ,the Defence Department is in-
.adequately air-minded and the Government of India seems to be air-blinded 
regarding civil aviation in India, l believe the,stre"gt.hl>f. the 'BoyaI Air 
.Force, today,jn India, is just under 100 m,achines. Now, .supposing there 
is an international war, I am sure, in such an eventuality the' Defence De-
:'P.rlitnlUlt. will· not Jieny, that our.8iefOPlanes will be called ·,back-to Europe 
to. protect, the interests of Britain. In that event what will be the position 
:0£ IlIdia's air defence? DQJ"ing the past Great War. Inwa was alniost en-
tirely depleted of her British forces and I am sure the same state will 
-exist regarding her air force tomolTow. Sir,-the reserve the Army Depart-
:ment has made in respect of the air' force in India is entirely inKdequate. 

Let me now deal with the attitude of the Government of India regard-
'ing civil aviation. We' have today 3 solitary institution ca.lled tlie Aero-
nautical Training Centre of India which is fighting against tremendous 

~  without GovernilJ,ent help, in order to keep its head above water and 
-so be a national asset; Here is an opportunity to the Army 1;>epartment or 
the Government of India to mould it or to tali:e it over as it stands or 
improve it and help it. continue to play its part in this llationaJ movement. 
-Can't the Government of India ao it? Surely thetim.e has .come when it 
-cannot treat this important ~  . We were· asked the other 
-day by the Communications Member why ~ firms did not .. start 
lOcomotive manufacture in India, and it was suggested· that there should be 
more private enterprise in this directiot:l .. Well! here is a private fin.n con-
sisting of Rhareholders and a Board of Directors, well-known public men 
Keen on this pioneer work, who have started the Aeronautical Training 
r,entre in India, and I ask what has the Government of. India done to help 
it? It is crying out for help, and, as far 1m I know, the Government of 
'India have done nothing. Does it wish to see the Centre. wreeked. berore it 
-oomes . to its help? The point is, if we are going to be air-minded, if we 
are going to start an air training centre in this ~  we must do 
it sooner or later,-here is a beginning. If this centre is not acceptable to 
Government, for reasons best known to itself, what proposalslurve the 
Army Department or the Government of India got to make to create a 
-civil air force in this country as an air reserve£or the Army? . A number 
of our Indian lads are being trained in this Centre. I ask,wha.t future 
bave they got? Nothing at all. And, yet, we have ~  Government of 
Tndia, as far as I know, complacently looking on at this tragedy. We are 
-always told that India cannot alford to pay for her Air force. The old 
'Cry, uneconomical-unpractical. But surely a beginning must be made 
'at some time and somewhere? It ill time that the Army Depattment, in-
ileed, the Government of India gave both moral and practical support to 
any private venture that haR for its obiect the improvement of air-mind-
·edness in Tndia and the supply of 8' civil air force and the training of air-
craft in this countrv. This institution. the Aeronautical Training Centre 
of India. Sir, stands today almost on the brink of financial ruin. It cries 
out for financial assistance and help from the Government, anil T implore 
thfl n-overnment of India to /rive the assistance it needs 80 badly. 1'I1e 
5nstitution is out to supply India with a civil air force which can be. a 
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:.·tLiept .. ~  ~  ~  .' 
reserve to. ~ ArJ}lY Air Force i!l times ofemergeo.cy. and, I would ask the-
Government of India to open out their purse strings and heip this infunt 
institution. I would ask tlie Government of India in all seriousneSs, to· 
give this matter the serious thought that the subject deserves lmd before-
it is too late. With these remarks. Sir, I close.' 

Xl.O. K. G. Ogilvie (Defence Secretary): Sir, I ha,'e listened with 
the greatest interest to the speech of my Honourable friend, Sir Henry 
Gidney, and I wish that I could give him something better tlian . what 
I fear will be a jejune and meagre reply. He has ranged over ... wide . list 
of subjects extending from nurses to the navy; he has also included the 
air and the general defence policy. With regard to' what he had to 88)' 
about the subject of the Royal Army Medical Corps and the number' of 
nurses that, they employ I can" only say that the Royal .Army Medical 
Corps other raJiks form apart of the Royal Army Medical Corps, that 
the Royal Army Medical  Corps is an integral portipn of the army in India, 
and that while there are British troops stationed ~  we must have 
. the Royal Army Medical ,Oorps to look after them medically. On the 
bubject of nurses Sir Henry said that India was full of nurses. There I 
respectfully beg to join issue with him. I understand that for the right 
type of nurse, ladies who ha"e the necessarv training and edu,cation are-
still very hard to get .  . .. . .. 

Lie1lt.-QOloDel Sir BeD1'J Gidney: Question. 

JIr. o. II. G. Ogilvie: That Indian ladies have not yet taken up the 
~  to any extent and the ladies of the domiciled community are 

too few even to go round the civil hospitals. 

L1eut.-OoloDel Sir Beury Gidney: Question. 

1If. D. K. G. Ogilvie: That the community which Sir Henry so 
worthily and so valiantly represents has been a pioneer in this, matter 
1, for one, would not for a moment deny. But, for the present, I can-
not see that there is any hope of going back on the ~  which 
at present exist. A minor matter which he mentioned. was· the large 
proportion of matrons to nurses. Off-hand I can only suggest that the 
reason for that is that many of themilitaryhospit&ls are small and 
contain perhaps only five or six nurses, but all must· have a matron in 
charge. It is necessary, I think, to remember that for nursing soldiers 
to. type of hurse is required who can maintain hospital discipline or· assist 
the me'dical officers in its maintenance. That, I submit, is one of the 
reasons why ,it would be difficult at present to change the ~  system. 
Sir Henry also complained of the superfluity of dental surgeeDs and said 
that in days gone by the soldiers suffered from bad teeth. The answer 'is 
that they presumably suffered then and now they do not suffer. 

I now' tum to the larger subject of naval defence. Sir Henry has 
asked: of what use are the six escort vessels which we are now bound 
to keep. The Indian ~  lilt present does consist of six escort vessels 
but only. two are modern. and the four obsolete ones will have to be 
replaced in due. course. The duties of an escort vessel m.ay be sum-
marised as escorting convoys of merchant ships or transports protecting 
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~ against attacks by submarines or light surface craft, and also 
keeplDg the approaches to ports clear of mines and submarines. 

Mr. W. E. lames (Mfldrss: European): What type will they be? 

JIr. O. lI. G. Ogilvie: The type has not actually been decided, but 
vel'," careful investigation is being made into the type which will give 
us the greatest possible value both as regard'S the functions which I 
have briefly outlined and also with regard to the possibility of an attack 
from the air. They are expensive things, and even escort vesseJs which 
are small ships cost from 45 to 60 lakhs each, We certainly would like 
to have bigger and larger ships but the cost of a modern navy, sufficient 
to protect India's shores, would be definitely entirely outside practical 
politics. The cost of a modern battleship is about £7!-millions, the cost 
01 its upkeep, its annual maintenance, £320,000 to 350,000 a year. The 
·cost of a IJ40dern cruiser, a heavy cru,iser, is £2 millions or more, and 
of a light cruiser £1!-to It mUlions. The cost of maintenance of a heavy 
cruiser would be over a quarter of a zqillion pounds a year, and of a 
light cruiser, perhaps £130,000 to 150,000. In addition to the actual 
nghting ships, we have also to take into consideration the vast and 
enormously costly shore establishments,-docks, repair shops and the like. 
The cost of. His Majesty's Navy for the current year-and that was the 
cost of a gomg concern, and not starting a· new one-was over 90 million 
pounds. It is obviously impossible that India can, at present, hope to 
compete in that direction. It is, I think, true to say that no agricultural 
country can p088i.bly hope to compete with the colossaJ burden entailed 
by modern deienee armaments but fortunately, as I havp. said before, 
India, in time of need, bas a call on the British ~  and the British 
Air Force. ' 

As regards air. much of what I have said, again also applies. We 
must ~ an army; we cannot do without an army to maintain internal 
tranquillity and to resist attacks on the borders. We maintain troops 
on and· near the frontier to keep India and the settled districts free from 
t.he attacks which would otherwise most certainlv fall on. them. The Hon-
ourable Member Iqay know that in recent ~  in W's.ziristan some-
thing like 40,000 combatant troops were necessary. I do not think nny 
one here can "sa:! easily that, our army is too large for this purpose. It 
has been reduced, since 1922, by approximateJy 50,000 men and itisllow 
"far smaller, infinitely smaller than the army of any :first class powerllnd 
t;maller than that of a very large number of second class powers, and it 
lias to protect a country of 350 million people. If we could divert I:L 

portion of what we spend on the army to the navy or the air force, the 
amount wollid be too trifling to be of any account. The only suggestion 
that I have ever heard was that we should substitute Indian troops for 
British troops and' thereby achieve a saving of approximately ~ ~  ('rores 
of rupees a year. That, in view of the sums which the provision of first 
class navaJ and air defence would necessitate, reminds me of an old 
Punjab story. A mouse found a piece of turmeric and it said to itself, 
·"1 will now open a grocer's shop". It is not reatly much zqore than that. 
'The air force which we now maintain is sufficient for our needs in India 
and OD the frontier, There is of course always aefinite scope for improve-

ments in various directions but we cannot say that we· are 
,definitely under-equipped for our, own particular purposes, 

provided, as I ,say, that no serious danger menaces us from outside. 

3 P.X. 
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Agu.in,· We are u!' against cost ill this matter. The cost of a tighter 
aeroplane is a lakh and a half, that of a medium ~  21 Iakhs .nd 
a heavy bomber three lakhs, and in order to keep a squadron ill the air 
in active service conditions two or even three fully equipped planes ,are 
required, in addition to those actually in use. The cost, therefore, of 
the maintenance of 11 modern squadron of highly-specialised air-craft is. 
very high indeed. We spend, at present, something in the vicinity of two 
crores or a little more. England, I believe. last year spent £100 millions. 
Here too, as in regard to naval defence, money must be our master, hut 
we are in all extremely fayourable position, for though we have not paid 
for. it, we share the advantages arising {rom, the re-armament of England 
and I cannot see that anyone should be sorry that India. has thereby been, 
saved from astronomical defence budgets. 

l[aJor Jl'awab Sil Abmad lfawaz Khan (NQminated ~  I 
rise to oppose the several points and criticisms of Sir Henry Gidney. 
The first objection. I want to raise is about the DUl1>6S. The Defence 
Secretary has explained fully but I have to put another point of view 
before the House. Candidates from good Indian families are not coming 
up for takiDg the profession of Indian nurses. Now, it is only the Anglo-
Indians ,who are learning the work of the nurses. 1. admire ~  Henry 
Gidney ;for ~  the cause of the community to which he belongs. 
hut tlle danger is this that if Indian nurses are put in the service of 
British soldiers, and if any soldier makes R jok,e even innocently, there 
would be surely lots of adjournn;tent motiQUS ,in the Assembly and 6 great. 
agitation in the Indian Press. There 'will be political troubles and ~ 
munal troubles also,' and I always request the Government to be more-
careful about this political agitation than with the question of finance of 
ordinary nature. If you mix milk with milk (white soldier and wbite 
nune), you will have white colour hut if you mix milk end blue black 
ink (white soldier and Indian. nurse); the colour wiH change verymueh., 115 
will be far. cheaper when compared with political and communal·troubles 
~  have white nurses for the white soldiers if we WlInt to haive peace 
m the country, If the white soldier makes any jokes withlhe :whitle 
nurses, there will be no agitation at aU. I llhinkWe sh<ru.ltt wait tilt Ind(a" 
ladies are properly trained, just as lawyers are: There wei Q tim-e·when 
EDcIiBh bamsters were fou,nd in all tilts . ~  . how their ~ 
have. been taken by able Indian . lawyers. 'So, it will be like thi8 in the 
cllse of nunes after a short time. ' 

.. Then, ~  ~ question ~ dental surgeons. Sik' Henry says that the 
Indians are ihgreat· number ~ they can be employed in th£ militf:\ry as 
dental surgeons. I do . not thlIik that the number of good <tental 
surgeons is so great that they can be employed in tbe atmy and 
yet sufficient number is left in the cities for the good of the peop}ebf 
the country. 

About the question of army and the na.vy, I \Tllnt to say that India 
has always been attacked by the army and Bot by the navy. The confli-
tion of India is such that it is always in need of a . strong .Il,·my and 
a strong air fo!'ce. ~ army ·and the air force must 'be strong, etticient 
and up to date in every respect. No naval power; howewr. strong, can 
attack India with success, For ~  if Bomba,' is attaeked from the 
~  the forces must land: in Bomb&,\-lat-er on. 'The'V cannot l'6ln1linoll . . 
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sea all the time.s, and, if we have a ~  army ~ • ~  
we can annihilate them. What happened to Turkey, everyone knows. 
Turkey had no naval power. When she was attacked, by sea, she was 
defeated but when the conquering army landed, the Turkish army marched 
against the enemy end reconquered the whole country.· After all, the' 
enemies have got to land and if we have a strong army and a strong air 
force, we can annihilate theJl\ in no time. 

Well, now ahout the question of MysoI'e B'klte. Sj.r Henry raised the 
question of the tribute. If he will look into the history of thaLcoup.try, 
he will find clearly that it was a mere gift' from the British6o'\1'ernment 
to the allcestor of the Maharaja of. Mysore. The British ~  

conquered that country, and it was and is the legal right of the British 
Goyernment to keep it as part of British India, but the Government, 
granted it to that family and if my Honourable ~  thinks jfr ~ ~  

then there are hundreds of people who are prepared to pay three times 
greater tribute in perpetuity and to take half 'of that gift. The gift with 
the tribute is a' great advantage to the M,vsore State and 
in no way it is a disadvantage to the State. I do not say 
that the Government should not show any more generosity to that 
State or to any other State like that, but in the caSe of Mysorethe 
tribute is not a: burden upon that State, because when the Government 
gave 8S a gift to the Maharajah of Mysorethe territories which are in 
value thousand times graater than that of the tribute, then the State 
should feel quite satisfied. So, I support the demand and oppose the 
criticism that, lny friend. Sir Henry Gidney, has expressed from his seat. 

lIf. ~ ~ Prelide.t (Mr. Akhil Chandra Datta): The question is: 

"That a ~  not exceeding Rs. 1,28,000, be grantl)d to the Govemor General in 
~  to defrl!Y the charges which. will come in conrse of payment during the :rear 

eDdmg the 31st day af March, 1939, m respect of 'Execntivl' Council'.", 

The motion, was negatived. 

DEMAND No. IB.--COUNCIL Oli' STATE. 

TIle ~  Sir ~  Sir, I move: 

~  a sum not exceeding Rs. 1,34,000, be granted to the Governor General in 
Conncil to defray the chal'ges which will eome in course of p&JDlent during the :rear 
ending the 31st deoy of March, 1939, in reepeet of 'Conncil of &ate'." 

JIf. Dep1Ry Jh'uidlllt (Mr. AkbilChandra Datta): The question is: 
~  a Bum npt exceeding Ri!. 1,34,000, be' granted to' the Governor General in 

~  to defraJ the charges which will COIbe in cOl1rae of payment dnring the :rear 
ending the 31st alloY of March, 16, in respect of 'Council of State'." 

The motion w&snegatived. 

DBMAN» No. 14.-,.-LSGISLATIVE AsSEMBLY AND LBGISLATIVB ASSEMBLY 
, ~ • 

.IfIle ~  Jamea ,Grigg: Sir, I move: 
,"n.t.,a ~  ~  '.B.. 8,.32,()(K), be grarated"to ~  ia 
~ to defra:r'he charSl'& wbiab. will come in ~  ~  p&3DI8Jlt, dunng ~ ~ 

endlJ!.g the ,31st day of X.rch, 1939, m respect of 'LIIIls!J¥.lve ~  .nd Legislatlve 
Assembly Department '. .. ' . . 
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m •. DepUty PreIIldeat (Mr. AkhU Chandra Datta): ~  is: . 
"That a sum not exceeding .R8. ~  bd granted to the ~ ~ General. in 

Coimcil to defray thecharie8 which will come iu cOurse of paymeq,t.. durms ~  ~  
ending the 31st day of M&rch, 1939, in respect of 'Legislath'e Assembly and LegislatIve 
Aslembly Department' ... 

The motiOn was negatived. 

DlDU.ND No. 15.-HoME DEPARTMENT. 

'.rile lI.Ollourable Sir Jamea Grigg: Sir, I move: 

"That a sum not exceeding RI. 9,43.000, be granted to the ~ General in 
Council to defray the charges which will come in course of payment dunn, the y_r 
ending the 31st day of March, 1939, in respect of 'Home Department'." 

1Ir. Depa'J Pnstden' (Mr. AkhiJ Chanlira Datta): Motion moved: 

"That a sum not exceeding RI. 9,43"000, be .granted to tile Govemor ~ iD. 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Home Department"." 

lIr .... K. James: Sir I desire to take this opportunity of raisiIl8 a 
matter which I have more than once desired to raise but for which I have 
had no opportunity. Owing to events over which we had no control, this 
'year the opportunity is vouchsafed to us and we ~ to take it. On 
this Demand for Grant I wish to make a few observations, in particular 
upon the Bureau of Public Information. I would, first of all, like to say 
that we welcome the small increase, although it is very small, that the 
new estimates include. reJatiIl8 to the subordinate staff of that department. 
What I wish to say on this occasion l;an be divided into two parts, because 
I have felt for some years the tremendous importance of t.be "whole 
question of publicity not only in the Central Government but also in 
Provincial Governments. I desire to bring two aspects of that matter more 
especially to the attention of the department concerned. . I believe that 
the question of publicity is of paramount importance.to the ~ Gov-
ernment during the transitional period where you have 'at the Centre still 
a bureaucratic ~ of government ,wb.ile in, the . ~ ~ ~  
popular and responSible Governments which have their own"i'riifuOlls of 
publicity and which, naturally. attract a very large meaiure of attention 
in the daily press. There are two aspects in regard to the· publicity which 
I should like to touch upon; The first is the general question of propa-
ganda. It is, I am given to understand, a truism in circles which. are 
expert in matters of publicity that in the long ~  proPll8an'a'i of 
all are the facts. I am not urging for one moment that in their poHcy in 
regard to this Bureau the Government of India should exercise either" 
directly or indirectly any pressure in order to make that Bureau merely aD 
instrument for its policy. That Bureau should be an efficient agent of 
publicity in regard to the facts. I am quite aware that there are· different 
ways of putting forward the facts. There is the ordinary and dull way; and 
there is the way that is used by joui'Dalists to attt8ctpubIic attention. 
The method makes no difference to the actual facts themselves. I remem· 
ber some yelll'S ago a jOU11lalist ~ ~ ~ ~~ ~~  a 
eomplaint which was made by the Foreign Office to' Ii well-Known journal 
at ~  for haviIig Ii.s one 01 its ~  one day a curious caption: 
"Anthony Edeneat& eels". They discovered that Mr." Aiitheny "Eden was 
hmehing"iil the south of France and had been caught in the actual act pf 



eating eels for lunch. A mere statement of the fact ~  Eden 
was having his lunch at a. particular restaurant would not have attracted 
the attention at all; but the heading of the paragraph: "Anthony Eden 
.eats eels" obviously is something that attracts attention. I can well 
illlagine the Publicity Department here doing that in regard to seime of the 
.existing Members of the Cabinet: Craik consumes curry: Sircar snaffles 
~  all sorts of attractive captions one might think of iIi order to 
.draw attention to the activities of Members of the Council. But, if I may 
touch on a serious note, what I have in mind is this. There has recently 
.been published a very important despatch by His Excellency the Com-
mander-in-Chief in regard to the operatioll!; ill Wuziri!;tan. Now, very few 
people will read thap despatch. It is, of course, written as a despatch 
.should be written; but, in order that the facts relating to that campaign 
should be more widely known, it requires that touch of journalistic imagi-
nation for the presentation of those facts that we cannot expect His 
Excellency to use. That should be used by the officers in the Bureau of 
Public Information. 

Again, I have, from time to time, spoken in, Committee and in this 
House on the publicity relating to the railways in this country. The rail-
ways are alleged to be one of India's greatest assets and yet from the 
general point of view of the railways what publicity is done on their behalf? 
It is true, we have the annual report of the Hallway Board which beginl\ 
on the first page with the statement, as I found the other day while turn-
ing up previous copies" that India is mainly an agricultural country. But 
that kind of thing is not of much interest to the public. The really im-
portant fact about the railways is that they are one of the most valuable 
and romantic assets of the Government. So, I hope that in regard to the. 
Bureau of Public Information the policy of the Home Department ~ not 
be to ~  to dir.eot the method of presentation that goes out from that 
office, but that once they are s",tisfied that they have men in that office 
whom they can trllSt and who have the abilities and capacities whioh are 
required for that work, and they should leave' them full and free scope to 
put out the infQlIDation, which they are required to send, in as. attractive a 
forlI! as they possil:!ly can. .' It will work, all right. I am not suggesting 
for one moment, nor has it ever been suggested to ina, that there has been 
~  attempt on the part of the departments concerned to dictate measures 
or thewa,y in which information should be published; out I merely wish 
to emphasise this point as being of ~  importance. In passing. 
may I say that the new publication iElSued by this Bureau called the . 
. 'Indian informatic)ll series" is a very great step in the direction which I 
have indicated and I believe is of great value to the press of the country. 

Then, Sir, the other part of my observations reJating to this Depart-
ment has to do with the relations of the Centra! Government with the 
press generany. I believe the cultivation of close and cordial relations is 
already acknowledged and accepted as the ~  of the Central Govern-
ment. ~  may have :beenthe policy in the past, I think they would 
~  subacribe to the slogan which was onee ~ by ~  Director of 
Propaganda in England during the war ~ the. relationship between the 
Govt\rnment and the pres,a should be deacribed·m three words: contact, 
o(lQUl'.tesv and confidence. I am perfectly sure that the increasing contact 

~  the . press and the authorities at the Centre will be of inestimable 
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vahle. In this connection I hope· I may be permitted to sUggest that better 
accommodation might be provided for the reception of representatives of 
the press in the Bureau of information and at headquarters. As far at; 
courtesy is concerned, it is well known that Illl almost unlimlted courtesy. 
as far as tllepress is coucerued. has shown t() have the best results. I may 
be permitted to quote one of the most recent and distinguished example!'; 
of these. In connection with the campaigu to raise funds to combat tubp.t-
culosis in this country, Her Excellency Lady Linlithgow attended Ii enu-
ference of the press represent,atives. t believe, and I have heard fr<>lu 
lllany of my fnends, that that confereuce was very greatly appreciated. 
But not only was it appreciated by those who were present, it is obvious 
that it was also appreciated. if ODe reads the accounts of the preparationG 
for that campaign, by the press of an shades in different parts of the 
country. This is an outstanding example of the way in which the ~  

ration of the press can be obtained even by the highest in the ~  I lWl. 
perfectly sure that the results of that particular conference will ~ 

to all concerned ~ value of contact and courtesy and indeed of confidence 
in dealing with the press which has such a tremendous influence in ~ 

country. I may observe ·here that the President of the Congress always 
makes it his busiuess. >llmost. irrmiediately after his election to that res-
pousible office, to meet the representatives of the press in open conference. 
What the Congress has learned. as far as their relation with the press is 
concerned. I am quite sure that ,even this ,Government might benefit by. 

Now, Sir, the main points which I should like to reiterate in referring 
to this matter at this stage are as follows: First of all to express the hoPe 
that what I belie:ve to be the' ~  leaving the Bureau of 
Information alone as fttr as· the presentation of its material is concerned,' 
-should be continued. Secondly , . to express the hope that even the 
!<'inance Department will nol; look upon this valuable Bureal1 in ·Ilny nig-
gardly spirit.' I'understand that the Bureau is cramped for space and I 
also'IinderstlUl<i that t.h.e -nrovision which' is made for t,hereception of tbe' 
representatives of,the pteBS is''quite inadequate. I also understand that 
there bas ~  a proposal before :the Government for expari.sion of the-
aenices of. the press.:· All these at pretrent are not possible OJ;l accmint of 
the laok of·fmids. Tilat. one can perfectly understand. But 1 aui·anxious 
to hear from the Honourable the Home ~  is responsible for 
this Department. that the Government have not turned down finally these 
desirable propo8&ls for the extenaion of the services of this Department as 
a whole: and I hope that if in the near future funds become available. the 
proposals which at Dresent seem to be impracticable on that account will 
once more he revived. and that auch of them as are feasible fin&Dciallv win 
be nut into execution as soon AS possihle. • 

ft, JIonoarable Sir lIemy 0raJk (Homa Member) '. Sir.· I 8m grateful 
to my Honourable mend for gi'Ving me· a ebance ofssying a few wOt'th· 
about ·the Bureauof:Info!'IDation and the relations of Govemment to ft. 
There is nothing in my Hon()Urable frieachlrem8l'klll W :wbieh '1 Oftl\-take 
except,ion. Indeed, 1 may sav at 'once 1Ihat I agree 'With practically f!IIttJry 
word he has said.· To ,take his' pointttone by oner'he emphasi1.ed the 
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desirability of Govef'liment jea'vii1g tliellurell.hs· ~ Mftd, as I under-
stand it, us to the choice of methods. and ~  ~  ~  We 
are now fortunate in haying as the heudo£" the Bureau u gentleman who 
himself has had many years experience as a journalist and who, I think, 
is singularly well qualified to know the best method of dealing with journa-
lists and the best methods of presenting the facts in a way that journalists 
will appreciate. My Honourable friend said that ~  

fact" and I would express my concurrence with this view and I would make 
his definition more precise by saying that the best propaganda is "the 
object.ive presentation of facts". That is the aim of the Bureau and I think 
thnt in this Information Series which my Honourable friend referred to, 
he will find thut the facts are presented in a perfectly objective way and in 
a way that avoic1s anything tendentious or propagandist in character. But 
the facts are presl'nted, I claim,  in an attractive form and with head-lines. 
ready made, 80 to speak. The beSt proof of ~  fact that this publication 
is appreciated is that it has nmy a circulation of 2,000 not only ill. India-
practically every nevi'spaper of any imporlanee":in' ~  . and 
likes it-but also in a great many countries outside India. It is in fact an 
~  I venture to think a pretty Buecessfulattempt, to record in 
journalistic fonn and without any tendentious tinge the doings of Govern-
ment in the period under review. As regards railways, thut is not strictly 
speaking my concern, but I would call my ~  ~ 'scP!fitenf!ion 
to an attractive publication known os the Railu'a!J MUI.1uzine published 
every month, which seems to me an extremely useful and popular publica-
tion possibly in a more ambitious and expensive style. As regards the 
methods of approach to the press which )fr. James summed up as contact, 
courtes,\' aDd confidence these qualities have always ~  so far • 
as I am aware, the relations between the Buteau and· the Correspondents 
who reside at Delhi and those who come to Delhi occasionalh. I believe, 
their relations with the Bure,u ~ of·the.; best ~ ~  

One small point my' Honourable ~~ ~  'th'e ~
tion in the Press room und I agree with him that this leaves a good deal to 
be desired. I will make it my business to see that, so far all funds .permit, 
a better standard of comfort is provided. He has referred briefly to • 
8cheme for the reorganisation and expansion of .the l3ureau, .• ~  ,tbat 
scheme, it is welt-known, ha-sbeenthe subject ofqueslions and ariswers 
seross the floor of the House. It is slao wen known that Mr. Joyce, who 
CQme out here to advise us on the future of the Bure!iu, had submitted 8 
'scheme. All I can 1!I6y about that at the moment is that the scheme is still 
~  ~  ~  of Government but I. hope it will ~  ~  
luoonmderable unpr0vement of the Bureau m rcgard to efficieilcy and in 
regurd possibly to some extent to its capacity. I do not think I oon say-
rl1Ol'e than that. 

111'. DIp., PrtIldent (Mr. Akhil Chandra Dt".tta): The question is: 

"!'hat a aizin not exceeaing Rs. 9,43.000, be gl'antl'd to the Govel'no;', ~  illl 
Council to defray the charges which will come in course of payment-during the year' 
ending the 31st day of March, 1939, in respect of 'Home Depal'tment', .. 

The motion was negatived. 



~  NQ. ~ ~  ~  

The Honourable Sir James Grigg: Sir,' I beg to move: 

"That a sum not exceeding Rs. 403,000, be granted to the Governor General in' 
Council .to defray the charges which will come ill course of payment during the year 
-ending the 31st day of March,l939, ill respect of 'Legislative Department'." 

lIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

:'That a sum not exceeding Rs. 403,000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
.ending the 31st day of March. 1939, in respect of 'Legislative Department'." 

The motion was negatived. 

DBMAliD No. 17.-DEPABTMENT OJ' EDUCATION, HEALTH AND LANDS. 

The Honourable Sir Jamea Grigg: Sir, rbeg to move: 

"That a sum not exceeding Rs. 6 ~  be granted to the Governor General in 
.Council to defray the charges which will come in course of payment during the year 
.ending the 31st day of March, 1939, in respect of !Department of Education. Health 
;and Lands'." 

JIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

"That a sum not exceeding R.. 643,000, b<?granted to the Governor General in 
o.Council to defray the charges which will ,come. in. course of payment during the year 
,ending the 31st day of March, 1939. in reHpect of 'Department of Education. Health 
and ·Landa'." 

'The motion was negatived. 

I>mulm No. 18.-FINANCB DEPABTHBNT. 

',The Honourable Sir JameaGrigg: Sir, I beg to move: 

"That a. sum not exceeding Re. 5 65,000, be granted to the Governor General in 
<louncil to . tlefray the charges which will come in cour,e of payment. during the year 
.ending ~  31st. . day of March, 1939, in respect of 'Finance Department.'." 

111'. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 

"That a sum not exceeding Rs. 5 65,000, be graIitea to t.he Governor General in 
,CpuDcil.to defray .the chargee which will come in course of payment during the year 
ending the 31st. day of M;arch, 1939, in respect of ~  

lIr. P. B. James: Sir, I rise to make a few observations on the long 
:standing complaint which has been voiced from time to time by these 
"Benches, namely, the continuance of the surcharges on revenue duties, 
;and in fact the continuance of the high incidence of the revenue duty. I 
would like the Honourable the Finance Member, if he will, to be in re-
miniscent mood while I remind him of some of his previoutl OOservatio. in 
'his budget speeches or during budget debates. On the very' first occasion 
'on which he addressed this House in presenting his first Budget, he used 
these words: 

"I am disappointed not to be able to take the firsj. steps in the revision of the 
~  t.ariff in a downward ~  That tariff is too high; certainly it is far too 

.complicated. and on both count. It. IS a restraint on trade aud recovery." ' 



,., 

In 1937-88 he made these remarks in ~ course of rus B'udget 'gpeech: 
, ~  ", " '; ','," '.,. ',' 

.. Again; ~  height or the protective and poti8ibly of the revenne datiell:' as. well is 
bringing about the inevitable diminishing returns, and theBe are operating more 
rapidly than we had believed poI8ible." 

Sir, I make no apology for returning'to the charge this year, and 1 
would remind the House of some very striking figures in this' connection' 
which were presented by Mr. Chapman-Mortimer during the discussion on 
this subject last yem:. The Customs revenue in 1921-22 yielded 16 per 
cent. of the revenues of the central Government or 84 crores; the general 
level of duty then was 11 per cent. In 1922-23 it was 41 and odd crores 
and the general level was 15 per cent. Todsy approximately we are getting 
45 crores in revenue from the Customs duty on an average basic level of 
25 per cent. In other words, whereas in 1922-23 the revenue was 40 odd, 
crores while the basic level was about 15 per cent., today it is only 4 crores 
more, and the basic level is very much higher. We have repeatedly re-
-ceived from our constituents representa.tions as to the harm to trade in this: 
country which the' ·continuance of these high revenue duties is causing. 
We appreciate the financial necessities of the situation, and one has only 
to look back over the plmtfour years and look into the Budget Rtatements 
'of those' years to realise that the Honourable the Finance Member has 
successfully achieved some of the objects which he set out to' achieve when 
he first presented his Budget. But there still remains this surcharge on 
~ ~ duties, and I can well imagine the Honourable Member·s dis-
'appointment in this his fourth Budget when he is still not able to take steps 
for' a general revision ,of the re-veIiue tariffs in a downward direction. Our 
gelie!81' policy on these BencheS' 'in this matter may perhaps be described as 

~  in imposing'revenue duties, they should be imposed so as' 
to produce the maximum revenue consistent With the legitimate interests 
~ theC()nsumer, but 80 as not to attract the law of' diminishing returns 
or to foster the growth of uneconomic industries or impede the de,elopment 
,of':Fndia's "export trade.' , ' 
" ... , 

There is no doubt that, the ~  of these high !iuties if:' having-
~  ,very seri,?us effect on the retail trade within. this, country. I believe that 
'the' Central Government has' recently received more than one representa-
tion on this point" and a,s far as some of these representations are concern-
: ed, I can speak from persoDal knowledge of the cond!tion in which these' 
~~  traders 'have been placed. IJet me read to the House an extract 
from one of these representations which call attention to the high import 
, duty on cer:f;ain commodities. 'rhese commodities are watches, ~  

silverWare. gold, platinum, imitation jewellery, optical goods ~  surgIcal' 
instruments. While some perhaps of these might.he .luxury artIcles, ~  
are articles of common necessity. What are the dutIes on these partICular 
goods taken ~  a group? In 1'915, they were increml,ed from 5 to 7! per 
cent:; in 1921. from 7t to 20 per ~  in 1922, from 20 to 30 pel' cent; 
in'1OO1, from 30 to 40 per cent; and in 1932, from, 40 to 50 per cent; The, 
original 5 per cent. import duty wa!'l apparently mtroduced for ~  off 
.eXpenses incll,lTed after tbe Boer War and wa!'l to be ~~  after .Its pur-, 
pose had been serVed. In later years we ha,ve had SImIlar experIence of 
how an emergency surcharge has been ~  to get this country through 
an emergency, but has in fact been ~  as a normal part of the' 
reVenue tariff. 

"1 '; 
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[At this stage, Mr, 

:sumed the Chair.} , ' 
President (The Honourable Sir Abwr Rahim) re-

.,:[ 

The representation goes on to say: 

~  of the older estahlillhed l'et.i1, til'pl.s ha.ye. been compelled. to e).ose ~  
'They have gone' out 01: busille88 altogether while ot:liers ha,'e lost pl:actically ~ 
the!i oace pouaised, " .' .. . , 

~  sEmteu.ce reads .as follow's: 
"The urgent ~ ~ of Go\-el'mnent. in ]931 toO 1933 .c.n iDO .do_tile held to jllat.ifN" 

the exceptionally high level of .the ~ then in4'oduqe!I, but we. strongly f\!t'l ~  
in their anxiety to" produce enough l'evenue to tide over the crisis of these two financial 
years the Govemment of India Overlooked the lloimd economic maxim that· where revenue 
is the chief ~  it is. in general.. necessary to avoid high ad t,alo,etll rates of 
duty whereveJ', pl'io:' to ~~  Ii dutiable coml1)odity showed a high degree of 
<elasticity of demand or supply." 

A further representation that we received ~  the debate last year 
on this very question drew ~  to another important factor in the 
incidence of these reyenue duties upon the retail.trader ~ upon the 
<lOmmunity which buys.iL large nUlIlber of imported goods.. The eost0f 
manufactured goods has risen to a very large extent in recent months. 
On the weole, the wage level in the country has remained stationary. I 
-am speaking now of the classes which buy large quantities of imported 
materials. Therefore, unless t.here is some reliaf in either one direction 
-or the other, not only the retail trad.er but also the consuming public 
greatly suBers. ~ .eO$ts of manufaetUred goods plus the ta.rift 
on such goods has in fact operated to the very gJeat detriment ·of the firms 
which are engaged in importing this class of articles. One knows from 
personal experience how much members of our own community and also 
members of the Indian !Wddle class communities which buy fairly largely 
imported articles have been forced either to postpone buying such 
-articles or to stop buying them ~  and 88 ,. result traders, bGth 
Indian and European, have very greatly suffered, Is it not possible, even 
'at this fairly late stage in the Honourable the Finance Member's career 
in India, to give us some hope that there may be an early consideration 
'of a revisien iII the downwar.d direction of the import ~  There does 
appear to be a possibility of a movement in the direction of lower tarifts 
in different parts of the world. Cannot the Honourable Member hold out 
-any hope that as far as this country is concerned, India will join in that 
movement? Is he sure that a reduction of the level of revenue duties in 
many instances,-while the present level has not yet operated, from a 
-purely statistical point of view, to ~  the law of diminishing returns-
is he entirely satisfied that Ir reduction in some of these articles would Dot 
in fact. once more release the flow of trade between this and other countries? 
There is no doubt that when the surcharges were imposed, however neces-
sary that imposition was at that time, they dealt a very heavy blow to 
the retnil business houses in· this ~  and many toda\r are actually 
succumhing under the continued weight of these high duties, ]; do appeal 
to the Honourable Member at any rate for a word of comfort, not neces-
sarilv a word of promise, but ~  ~  that he will endeavour, be-
fore he lava down his -office, to fulfil t.he strong hopes which he entertained 
'when he first came to this. country. 

Thl Honourable Sir lames Grigg: Sir, the Honourable Member who has 
just spoken referred to my having expressed early in my period of office 



in India disappointment over various things or one particulal" 't!J.mg t'&.at it 
had not been P9ssible to do. ~  then I have learnt that disappointment 
is 'the lot of a Binsnoo l\{ember. T am disappointed over 8. gTeat'many 
thingS, ahd if ImllY liealloweci to ;be fiippantfOl"a moment or two, I am 
disappointed a.t not· yet having seen Sir Cowasji Jehangir wearing a khadd8i-
cap, but I live in hdpes. I am disappointed at Sir MuhammadYamjii 
Khan's method ofexpreBsinghis, shall I say; disappointment. I ~

appointed, as the Honourable Member who hss just spoken has said; about 
my inabi1ity 'up to now to havertlVised the revenue tariff. I I!-m disappoint-
ed in the attitude of the Congress Party over the Stamps Unification BilL 
I have not the slightest doubt that I shall find great disappointment in 
the attitude of t:\:le Congress Party over the Income-tax Amendment Bill. 
In fact, the life of a Finance Member in generaI, and mine in' particular 
in this country, is one long disappointment. 

Sir, in this particular matter my disappoir.tment is rather deeper than 
in some of the other cases, because it is a matter on which I 

4 I'.M. had entertained some expectations, but the reasons why those 
expectations have been nullified I will try and brietly set out. The first is 
illustrated, if I may say so, by the propinquity of Mr. James to Mr. Seott, 
and I noticed that Mr. Scott looked pretty miserable during Mr. James' 
speech, but the proprinquity of those two Honourable .Members who are 
of the same Group is an illustration of the general attitude of people to 
this matter of revenue duties or duties generally. Everybody believes 
in high tariffs on what they sell and ,low ones Q.n what tbey ~  That is 
all right for the individual, because he can decide whether he is pre-
dominantly a buyer or a seller in each particular case but Government have 
a certain trusteeship for everybody and what is quite clear illl that the trustee 
for all the buye1'8 81'ld all the sellers cannot simultaneously please them 
all. But, Sir, there are two' other reasons why it has not been possible to 
deal with this re-organization or revision of the revenue tariff which, as I 
said three years ago, was a very desirable matter. The 61'8'Ii is ~ pro-
longed uncertainty about what if anything, is to replace, the present Ottawa 
Agreement. That hss resulted, as the House knows, in a considerable 
state of uncertainty for some years, and the uncertainty has not yet been 
resolved. Clearly, if the decision is to renew something like the Ottawa 
Agreement, the revision of the revenue tariff will take one form; ~  

if it is ultimately decided to abolish that Agreement, the revision will have 
to take anotbe..-; and in either ease, it is pretty clear that some reyision of 
the revenue tariff will have to take place. But the uncertainty as to the 
part.icular direction of revision has inevitahly involved some delay. The 
third reason is that the time when our revenue was overfowing or was likely 
to overflow has never come,and even now, though I quite reeognise that 
taking a long view the revenue tariff may be getting towards the stage when 
it will produce diminishing returns,-at the moment it seems to be in-
evitable that the first result of a reV'ision downwards of our revenue duties 
will be in the first year at any rlriie a loss of revenue which up tm now 
we have never been able to afford, and that is the unfortunat-e dilemma 
we are still in. So if we do what we ought to do taking a long view, we 
shall create for ourselves considerable embarrassment on a short view, and 
thnt dilemma is likelv to remain with us particularly in view of the econo-
mic recession which' has started in America and has spread eastward as 
I mentioned in my Budget speech. In the circumstances, though the 
Honourable Member who raised this discussion realised that there was no 
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~  of ~  i ~  him ~  I do Dot ~ ~  there is 'much-
hqpe in the inunediatefuture; ~  any rate, ~  ~ ~  ~ Ple' 
to hold out expectations of apy early r.eviaion, of the .tariff in the direction 
~ wishes. ,And the only consolation, I can . give him is that, ~  his: 

~  mine are a great deal deeper,. ,because I, .do think that 
... scientific revision at any rate of ,the revenuet.e.riff Qf this country is a 
very. desirable thing. and that it is 8 great pity that it has ~  ,been possible-
to undertake it even earlier than this. 

Kr. PreSident (The Honourable Sir Abdur ~  'rhe question is: 

"That a sum not exceeding Rs. 5 65,000. be granted to the Governor General illl 
Council to defray the charges whicb will come in coune of payment during the .Y(,I1r-
ending the 31st day of March .. 1939, in respect of 'Finance ·DePartment'." 

'The motion was ~  

DEMAND No. 19-COllllllERCE DEPARTMENT. 

fte JIoDour&bJ.e Sir James Grigg: Sir, I move: 

. "That B 8UJD not exceeding Ra. 4,50,000, be granted to the Guvemor General itt 
Council to defray the ~ which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect. of 'Cnmmerce Department'." 

JIr. ~ (The Honourable Sir Abdur Rahim): Motion moved: 

"That. a sum not exceeding Rs. 4,50,000, be granted to the Governor General io 
Council to defray the charges which will come in coune of payment during the year 
ending the 31st day of March, 1939, in respect of 'Commerce Department'." 

Mr. J. Bam8ay Scott (United Provinces: European): The Honourable-
Sir Zafi-ullah Khan, when Commerce Member, gave us the undertaking 
that there would be no more delays in the releasing of Tariff Board 
Reports. The Sugar Report, althougb presented to Government in October 
or November, has Dot yet seen the light of day, and I would: like to ask 
if the Commerce Secretary can let us know when it will be released. 
The delay has been very inconvenient to the Sugar Industry, for ~ 

provinces have just legislated on sugar matters without having the latest 
information OD the costs of growing sugar-cane or on the cost of lI\aDU-
facturing sugar. 

We would like to suggest that, if Government consider a lengthy 
examination of the report necessary, others too would like time to read 
the report before legislation is brought in. I· hope the Commerce-
aeereta1'y will be able to give me some information. 
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lIr. lI. Dow ~  Secretary): 1 am Qot quite sure of the precise 
terms of the undert!iling of Sir Muhammad Zafrullah which has been 
referred to by my Honourable friend, Mr. Ramsay Scott, but as ~  
this particular report, the report ~  received: by Government, Qot m 
Octoba: or November, but late in December-I think the actual date was 
17th December,-and even then only a type-script copy of the report was 
received, and fiQal printed copies are not yet available. Now, I would 
like to point out that not only this report, but Tariff Board reports in 
general cover a very large field, and they very often require action in more 
than one Department of Government. This particular report, coming as 
it. did OQly a month before the beginning of this Legislative Assembly 
SeBSion and covering /:Po particularly !arge tield,-I think that. Honourable 
Members will :t:eaJise that it has Qot been possible during the preoccupa-
tions of this Assembly for Government to formulate all their conclusions. 
Sir, it has always been the practice of Government not to publish TarifI 
Board: reports until they have considered them, and have made up their 
mind as to the action they propose to take. The reason for this is in 
most cases obvious. The action taken on a Tariff Board report very often 
takes the form of an imposition of a duty or the alteration of a rate of 
duty. To publish a report submitted to the Government on such 
matters-a report on which it was known that at any rate Government 
would shortly be taking some action or other-would obviousJy be to invite 
a great deal of ~  speculation. So, for these reasons Govern-
ment have come to the general conclusion-so far as I  know, there has 
never been any departure from this-that they do not publish Tariff 
Board reports until they are in a position to announce their conclusions 
un the matter. Apart from that, 1 can assure the Honourable Member 
who has just spoken that Government are fulJy aware of the necessity 
of dealing with recommendations made in such reports as rapidly ~ 
possible, and that there will be QO avoidable delay on the part of the 
Government in dealing with the reports. 

Mr. 1'. B • .Tames: May I ask a question on a matter relating to the 
same Demand? There is a provision in the Demand for an officer on 
special duty for trade negotiations with Ceylon. Is the Honourable the 
Commerce Secretary in a position to say· anything in regard to those 
negotiations, when they are likely to be opened, and can he also let the 
House know whether these negotiations are going to be confined to trade 
between India and Ceylon, or whether in connection with ~ negotia-
'Ions /:P.l'8 going to be undertaken relating to the other .:mtstanding matters 
botween India and Ceylon? 

Mr. H. Dow: I am not in a position to state exaetly when these negotia-
tions will be undertaken, or what wilJ be their exact scope. The sCOpe 
of these is a matter which will obviously have to be discussed with the 
Government of Ceylon and no such discussions have yet been initiated. But 
I should sav that Government are very well aware that it may be convenient 
to undertake at the same time as these trade negotiations discussions on 
other matters it may be convenient to include in the discussions certain 
matters which are not usually included in trade negotiations. And 
indeed, it was partly for that reason that Government thQught ~ 
lIeparate negotiations with Ceylon would be an appropriate method of 

• 
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procedure than the coiidusion of a genera.! coloniai treaty. . M?l'e "thaD 
that, I am afraid I cannot say. !O-S regards the time, it. bas been' agreed 
. that . the. discusl!ions wil.l begin shortly after the conel ll.eion of. the trade 
discussions. which aTe nov; goillg on between India and theUnitecl Kingdom. 

lrr.President (The Honourable Sir Abdul' HahiID): The question il!: 

"That a sum not excepding Rs. 4.50.000, Lt' gl'anted to lhe ~  General in 
Council to defray the charges whicb will ('ome ill coarse of payment dUl-ing the year 
ending the 31st day of March, 1S39. ill il'SPl'C't oi 'Commerce ~  

The motion was negatived. 

DEMAND ~  Olo' LABOUlh 

The Honoutable Sir l&U188 Grigg: Sir, I move: 

"That a SWIl. not exceeding B.s .. 4,13 uUO, btl gumttld to thl! Govenlor . ~  in 
Council to defraY, the charges whid. will corm' 111 COU\'SC uf payml'nt during the year 
ending the 31st day of March. 1939, in )'P"Pl'ct of 'Department 'of Labour'." 

1Ir. President (The Honourahle Sir Abdul' Rahim): The question is: 
.. 

"That a sum not ~  -R&. 4,13 GOO, I", grantl'd to the. Govl'rnor. Gelleral in 
Council to defray the charg.es which will ('orne iJl course of ,payment during ,the year 
ending the 31st day of Marl'fl, 1939. in ~  of 'Department of Labour'." 

The motion was . negatived. 

DEMAND No. 21-DEPARTMENT OF COMMUNICATION.S. 

The Honourable Sir lames ·tltlj«: Sir. T move: 
"That a sum not exceeding B.s. 1,72000, he granted to the Governor General in 

CoImcil to defray.the charges which will come in CO\1l'1l!l of ~ ~ ~  year 
ending the 31st day of March, 1939, in respect of 'Depart.meutof Communications'." 

'llr. President (The Honourable Sir Abdur ~  nlMed: 

UThat a 8um not exceeding Rs. 1.72000, be granted:to the ~ General in 
Council to defray the chal'ges whicb will come in course of payment dul'ing the ~  

ending the 31st day of March, 1939, in respect of 'Department. of Communications'. ' 

lIr. J. Kamsay Scott: The Transport Advisory Council have recently 
set up a Technical Sub-Committee of tour members and a Secretary to 
advise on technical matters. We are glad to see that this Committee 
has the power to co-opt two non-f)ftioials. Although we ~ ~  the 
number of non-officials smaU and would like a ~  number, :w-e· c9Jlsider 
that this is a step, though a small one. to meet our wishes. 

We have also been informed that the agenda and relevant memOranda 
of the Transport Advisory Couueil will be sent to the Provincial Boards 
of Tratlic and Communications. T would', however, point out that the 
Agenda of the last meeting was put before these Boards, but the relevant 
memoranda were not attached !is it WIlS stated that the Government of 
India had marked them confidential. 1 would point out that the agenda 
without the memoranda is useless and would' ask that' the Government 
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of India should not mark such memoranda confidenti&l. as a general rule. 
We, of course, realise that in certain circumstances certain parts may be 
confidential, but we suggest that the word confidential be very sparingly 
used and I hope the Honourable Member will be able to meet our views. 

Kr. I. D. Boyle (Bombay: European): May I ask, for information, two 
additional points on the same question. We know roughly the composition 
of this Committee. May we know a little more about its functions and 
secondly, wiH it be open to them to co-opt members of the trade who are 
interested and finally, will their function be to consider references from 
the Traffic Advisory Council only or will they be open to discuss subjects 
suggested to them by, say, the Government of India? 

".l"he Honourable Sir Thomas Stewart (Member for Railways and Com-
munications): First of all, let me tell the House what has happened in 
regard to the circulation of the agenda of business to be taken in the 
Transport Advisory Council. It is perfectly true that in the past th.· 
practice has been that the memoranda issuing from the Government of 
India have been marked as confid·ential. hnt that practice was departed· 
from on the occasion of the last meeting of the Transport Advisory Council. 
On that occasion, 'the agenda were not marked as confidential with one 
exception and that was the memorandum in respect to the ilraft BiH t.o 
regulate motor transport. At thllt time we could. not throw it open to 
general discussion. Our proposal is that in future we shan follow the 
practice that has been initiated from the lllst meeting and I say 80 with. 
the reservation that it may on occasions be necessary to keep certain 
'll1estions confidential. 

So far as the constitut.ion of t,he ~ ~  Committee is concerned. 
it is as follows. There will be two road experts and two experts on motor, 
transport control nominated by the Council from amongst the expert 
advisers attending the Council and the Consulting Engineer to the 
Government of India will be the ('onvenor of this Committee. There 
will be vesteil in the Chairman of the Council the power to co-opt two-
other members, and the obiect of tbis provision is that when any parti-
cular technical subject ~  up it should be possible to get; the service 
and advice of persons who are particulRrIv Qualified to advise on tbll.t 
particular subject. The function of t,he Committee, as we conceive it. 
iEi to advise the Central Government and the Provincial Governments, 
as regards the drafting of the model rnles and on all technical questions 
rfllating to motor transport. A tvnical (lalla would" be, for example, the 
framing of a formula determining the permissible axle bad of a particular 
~  of CRr or truck. That is a matter that CRn be dealt with much more 
Flatisfactorily in a technical committeI:' thlln in a rather unwieldlv Trans-
Jlort Advisory Council. As r conceive it. there shouid be no reason whv 
t.be Government of India should not of their own motion refer matters 
to this Committee. at the same time informin!!' the other constituent. 
members of the 'l'rll.nsport Advisory Council that they bad done 80. T 
think that those are the points that have been raised in the course of the 
discussion, 

Kr. PreBldent (The Honourable Sir Abdul' R'lhim): ~ question is: 
"ThRt. A. "1m not e"ceedinl! "R. 1..":'? noo. lop I!'mnti'rl t.n the GOveMtor Gener",' in 

~  t" tl"frav t,h!! ('hItTI!PS whi"h win ('orne in "our!ll' of navm"nt durinl!" the v""T 
~  t,hE' ~  cfA.V of March, l!l39, ;!1 ~  of ~  of ~  

.. 'f) 
p.'. 
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The Msembly divided: 

AYES-45. 

Abdul Hamid, Khan Bahadur Sir. 
Ahmad Naiwu :Khan, Major Nawab Sir. 
Aikman, Mr. A. 
Ayyar, Mr. N. M. 
Bajpa.i, Sir GirjaShankar. 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
Bus8, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Clow,-.Mr. A. G. 
ConraDI-Smith, Mr. E. 
Craik, The Honoul'able Sir Henry. 
Dalal, Dr.R. D. 
Dalpat Sing, Sardar &hadur Captaiu. 
Dow, Mr. H. 
Fazl-i·I1a.hi, Khan Sahib Shaikh. 
Ghulam Muhammad, Mr. 
Griftitba, Mr. P. J. 
Grigg, 'The Honourable Sir James. 
Highet. Mr. J. C.' 
James, Mr. F. E. 
Ja.wahar Singh, Bardar Bahadur Sardar' 
Sir. 

Kamaluddin Ahmed, Shams-ul-Ulem •• 
Kushalpal Singh, Baja Bahadur. 
Lloyd, Mr. A. H. 
Mackeowu, Mr. J. A. 
Ma.ni, Mr. R. S. 
Menon, Mr. P. A. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr. C.M. G. 
Rahman, Lieut.-Col. M. A. 
Bow, Mr. K .. Sanjiva. 
Scott, Mr. J. Ramaay. 
Sen, Rai Bs.hadur N. C. 
Sher Muhammad Khan, Oaptain BardaT 
Sir. 

Sirear, The Honourable ~ 

Sivaraj, Rao Sahib N. 
Slade, Mr. M. 
Smith, Lieut.-Colonel B. C. 
Spence Mr. G. H. ' 
Stewart., The. Honourable Sir '!'h.omy.8. 
Sundaram, Mr. V. S. 
Walker, Mr. G. D. 

NOE8---59. 

Abdul Ghani, MauIvi ~  
Abdul Qaiy'um, Mr. 
Abdul W&jid, Maulvi. 
Ahmed, Mr. K. 
Aney, Mr. M. S. 
AMf AU, Mr. M. 
Ayyangar, Mr. M. Anantha,sayanam. 
A7.har Ali, Mr. Muhammad. 
BanEll'jea, Dr. P. N. 
BhagavaD. Das, Dr. 
Bhageband Boni, Rai Bahadur Seth. 
Chaliha, Mr. Kuladba.r. 
Chatt.dhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. 8. AvinB.IIhilingam. 
Chett.y, Mr. Sami Vencatacbelam. 
Chunder. Mr. N. C" 
D3s, Mr. B .. 
1)as, Paudit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deahmukh,Dr. G. V. 
Desbmukh, Mr. Govind V. 
EBB&k Sait, Mr. H. A. Bathar H. 
Gadgil, Mr. N. V. 
GhiMuddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Gupta, Mr. K. B. 
Hans Raj,' Baizada. 
'Jedhe, Mr. K. K. 

'rhe motion was negatived. 

Jebangir, Sir Co'\Vasji. 
Jogendra Singh, Sirdal'. 
Joshi, Mr. N. M. 
Kailailh Beha.ri Lal, Bahu. 
Lalcha.nd Navalrai, Mr. 
MIsra., PI'Jldit Shambbu Days!. 
Mudaliar, Mr. C. N. Muthllranga. 
Muhammad Ahmad Kazmi, Qazi. 
Murtuza Sahib Bahadur, Mawvi SYl'd. 
Pande, Mr. B:idri Dun. 
Raghubir ~  Singh, Chaudhri. 
Ramayan Prasad, MI'. 

~  Prof. N. G. 
&ao, Mr. Thirumak. 
Sa.keens, Mr. Mohan 01 ... 1. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
S}tam LeI; Mr. 
Shauka.t Ali, MaulallB. 
RiddiQue Mi Khan, Khan Sahib Nawah. 
Sika.ndar Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shanka:r. 
'Sinha, MI'. Satya Narayan. 
Bom, Mr. Suryya KumaI'. 
Sri Prakaaa, Mr. 
Subedar, Mr. Mann. 
Umar Aly Shah, Mr. 
VArma. Mr. B. R 
Yamin Khan, Sir Muhammail. 
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DDfAND No. 22---CENTRAL BOARD 01' RBVENUE. 

'l'be Honourable Sir J&m.88 Grigg: Sir, I move: 

157<5' 

"That a sum not exceeding &S. 3;09,000, be granted to the ~ General in' 
Council to defray the charges which will come in COll1se of payment dunng the year 
ending the 31st day of March, 1939, in respect of 'Central Board of Revenue'." 

Kr. President (The Honourable Sir Abdur hahim): The question is: 

"That a sum not exceeding Rs. 3,09000, be grant«ito the ~ General in 
Council to defray the charges which will come in course of payment durmg the year 
ending the 31st day of March, 1939, in respect of 'Central' Board of Revenue'," 

The motion was negatived. 

DEMAND No. 23-INDIA OFFIOE AND HIGH COMMISSIONER'S ESTABLISHMENT 
CIlARGE8. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not exceeding Rs. 17,58000, be granted to the Governor General ill 
Council to defray the charges which will come in course of payment during the year 
endinf.2:. 31st day of March, 1939, in relpect of 'India Office and High Commissioner's 
Estab . ent Chargee'." 

1Ir. President (The Honourable Sir Abdur Hahim): The ~  is: 

"That a sum not exceeding Rs. 17,58 000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'India Office and High Co:m.missioner's 
Establishment Charges'." , . 

The motion was negatived. 

DEMAND No. 24.-PAYMENTS TO OTHER GOVERNMENTS, DEPARTMENTS, ETC., 
ON ACCOUNT OF SERVICES RENDERED. 

The Hono1U'&ble Sir James Grigg: Sir, I move: 

"That a sum not exceeding &S. 1,25 000, be granted to the Governor General in 
Council to defray the charges which will come in OOllra& of payment dmjng the year 
ending the 31st day of March, 1939, in respect of 'Payments to other Governments, 
Dp.partments etc., on account of Set vices rendered'.·· 

111'. President (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 1,25000, be granted to the Governor Geneml in 
Cou.ncil to defray the charges which vv:il1 come in course of payment during the year 
endmg the 31st day of March, 1939, III respect of 'Payme-nt. to other Governments 
Departments etc., on account of Services rendered'." ' 

The motion was negatived. 

DEMAND No. 25-AuDl,:!. 

The Honourable Sir James GJigg : Sir, I move : 

"That a sum not exceeding Rs. 94,05 000, be ~  to the Governor G'eneral in 
Council to defray the charges which will come in course of payment during the year 
I\t\ding the Mat day of M",rqh, 1939, in respeet of '.AlJ,dit'." 



~  MAaOK ~  

111'. PreaidU' ~ HQno\lf&b1e Sir ~ ~ Rahim): ~ question is: 
"That a sum not exceeding RB, 94,05.000, bll granted to the Governor Q.enerJlJ, ui 

Council to <i.efray the charges which Will' cOIbe· in C01J1'8e of payment :difing: tW"year 
ending the 31st day of March, 1939, in respect of 'Audit'," 

The motion was .o,egatived, 

DlWAND ~  26-ADMINISTRATION 01' ~  

fte Honolll'&ble Sir .Jam .. ~  Sir, I move: 
"That a sum not exceeding Re. 1,12 000, be granted to the Gov:ernp,.r General in 

Council to defray the charges which will come in course of payment duririlf the year 
ending the 31st day of March, 1939, in respect of 'A4minilltratiop. of ~  

Mr. Pr_dent (The Honourable Sir Abdur Rahim): The question is: 
"That a ~ not exceeding RB. 1,12000, be granied. to tile Gov.ernor ~ 111 
~  to defray the charges which . 'Yill ~ in cours,e. of ~  ~  the year 

ending the 31st day of March, 1939, In respect of 'AdmlUlstratlon of Justice'." 

The motion was negatived, 

DEMAND No. 27-POLlCE. 

The Honourable Sir .James Grigg: Sir, I move: 
"That a sum not exceeding Re. 1,66 000, be granted to the Governor Q'eiuiral ill 

Council to defray the charges wlUch will come ill c"urse of payment during the year 
ending the 31st day of March, 1939. ip. respect of 'Police'," 

Mr. PresideDt (The Honourable Sir Abdur Rahim): The question is: 

"That a sum not exceeding Rs. 1,66 000, be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Police'." 

The motion was negatived. 

DEMAND No. 2B-PORTS AND PILOTAGE. 

'l'he ~  Sir .James Grigg: Sir, I move: 
':That a sum not exceeding Rs. 14,30 000, be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the yesI' 
ending the 31st day of March, 1939, ill respect dI 'PoJ;.ts and Pilotage'," 

1Ir. PreIIldent (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding RR, 14,30 000, be granted to the Governor General in 

Council to defray the charges whielJ will .COJllIl j,xt. ~  of pavrncnt during the year 
ending the 31st day of March, 1939, in respect of 'Ports and Pilot.agl"." . 

The motion was negatived. 

DEMAND No. 29.-LJGBTHOUSES AND LIGHTSHIPS. 

fte Honourable Sir .James Grigg: Sir, I move: 

'''f.h.at a .um l)Qt ~ Rs. 8.83 ,(lOO,begrauted to ·the ·GovenlOr General in 
~  to defray the ~  w\i.ch ,will ~  ·in eourse of pay,meDt ~ .thl) ,l1li;1' 

endmg the 31st da,. of March, 1939, lU respect of 'tighthouaes alld Lightship.'... . 



1Ir. President (The Honourable Sir Abdlir Rtiliim): The question IS: 
"That. a Bum not exceeding Rs. 8,83 000, be granted to the ~ General in 

Council to defray the cha\'ges which willeOiIie in' ~  of payment ~ the yto31' 
ending the 31st day of March, 1939, in respect of 'LighthoUlles and ~  

The motion was negatived. 

DEMAND No. 30--SURVEY OF INDIA • 

. TIle Honourable Sir James Grigg: Sir, I move: 
"That a sum not exceedin<T Rs. 19,40 000, Uto granted ~  the' Governor General in 

Council to defray the charges" which will come in coorse of r.ayment dur.ing the yeaI' 
ending the 31st day of March, 1939, in respect of 'SUrvey of India'." 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not. exceeding ·Re."·19,40000, be grantee! to the ~ General in 

Council to defray the charges which will come in .:aurae of payment durIDg the year 
ending the 31st day of March, 1939, in respect of 'Survey of India'." 

The motion was negatived. 

DBMAND No. 31-METEOROJA)OY. 

The Honourable Sir James Grigg: .Sir, I move: 
"That. a Bum not exceeding Rs. 00,60 000, be granted to the Governor General in 

Council to defray the charges which wWI· come in course of payment during t.he year 
ending the 31st day of March, 1939, in respect of 'Meteorology'." 

1Ir. President (The Honourable Slr AbdurRahim): The question is: 

"That a sum not exceeding Rs. 00,60 000, be granted to the Governor General in 
Council to  defray the charges which will come in course of nayml'nt during the year 
ending the 31st day of March, 1939, in respect of 'Meteorology'." 

The motion was negatived. 

DEMAND No. 32.-GEOLOOICAL SURVEY. 

'!'he Honourable Sir J&m8B QrIa: Sir, I move: 

"That .a sum not exceeding Rs. 2,18 000, be granted to the Qovel"Bor Geueral i. 
Council to defray the charges which will come in courile of Ji!lyinent during the wal' 
ending the 31st day of March, 1939. in respect of 'Geological Survey'." • 

1fr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Rs. 2,18 000, be granted to the Governor ffilneral in 

Council to dl'fuy the charges which will come in course of payment during the year 
, ending the 31st day of March, 1939. in respect of 'Geological Survey'." • 

The motion was negatived. 

DEMAND No. 32.-GEOLOGICAL SURVEY. 

'!'he Honourable Sir James Grigg: Sir, I move: 
"That a sum not exceP-ding Rs. 61,000, be grantl"d to the Governor General ill 

Council to defray the charges which will come in COl' rae of payment during the yl'B 
ending the 31st day of March, 1939. in respect of 'Botanical Survey'." r 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not. exceP--ling Rs. 61,000, be granted to the Govemor General in 
~  to defray the charges which .will coml' in course 1)f payment durinp; thp ,...ar 

endmg the 31st day of March, 1939 In respect of 'Botanical Survev'." 

The motion was negatind. . 
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DEMAND No. 34-Z00LOGICAL .. SURVBY. 
,.i.. 

The Honourable Sir lames Grigg: Sir, I move: 
"That a sum not exceeding Rs. 1.37.000, be granted. to the Governor General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect of 'Zoological S'!!vey· ... 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding &S. 1.37,000, be -8rant.ed to the .Govet'llOr ~  in 

Council to defray the charges which will come In course of payment during the year 
ending t.he 31st day of March, 1939. in respect of 'Zoological Survey' ." 

The motion was ~  

~ No. 35 . .,....ARc.a&oLOGY. 

The Honourable Sir lames Grigg: Sir, I move: 
"That a sum not exceeding Rs. 12.51.000, be granted to ·the Gov'eriloio General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, ·in respect of • Arcba!ology' ... 

Mr. President (The Honourable Sir Abdul"'Rahim): The questioti is: 
"That a sum not exceeding &S. 12.51.000, be granted to t.he Governor General in 

Council to defray the charges which will come in eoune of payment during tile ,.ear 
ending t.he 31st day of M.arch, 1939... in respect, of • Arclueology' ." 

The motion was negatived. 

DDlAND No. 86-MlNE,S. 

The Honourable Sir James Grigg: Sir, I move: 

"That a sum not· exceeding :as. 1.56,000, he granted to the Governor General in 
Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1939, in respect ·of.'M1nes' ......: :.: '.' 

Mr. President (The Honourable Sir Abdur Rahim): The' question is: 

"That a sum not exceeding Rs. 1.56.000, be granted to the Governor General iD. 
Council t.o defray the charges which will come in course of payment. during the year 
ending the 31st day of March, 1939, in 1'elpect of 'Mines'." .' . 

The motion was negatived. 

DEMAND No. 37-0TBER SCIENTIFIC DEPARTMENTS. • 
The Honourable Sir James Grigg: Sir, I ~  

"That. a sum not. exceeding &S. 3.05.000, be granted to t.he Governor 'General in 
C01J!lcil t.o defray t.he charges which .will come in course of. pa1Ment during the year 
endmg t.he 31st day of March, 1939, III respect of 'Other ScIentific Departments'." 

JIr. President (The Honourable Sir Abdur Rahim): The questtQD is: 
"That a sum not exceeding Rs. 3.05 000, be granted to t.he Governor ~  in 

Cou,ncil to defray t.he charges which .willcome in course of pa1!'lent during t.he year 
endmg the 31st day of March, 1939, In respect of 'Other Scientific Departments'." 

The motion was ~ ~  
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DBKAND No. 38-EDUCATION. 

De Honourable Sir lam .. Gria: Sir, I move: 

"That. a awn not. uoeeding RI. 6.74,000, be granted to the ~ GeDeral _ 
CollDcil to defray the chargea which will come in courl8 of payment. durmg the .eu 
ending the 31at. day of March, 1939, in reapect. of ·Educatiou· ... 

Mr. Presldw (The Honourable Sir Abdur ltahim): 'l'he quemon 111: 

"That a Iwn not. uoeeding RI. 6.74,000, be granted to the Goveruor GteueraI m 
Council to defray the chargea which will come in courae of payment. during the ~  

ending the 31at. day of March, 1939, in respect of ·Educatiou· ... 

The motion was ~  

DBKAND No. 89-MlmICAL BlmVIOlIS. 

".l'he Honourable Sir lam .. Gria: Sir, I move: 
,." ~ ~ -. ~ 

"That a sum not. exceeding RI. 7.04000, be granted to the GoverDOr General in 
COllDcil to defray the chargea which will come in course of payment during the ,.ear 
ending the 31st day of March, 1939, in respect of 'Medical Services'." 

Mr. Prllldw (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not. exceeding .RB. 704 000, be granted to the Governor General in 

Council to defray the chargea which will come in courl8 of payment during the year 
ending the 31st day of March, 1939, in respect of 'Medical Services' ... 

The motion was negatived. 

DEIilAND No. 4O-PuBLIC HEALTH. 

The Honourable Sir lames Grigg: Sir. I move: 
"That a. sum not exceeding Rs. 10,63,000, be granted to the Governor General in 

Council to defray the charges which will come in courl8 of payment during the year 
ending the 31st day of March, 1939, in respect of 'Public Health'." . 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Re. 10,63,000, be granted to the Governor General in 

Council to defray the ~  which will come in coUl"lle of payment during the year 
ending the 31st. day of March, 1939, in respect of 'Public Health'." 

The motion was negatived. 

DBKAND No. 41-AGRICULTUBE. 

".l'he Honourable Sir lam .. GrIa: Sir. I move: 

"That a 8um not exceeding Rs. 35.79 000, be granted to the Governor General in 
Council to defray the chargea which will come in course of. payment during the year 
ending the 318t day of March, 1939, in respect of ·Agriculture· ... 

lIIr. PresIdent (The Honourable Sir Abdur Rahim): The question is: 

~  a sum not exceeding Rs. 35.79 000, be granted' to the Goverqor General ill 
~  to defray the chargea which will come in course of payment during the year 

endlllg the 31st day of March, 1939, iu respect of • Agriculture' . .. . 

The motion wal negatived. 
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DDAND No. 42.-IlIPlQUAL ·CollllOIL OJ!' AGlU011LTURAL RESEAROH 
DEPARTMENT. 

., , ~  

'!'he HOnourable Sir James Grigg: Sir, I move: 
"That. Bum not exceedin« Re. 7.53 000, be granted to t.he ~ G'eJleral in 

0DwIcil to defray the chargee which will come in COUl'Btl of payment dunng the year 
ending the 31st day of March, 1939. in reepect of 'Imperial Council of Agricult.ural 
Bellearch Department' ." 

Ill. Preaidw (The Honourable Sir Abdur Rahim): The question. is: 
"That. a sum not exceeding Rs. 7.53 000, be granted to the Gove'mOr G'enet:al in' 

Council to defray the charges which will come in course 'of 'pilyinilUt during the . year 
ending the 31st day of March, 1939. in respect of ~  of Agriua11111ral 
Research Department·.·· 

The motion was .ugatived., . 

DEMAND No. 43-ScHEMB FOR THE IMPROVEMBNT OF AGRICULTURAL 
MABKBTING IN INDIA. 

'!'he Honourable Sir James Grigg: Sir, I move: 
"That a sum not exceeding Ri. 5.10000, be gra.nted to the ~  ~ in 

Council to defray the charges which will come in course of payment during' the year 
eliding the 31st day of March, 1939. in respect. of 'Scheme for the Improvement of 
Agricultural Marketing in India'." 

]fro President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Re. 5.10000, be granted to the Governor General in 

Council to defray the chargee which will come in course of payment during the year 
ending the 31st day of March, 1939. in respect of 'Scheme for the Improvement of 
Agricultural  Marketing in India'." 

The motion 'was negatived. 

DEMAND No. 44-IMPERIAL INSTITUTE OF SUGAR TECHNOLOGY. 

fte Honourable Sir-James Grigg: Sir. I move: 
"That a sum not exceeding Rs. 3,41000, be grap.ted to the ~  Generll,l. in 

Council to defray the charges which will coine in course of ~  duriitg the year 
endiug the 31st day of March, 1939, in respect of 'Imperial Institute of Sllgar 
Technology' ." 

'Mr, President (The Honourable Sir Abdur Rahim): The question is: 
"That a sum not exceeding Rs. 3.41 000,' be granted to the Governor General in 

Council to defray the charges which will ~  QlJQra!: ot. ~  ~ ::year 
ending the 31st day of March, 1939, in respect of 'Imperial Institute of Sugar 
Technology' . " 

The motion w/Ulnegatived. 

DmrAND No. 45-CIVIL VlITBRINAltY: ~  . 

fte Honourable Sir Jamea Grlq: Bh,-, I ~  

"That a Bum not exceeding Re. 8.97000, be grallted to t.he Governor (}eneraI in 
Council to defray the charges which wjl1 come in course of payment ~  the .year 
ending the 31st day of March, 1939, in respect of 'Oi.u Veterinary Services'.'" . 
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1Ir. ~ -<the Honourable Sir ,Abdur Rahim): 'rhe question is: 
"That a sum not exceeding Rs. 8,97.000, be granted to the ~ General in 

-Council to defray the charges which will come i,D coqrse,·of ~~ ~ ~~~ year 
-ending the 31st day of March, 1939, in respect '01 'Civil Veterinary ~  . -
" The motion ~ ~  ved. 

DEMAND No. 46--INDUSTRlES. 

'l'l1. Honourable Sir .James Grigg: Sir, I move: 
"That a sum not exceeding Rs. 9,07,000, be granted to the ~  General 'in, 

CounClil' to' defray ,the charges which .will come in ,couNe 'C!f ~  donng the year 
.ending the 31st day of March, 1939, m resPllct of ~ ~  

In'. President (The Honourable Sir Abdur Hahim): The question is: 
"That a sum not exceeding Rs. 9,07.000, be granted to the ~ General in 
~  to defray the charglls ~ ,will ~  in. jOO1.lrse ~  dunng the year 

'8ndmg the 31st day of March, 1939, m respect of Industnes. 

The-motion was negatived. 

DEMAND No. 47-AvIATION. 

'!"he HonOurable Sir James Grigg: Sir, ::r move: . 
"That a sum not exceeding Rs. 32,53000, be granted to t.he Governor General in 

-Council to defray the, charges ~  will come in course of payment during the year 
-ending the 31st day of'March, 1939. in respect of 'Aviation'." ' 

Mr. Preaidant(The Honourable Sir Abdur Rahim): The question is: 
"That a snm not exceeding Rs. 32,53 000, be granted to the Governor General in 

pouncil to defray the charges whicil. will com,!l ill -course of payment during the year 
-ending the 31st day of March, 1939. in respect of 'Aviation'." 

The n;lOtion was negatived. 

DEMA:ND No. 48-CAPITAL OUTLAY ON CIVIL AVIATION CHARGED TO REVENUE. 

'1'heHouourable Sir lames Grigg: Sir, I move: 
"Tha.t. a Bum not exceeding Rs. 1 000, be granted to' the Governor General in 
~  to defray-the charges which will come in course of pltoyment. during the year 
endmg the 31st day of March, 1939, in respect of 'Capital Outlay on Civil Aviation 
dlarged to ReveDue'." ' , 

Kr. President (The Honourable' Sir Abdur Rahim): The ~  is: 
"That a sum not exceeding Rs. 1.000, be granted to tha Governor Genaral in 
~  to defray the charges 'Which will come in course of payment during tbe 'year 
eodmg the 31st day of March, 1939, in respect of 'Capital Outlay on Civil Aviation 
'ch,argeci to Revenue'." 

The motion was negatived. 

DBIIAND No. 49-BROADCASTING. 

'!"he Honourable Sir James Grigg: Sir, I move: 
~  a sum not exceeding Rs. 22.32 000, be granted to the Governor General in 

lCoU;llcil to defray the charges which will come in course of payment during the year 
endmg the 31st day of March, 1939, in respect of 'Broadcasting'." 

Kr. Presldent (The Honourable Sir Abdur Rahim): The question is: 
~  a sum not exceeding RI. 22,32.000, be granted to the Governor General in 

Con:ncil to defray the charges which will come in course of payment during the year 
endlDg the 31st day of March, 1939, in respect of 'Broadcasting'." 

The motion ~  negatived. 
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DEMAND No. 5O--CAPITAL OUTLAY ON BROADOASTING. 

The Hono1ll'&ble Sir .Tam .. Ckig: Sir, I move: 
"That. a sum not. exceeding RI. 1,000, be granted t.o the Governor. General Ua 

Council to defray t.he charges which. will come in ~ of ~  dunng ~ ~ 
ending the 31st. day of March, 1939, lD respect pf Caplt.al Out.lay on BroadC8Bt.mg •. 

111'. PrIlicleD.t (The Honourable Sir Abdur Rahim): The guestion is: 
"That a sum not exceeding ~  1,000, be .granted to the Governor. Genei'al ia 

Council to defray the charges which will come m couree of payment. dunng the lUI' 
ending the 31at day of March, 1939, in respect pf 'Capit.al OlitJAy on Broadcuting'." , 

The motion was negatived. 

STATEMENT OF BUSINE.SS. 

The ]IoIlOarable Sir lIdpendra Sircar (Leader of the House): It may-
be convenient to Honourable Members if I furnish them with 

Ii •.•• an indication of the outstanding business of the Session. Apart; 
from the Finance Bill, Government will seek to secure the consideration 
and passing of the Hindu Women's Rights to Property (Amendment) Bill. 
which I introduced on Thursday and of at least three Bills not yet intro-. 
duced, namely, a Prevention of Cruelty to Animals (Amendment) Bill, a. 
Coffee Cess (Amendment) Bi!1 and a Bill relating to the protective duty 
on sugar. The Stamp Duties Unification Bill mayor may not be pro-. 
ceeded with. 

It is hoped to proceed with the final stages of the following Bills now 
under reference to Select ~  namely, the Trade Disputea 
(Amendment) Bill, the Indian Oaths (Amendment) Bill, the Commercial 
Documents Evidence Bill and the Import of llrugs Bill and of the Sind 
Salt Law Amendment Bill consideration of which has been moved and 
which appears likely to be referred to a Select Committee. Opinions on 
the Indian Patents and Designs (Amendment) Bill which was circulated. 
at the close of the Simla Session have for the most part been received and, 
if examination of the opinion is completed in time, a ~  will be mada 
for ~ of the Bill to Select Committee. 

Two Bills of major importance, the Indian Motor Vehicles (Amend-
ment) BilJ and the Indian Income-tax (Amendment) Bill remain to be-
introduced and referred to Select Committee. The Motor Vehicles Bill 
will, it is hoped, be ready for introduction on the 17th March, but the-
Income-tax Bill is unlikely to be ready before the beginning of April. 

The House will also be asked to consider a Resolution, of which Mr. 
Clow has given notice, relating to a Geneva Convention on, the subject of" 
safety in public worb. 

The Assembly then adjourned till Eleven of the Clock on Monday, th&.; 
7th March, 1938. 
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